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LEGISLATIVE ASSEMBLY
* Wednesday, 4th April 1945

The Assembly met in the ASsembl.y Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourfible Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.
(2) ORAL ANSWERS _
INDIAN TRADE IN LIBERATED BURMA

1566. *Mr. T. S. Avinashilingam Ohettiar: (a) Will the Honourable Meinber
for Commonwealth Relations please state, in view of the progrgssive capture of
Burma, whether any arrangements are being made to ensure the trade of Indians
in those areas, which were in Indian hands before the war?

(b) What steps are being taken by the Government of India to safeguard
the interests of Indian traders who were trading in Burma and who have now
been ousted at great loss because of the war? .

The Honourable Dr. N, B. Khare: Recently on representations from various:
bodies interested in the postwar trade in Burma the question of Indiang being:
allowed to go to the liberated parts of Burma to re-establish their trade again
was referred to SEAC Headquarters and we were informed that at present no
private individuals or firms, including the United Kingdom Commercial Cor-
poration, are being permitted to enter Burina for the purpose of establishing
business in the liberated parts of Burma and that supplies are being obtained
through normal Army channels. It was further stated that those civilians
were being allowed to enter Burma ghose presence was considered necessary
for the furtherance of the war effort. It was also added that those persons who
wished to enter Burma were being advised to register their particulars with
the Government of Burma. The S.E.A.C. will let us know any change in
their policy in the matter of entry of Indians into the liberated parts of Burma.

This is the present policy and if there is any change in this policy we shall
be informed and I assure Honourable Members that we shall take every oare
that no foreign interests try to steal a march over Indian interests.

Mr. T. 8. Avinaghilingam Ohettlar: There was something about civilians
being allowed in the war interest. I did not follow that portion.of the answer.

The Homourable Dr, N. B. Khare: Only those civilians are being allowed
to enter Burma whose presence is considered necessary for the furtherance
of the war effort, and not for trading purposes.

HaJ PassacE FOBR MAULVI HaQpAD KHAN OF LUORNOW

1567. *Mr, Abdul Qaiyum: (a) Will the Honourable Member for Commou-
wealth Relations be pleased to state if it is a fact that Maulvi Haqdad Khan,
Government Pensioner of Lucknow, sent a money order for Re. 828 on the 14th
September, 1944, from Aminabad, Lucknow and an application for passage to
Jeddah under registered cover, No. 46, dated the 14th September, 19044?

(b) Is it a fact that the money and application were not acknowledged?

(c) What are the dates of receipt of the money and the application at the
Haj Office?

(d) Is it a fact that Maulvi Haqdad Khan sent a reminder under Regist-er?l,
cover No. 80, Aminabad, Lucknow, dated the 25th September, 1944, and this
too was not acknowledged?

(e) Is it a fact that Maulvi Haqdad Khan reached Karachi and presented a
petition to the Haj Officer and requested him for the issue of a reservation card?
(f) Is it a fact that the Haj Officer did not take any action on the petition ?

(g) Is it a fact that the said Maulvi Haqdad Khan was granted a reservation
card for the 2nd sailing and had to stay at Karachi for one month?

. (b) How do Government propose to compensate Maulvi Haqdad Khan for
the lose of money and time during his stay at Karachi? .
The Honourable Dr. N. B. Khare: (a) and (b). Yes.
(¢) 2207 Reptember amd 16th* September 1944, respectivels.

(2413 ) .
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(d) Yes. . M

(e) and (f). No such petition is on record. If he had reported himself to
the Hajj Booking Officer in time, he would have got his reservation card and
steamer ticket. .

(8) The answer, to the first part is in the affirmative. 1 have no information
regarding his stay in Karachi.

(h) The question does not arise.

Mr, Abdul Qaiyum: May I know ‘whether the arrival of a Haji at the
Hajis' camp is noted by some official? -

The Honourable Dr. N. B. Khare: I have no information on this point.

Mr. Abdul Qaiyum: Is the Honourable Member in a position to state if
any record is kept in the Hajis' camp giving the time and.date of arrival of &
person? .

The Honourable Dr. N. B, Khare: I have no definite information on the
point, but I gather that records must be kept.

Mr. Abdul Qaiyum: If that is so, may I know why the matter is left to an
ignorant person who may not be aware of the technicalities and rules and why
is it that the -officials themse!ves do not move in the matter?

The Honourable Dr. N. B. Khare: The officers render all possible help
which they are capable of; but if the party does not present himself et the
given time, the officials cannot help him. :

Mr. Abdul Qatyum: This is a very technical thing i.e. the rules in the Hajis’
~camp. 1 wunt the Honourable Member to see to it that in future such tech-
nical mistakes do not involve people in trouble and long detention iu Karachi.
‘Will the Honourable Member see to it?

The Honourable Dr. N. B, Khare: I will see to it; but I am sure that any
inconvenience caused is due to the action of the Hajis themselves.

Seth Yusuf Abdoola, Haroon: Does the Honourable Member know whether
-any complaint book is kept in the Port Haj Committee’s office, and whether
this complaint was entered therein?

The Honourable Dr. N. B. Khare: May have been so.

Seth Yusuf Abdoola Haroon: Did the Honourable Member send for a copy
:and ascertain if this is there?

The Honourable Dr. N. B. Khare: I have got the information sll right. T
am satisfied with it,

HaJ PAsSAGE FOR MR. MUSHARRAF ALI OF SYLHET

" . *Mr. Abdul Qaiyum: (s) Will the Honourable Member for Common-
'wéall:gsRelations pleasqé state if it is a fact that reservation qard No. 2618 was
issued to Mr. Musharraf Ali, son of the late Mr. Hatim Mien of Hathikhola
Kannibazar, Sylhet, directing his presence at Kamghn on the 2nd pctober 1944?

(b) Is it & fact that ‘the said card ho!deui1 ’ar?ved ;.t Karachi on the 80th

, 1944, with pilgrim pass No. 82 in his favour .
Sep(t;a)mﬂerit a fact thart.) the above reservation card was endor.sed by the Haj
Booking Officer to the Mogul Line for the grant of a steamer ticket?

*(d) Is it a fact that the Mogul Line declined to? issue the ticket against the

i tion card for the first batch of steamers ) o
smd(er)es‘;avr::tlzréﬁon do Government propose to take against the Shipping Com-
pany for failure to grant passage against reservation card? . o510

onourable Dr. N. B, Khare: (a) and (b). .Reservatm.n card No.
waéTgls:uEd to him in Karachi on the 2nd October 1944. It is not known on
what date he arrived at Karachi.

?5)) I%Sf. He failed to present his card at the office of the shipping company
for securing a steamer ticket as directed.

i ot arise. _
gagtt'f}?uggte s:lggoglie?ﬂl:roon: May I make a suggestion to the. Hopourable
Member that in view of these complaints, he should appoint an inquiry com-
mittee to look into thefe matters?
L]

[
¢ [ ]
Y +
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The Honourable Dr. N. B. Khare: We have already held inquiries on the

specific complaints which wewe submitted. . o
Mr. Abdul Qaiyum: May I know who was the officer who held the inquiry?
The Honourable Dr. N. B. Khare: I am not aware of hjs name.

Mr, Abdul Qaiyum: May 1 know if the Honourable Member is prepared o
lay that report on the table of this House?
The Homourable Dr. N. B. Khare: i do not think it will serve any useful

purpose. .
CARRYING OF CARGO ON PrLgRiM DECES oF ““ 8. 8. R1zwant ”

1569. *Mr. Abdul Qaiyum: (a) Will the Honourable Member for Common-
wealth Relations please statg if it is a fact that S. 8. RiZwani was to sail
with pilgrims on the 3rd October, 1944, along with two other steamers?

(b) Is it a fact that the Haj Officer permitted the steamer agents to load
cargo on the pilgrim decks on the 1st October, 19447 .

(c) Did the Haj Officer consult the Government of India before permitting
the shipping agents to carry cargo on pilgrim decks?

(d) 1s it a fact that on account of cargo pilgrims were debarred from obtain-
ing passage on the said steamer?

(e) What action have the Government taken to safeguard the interests of
pilgrums? If none, why?

The Honourable Dr. N. B. Khare: (a) Yes.

(b) and (c). Government permitted the ‘‘Mogul Line'’ to carry cargo in
pilgrim ships as they reduced. the return deck (net) fare to Rs. 200 which
otherwise would haye been higher on account of the abnormal rise in the -cost
of running ships. This arrangement however did not affect the interests of
the pilgrims as there was still- room for 450 pilgrims in the ‘‘Rizwani’’ whereas
only 84 sailed.

(d) No.

(e) The interests of pilgrims were duly safeguarded.

Mr. Abdul Qaiyum: May I know the answer to part (c) of the question?
Did the Haj officer consult the Government of India?

The Honourshie Dr. N. B. Khare: Of course; the™ answer is there that
Government permitted the carrying of cargo.

Mr. Abdul Qaiyum: Were the Government consulted before hand, or was
their permission obtained after the thing was done?

The Honourable Dr. N. B. Khare: I think they must have been consulted.

Mr. Abdul Qaiyum: The Honourable Member is not sure of it? )

The Honourable Dr. N. B. Khare: I cannot be sure of everything; I cannot
carry everything in the aftic of my brain, :

Mr. Abdul Qaiyum: May I know how many people were not able to gef
their passage because cargo wag’ taken? ‘

The Honourable Dr. N. B. Khare: Not one. There was room for 450 more
and only 84 travelled. .

HaJ PASSAGE FOR ONE MAULVI REEMAT ALI

1570. *Mr. Abdul Qaiyum: (a) Will the Honourable Member for Common-
wealth Relations be pleased to state if it is a fact that Maulvi Rehmat Ali was
issued with reservation card No. 2644, with reference to his application, dated
the 27th August, 1944° '

(b) Is it a fact that the said Maulvi Rehmat Ali reached Karachi well before
ti;xlxe? but was not issued a ticket in exchange for the reservation card? If so,
why

(¢) What action do ‘Government propose to take against the Haj Officer and
:pe Shig}z’ing Company for failure to honour the Government of India reserva-

ion card?

The Honourable Dr. N. B, Khare: (a) and (b). Reservation card No. 2644
was issued to Maulvi Doctor Raushan Ali, on his arrival in Karachi on the 2nd
October 1944 and not to Maulvi Rehmat Ali. Doctor Raushan Ali was direct-
ed to go to the office of ¢he shipping company for registering his name for a

steamer ticket, but he did not do so.
(c) The question does not Brise.
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A PUCCA BUiLpING BUILY IN KaRAcHI Has Camp

1671, *Mr. Abdul Qaiyum: (a) Will the Honourable Member for Common-
wealth Relations be.pleased to state if it ig'a fac that & pucca*building in the
Haji's Camp, Karachi, was built for the convenience of pilgrims?

(b) What was s cost and from what head was it paid?

« (¢) How many pilgrims can it accommodate?

(d) What is the number of kucha barracks and the number of pilgrims that

can be accommodated? .

The Honourable Dr. N, B. Khare: (a) Yes.

(b) Rs. 35,725, No. 50—Clvil Works—Central.

(c) 200. .

(d) Thirteen barracks. 1,800 pilgrims,

Seth Yusui Abdoola Haroon: Muy I inquire how many Haj pilgrims were
actually accommodated in* thut pucca building?

" f'l‘ho Honourable Dr. N. B. Khare: The accommodation is for 200. The total

is for 2,000,

Seth Yusuf Abdoola Haroon: Does the Honourable Member know that this
staff was accommodated in that building and not the Hajis?

The Honourable Dr. N. B. Khare: I have no information.

Mr. Abdul Qaiyum: Will the Honourable Member inquire, in view of the
allegation, that the Hajis for whom it was primarily intended were mnot
allowed access?

The Honourable Dr. N. B. Khare: 1 will make inquiry.

Dr. Sir Zia Uddin Ahmad: With reference to part (b), may I ask from what
bead it was paid? ‘

The Honourable Dr. N. B. Khare: Central P. W. D.

8ath Yusu! Abdoola Haroon: Will the Honourable Member let us kncw the
result of his inquiry?

The Honourable Dr. N. B. Khare: If you will put down a question, I will.

PLiGHET OF HAJ PrgRIMS AT KarACHI

$1572. *Mr. Abdul Qaiyum: (a) Will the Honourable Member for Common-
wealth Relations please state whether the attention of Government has been
drawn to a statement in the Dawn, dated the 17th February, 1945, under the
heading ‘‘Haj Pilgrims’ Plight at Karachi’'? ,
(b) Is it a fact that ten pilgrims died of pneumnonia due to exposure to cold
"winds in the Haji's camp? .
(c) Is it a fact that the Haj Officer, when questioned about the number
of deaths in the camp, admitted his ignorance?
(d) Ts it & fact that the records of the Pc{rt Haj Committee were incom-
plete? :
The Honourable Dr, N. B, Khare: (a) Yes.
(b), (c) and (d). No.
CoMMITTEE FOR CoTTON TEXTILE FUNDS

1578. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable Member for
Industries and Civil Supplies please state: o

(8) whether a committee has been appointed to administer the Cotton
Textile Funds; .

(b) the members of the committee; aqd . .

(c) the object of the Fund, and how it is derived?

The Honourable Sir M. Asizul Huque: (a) No. The Committee will be
constituted as soon as nominations are received from the respective bodies as
per constitution published in the Government of India, Department of Indus-
tries and Civil Supplies Resolution No. 244/1-TB/44, dated the 5th March 1945.

b) Does not arise. i .
((c)) The sobje«cts of the Fund are as stated by section 8 of the Cotton Textiles

Fund Ordinance, 1944, published in the Gazefte of India Extraordinary, dated

4+Answer to this qnestioxg Jaid on the table, the qnestioner having cxhausted hin qunta.
( i

s
.
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the 8th July 1944. The Fund is derived from the proceeds of the duty of
8 per cent. on the export of cotton tloth and yarn levied in accordance with
section 4(1) of the Cotton Tgxtiles' Fund Ordinance, 1944, less the expenses of

collection of the duty. .
Mr, T. S. Avinashilingam Ohettiar: May I know how mych money has been
co!lected ? .

The Honourable Sir M. Azizul Huque: I should like to have notice of that.
There is nothing in the question sbout it and I do not remember.

Mr, T. S. Avinashilingam Ohettiar: May I know Wwhat is the purpose of
the fund?

The Honourable Sir M. Azizul Huque: The purposes of the fund are: To
meet .

(1) the cost of discharging its functions under this Ordinance,

(2) the cost of such measures as may be necessary for supervising the
export of cloth and yarn,

(3) the cost of such measures, including measures involving capital costs as
the committee may consider necessary or desirable to take for promoting and
increasing the sale of Indian cloth and yarn abroad and generally for the
development of technica! education and research relating to cotton textiles
industry.

Prof. N. @. Ranga: Is it the policy of Government o encourage the export
of cloth even when there are not enough supplies in this country?

The Honourable Sir M. Azizul Huque: If there is to be export of any
commodity, in the long run it will be desirable to help research ant to ensure
quality with a view to see that the goods which "do go abroad do so under
certain state guarantee. .

Mr. T. S. Avinashilingam Ohettiar: When do they expect to constitute the
committee? .

The Honourable Sir M. Azizul Huque: Within the next few days or fort-
night or sgo. We have ulready taken steps. We have written to the constituent
bodies of this committee an! ag soon as replies are received, the committee
will be constituted.

. Mr. T. 8, Avinadnilingam Ohettiar: May T know why the Government has
issued an ordinance in this matter, whereas with regard to other matters they
have produced Bills?

The Honourable Sir M. Aszizul Huque: That was because the House was
not in Session at the time and we considered that the matter should be taken
up urgently.

Mr. T. S. Avinashilingam Ohettiar: Will the Government consider the
advisability of bringing this matter to the House at some stage?

The Honourable Sir M. Azizul Huque: At some stage it will have to be
considered whether this should be a permanent body or not.

SETTING UP PERMANENT TARIFF BoARD

1574. *Mr, T. 8. Avinashilingam Ohettiar: Will the Honourable the Com-
merce Member please state:

(a) whether Government have finished consideration in the matter of
setting up a permanent Tariff Board;
. _(b) what the considerations are which have made them consider the estab-
lishment of such a permanent Tariff Board; and

(c) when they expect to constitute it?

The Homourable Sir M. Axizul Huque: (a) No, Sir.

(b) and (¢). Do not arise. B

Mr. Manu Subedar: In view of the fact thut many industries entitled to
protection are already suffering on account of the high costs of coal and labour,
etc., will Government announce the decision as early as possible, according to
the promise made in the Council of State? ¢

The Honourable Sir M. Axjzul Huque: We are actively considering thia
question but I shall cerfainly be glad to know as to which industry is suffering
on account of high prices. .
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Mr. T. 8. Avinasailingam Ohettiar; What are the answers to (b) and (c)?

The Honourable Sir M. Azizul Huque: These are too big questions o desl
with in answer to a question like this. °

Prof, N. @G. Ranga: Is it not a fact thdt the.Policy Committee has recom-*
mended the establishment of a Permanenf Tariff Board?

The Honourable Sir M. Azizul Huque: That is one of the questions that
will have to be cohsidered at some stage but at the present moment we find
there are so many matters which have to be discussed along with it that we
are trying to come not to a disconnected decision but to a connected decision
on all aspects of this question. )

Prof. N. G. Ranga: Will Government come to some decision before the
_end of the war, so that the country may be provided with a permanent Tariff
Board before thes post-war problems face us? .

The Honourable Sir M. Azizul Huque: They will .be simultaneously
considered.

BzcoaN1TION To ScHOOLS 1IN DELHI STARTING CLASSES UNDER XI YEAR
COURSE SCHEME .

1575. *Mr. Ananga Moban Dam: Will the Secretary for Education,
Health and Lands please state:

(a) if he is aware that the XI year Course of the Higher Secondary
Education was introduced in Delhi on the 1lst April, 1943;

(b) the names of schools which were given recognition to start classes 1X
or IX and XI both according to the new scheme on or before March 381, 1943,
giving the dates of recognition in each case;

(c) the reason for not giving recognition on or before March 81, 1948; and

(d) if it is & fact that a circular was issued in April 1948 to those schools
which did not receive their recognition orders to teach such subjects as may
be useful for both the new and the old schemes?

Mr. J. D. Tyson: (g) No. The XI Class for the Higher Secondary Exami-
pation, started in July, 19438,

(b) A statement is laid on the table of the House.

(¢) The meaning of the question is uot clear. The Special Recognition
Committee of the Board in March, 1943 recognised as Higher Secondary Schools
a limited number only of the then existing High Schools. Some more schools
were, however, raised to the Higher Secondsry standard early in April, 1943,
after the Recognition Committee had satisfied themselves of the degree of
efficiency of those schools and the arrangements made by them for the intro-
duction of the new scheme,

(d) Yes.

Staten.ent gim‘nf; the names of schools in Delhi which were f1iven recognition to start class 1X or
elasses 1X and X1 both according to the new scheme on or before 31at March, 1943

No. Name of School Date of
recognition
1. Anglo-8anskrit V. J. Higher Secondary School, Delhi . . . . . 23-3-1943
%, D. A. V. Hizher 8 ¢.ndary School, Delhi . . . . . . o 23.3-1943
8. Modern Higher Sucondary 8chool, New Delhi . . . R . . 28.3.1943 -
4. Raisina Bengali Higher S8econdary School, New Delhi . . . . . 23-3-1948
5. L. N. Girdhari Lal K. U. Higher Socondary School, Delhi . . . . 23.3-1043
8. Indraprastha Hindu Girls’ Higher S8econdary School, Delhi . . . . 23.3.1943
7. Anglo Arabic Girls' Higher Secondary School, Delhi . . . . . 238.3.1943
8. Punjabi Islamia Higher S8econdary School, Delhi . .o . . . 23.3-1948
9. Queen Mary’s Higher Secondary School, Delhi . . . . . . 23.3.1943
10. St. Thomas's Higher S8econdary School, New Delhi . . . . .+ 23.3-1948
11. Harcourt Butler Higher Secondary 8chool, New Delhi . . . . 23.3.1943

LACK OF PROVISION FOR TEACHING OF CERTAIN SURJECTS IN HIGEFR SECONDARY

. SomooLs 18 DxLEI
1576. *Mr. Anangs Mohan Dam: Will the BSecretary for Education,
Heslth and Lands please state:

. .
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(8) if it is a fact that in some of the Higher Secondary Bchools in Delhi,
provision for teaching of certain subjepts did not exist after the orders recog-
nizing them as Higher Secondary Schools were received by them; and if it
was due to the fact that theeSchool administration themselves chose to do so
or because the Board of Higher B8econdary Education did not give such
permission; and .

(b) if it is true that due to the facts mentioned in (a) above several
students had to change their schools; if so, what the number of such students
from each such school was? .

Mr. J. D. Tyson: (a) Yes. Recognition in their cales, for teaching parti-
cular subjects, had, however, been granted subject to the fulfilment of certain
conditions, The recognition was subsequently cancelled in the case of schools
which were unable to fulfil those conditions. :

(b) It is likely that some students have had to change their schools because
the school authorities were not able to make timely provision for teaching
certain subjects. The number of such students is not known. The informa-
tion is being collected.

Mr, Lalchand Navalrai: May I know if the new system of three years’
degree course has begun in the colleges in Delhi?

Mr. J. D. Tyson: This is a question with regard to Higher Secondar§
Schools.

Mr, Lalchand Navalrai: May 1 know if the BSecondary BSchools are now
teaching the proposed 11th class, in order to befit the students for the Inter
clase? )

Mr. J. D. Tyson: BSome schools are teaching the 11th class.

Mr, Lalchand NWavalrai: Which aye those schools?

Mr. J. D. Tyson: I have laid a statement on the table in reply to Q. No.
1575, which was not orally put today.

OBLIGATION ON STUDENTS PASSING DELET HicH SoEbOL EXAMINATION IN

1943 To JoIN Crass XI 1IN SsAME SCHOOL

1577. *Mr. Ananga Mohan Dam: Will the Secretary for Education,
Health and Lands please state if it is a fact that under rules of the Board of
Higher Becondary Education, Delhi, it was obligatory for a student who
passed the High School Examination of the Board in 1948 to join the XI
class of the same school from which he appeared at that examination; if so,
what are the reasons for imposing such an obligation ?

Mr. J. D, Tyson: Yes. The students were required to continue in the same
institution from which they pussed their High School Examination, if the
gchool provided facilities for subjects which they wanted to offer. This was
done with a view to ensure a reasonable distribution of scholars in the XIth
classes of the Higher Secondary Schools and also to minimise undesirable
competition amongst the Higher Secondary Schools.

CirRcULAR OF BoARD oF HIGHER SECONDARY EpvrcaTioN, DELEHI, TO

! SCHOOLS WANTING TO START CLASS X UNDER OLD SCHFME

1578. *Mr. Ananga Mohan Dam: Will the Secretary for Education,
Health and Tands please state:

(a) if it is a fact that in October, 1944, a circular was issued by the
Board of Higher Secondary Education, Delhi, asking the Principals of Higher
Becondary Schools if they wanted to start the X class according to the old
scheme for students who failed in the High School Examination, 1944;

(b) if the fact mentioned in (a) above is correct, will Government please
state why such an enquiry was not made on or before the date of the publi-
cation of the result of that examination;

(c) if it is a fact that in October there were many students who had failed
to secure admission in any of the existing schools in Delhi imparting teaching
according to the old scheme: and .

(d) the response to the circular mentioned in (a) above from the
Principals? . . .
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Mr. J. D. Tyson: (a) Yes.
(b) It was not considered necessary.to make the enquiry before the declara-
tion of the results. .
s, No. . .

(d) None of the Higher Secondaty Schools was prepared to run additional
Cluss X under the old scheme. .

. DEvELOPING FRUIT CULTURE AND CANNING INDUSTRY IN BALUCHISTAN

11579, *Mr. Abdul Qaiyum: Will the Secretary for Education, Health and
Lands please state: , .

(8) the progress made in developing fruit culture and setting up canning
(fruits) industry in Baluchistan;

(b) whether. applications have been made by private individuals for start.
ing & canning factory in Baluchistan; and

(c) if so, the action taken or proposed to be taken by Government?

Mr. J. D, Tyson: (a) There has been a Government Fruit Experimental
Farm in Quetta for some years past on which work has been done in connec-
tion with the introduction of varieties of fruit trees, varietal trials and selec-
tion, propagation of successful varieties and standardization of methods of
production. Largely as & result of demonstration on this farm and the advice
and assistance offered by the Department of Agriculture the area under fruit
trees and vines in Baluchistan has now increased from a few hundred acres to
some 6,500 acres. A Fruit Experimental Laboratory has also been operating
at the Fruit Experimental Station for some 7 years past and methods of
canning fruit and fruit juices and producing jams have been standardised.
During the war a certain amount of canning has been undertaken on behalf
of the Defence Services and active investigation of the possibilities of increas-
ing production for the army is in progress. Plans for post-war development
have been prepared which should increase the fruit growing srea three or four
times and also create'a fruit preservation industry in the province.

(b) Yes.

(c) In view of the existing shortages of plant, it has not been possible so
far to take any action on these applications. As mentioned a'ready, possi-
bilities of increasing the production of canned fruit are being investigated and
the setting up of such an industry financed partly by Government and partly
by the public is envisaged as a post-war measure.

RESERVATION OF PORTIONS OF JUMNA AT OKBELA FOR FISHING BY EUROPFANS

1580. *Mr. T. S. Avinashilingam Ohettiar: Will the Secretary for Educa-
tion, Health and T.ands please state:

(a) if he has read the news in the National Call, dated the 10th March,
1945, namely ‘‘Okhla Weir Reserved for Europeans'’;

(b) whether certain portions of the river Jumna at Okhla have hcen
exclusively reserved for Europeans for fishing; and

(c) whether he proposes to take steps to remove the above discrimina-
tion?

‘Mr. J. D. Tyson: (a) Yes:

(b) No;

(¢) Does not grise.

Mr. T. S. Avinashilingam Ohettiar: May I know whether that statement
has been contradicted?

Mr. J. D. Tyson: We have not put out any public contradiction. T under-
stand it is not correct.

Mr. Abdul Qaiyum: What is the total number of membership of the Delhi
Anglers’ Association? L ~

Mr. J. D. Tyson: T mentioned it the other day in the House. My recollec-
tion is between 40 and 50. .

-Mr. Abdul Qaiyum: May I know what is the proportion of Indians to non-
Indigns? ‘ . '

+Answer to this question, laid on the table. the questioner having exhausted his quota.

.
N ° «
[ ]
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Mr. J. D. Tyson: I think it is: 10 or 12 Europeans and the rest are Indians.
Mr. Abdul Qaiyum: Is the reply based on memory or on accurate figures?
R No.reply
CONDITION FOR GRANT OF WHOLESALE DEALER’S LICENCE FOR SUGAR IN
BraAR

1581. *Maulvi Muhammad Abdul Ghani: Will the Honourable Membor
for Food be pleased to refer to his reply to part (d) of starred question No. 953
of the 13th March, 1945 and state: (s) whether establishment in trade iz a
condition for the grant of wholesale dealer's licence for sugar in Bihar;

(b) whether the said three Marwaris had ever worked as wholesale sugar
dealers in Muzaffarpur district; if so, for what amount, from what sugar
factory and for what length of time; .

(c) the amount the said three Marwaris paid over the purchase of Nation-
al Savings Certificates and the date when such certificates were purchased;
and
(d) the date of the grant and issue of the sugar wholesale dealer’s licence?

The Honourable Sir Jwala Prasad Srivastava: (a) Yes.

(b), (c) and (d). Yes. All the three Marwari firms have worked as whole-
sale sugar dealers in Muzaffarpur District. A statement about other particulars
is laid on the table qf the House.

Statement
Namp of Extent of Names of sugar Period Date & amount- Date of grant &
the Firm sugar busi- factories from in invested in  issue of the su- Re-
nees where supplies trade Nationel Bavings gar wholesale marks
obtained Certificates dealer’s licence
M8. Hadaturnover Majhaulia, Nearly 50 Rs. 20,00Qin  12th
Moghraj varying from Bagaha, Ram- years. January, 44, March, 1948.
Ram. 14,000 to 18,000 nagar, Sagau- Rs. 5,000
chandra. bags a year li and Moti- in  Maroch,
between 1040-  pur. 44 ; and Re.
41 to 1942-43 ; 2,600 in
annual invest- January, 45.
ment exceeds
Res. § lakhs.
M/_B. Ram- Annual invest- Bagaha, Moti- About 50 Rs. 5,000 February,
niwas ment between  hari, Japaha, years. between 1043.
Ram- Ras. 30,000 to Bitalpur, Moti- January and
ballav. Rs. 3 lakhs. pur, Pachru- February,
khi, Marhow- 1945.
, rah and ~
Riga.
M/8. .. Turmover of Riga and 10 years. Rs. 250 in Maroch,
Ramiji- ;g,% to Narkatiaganj 1944 and 1943.
wan ,000 bags a Rs. 350 during
Dalal. year. 19485,

. Maulvi Muhammad Abdul Ghani: May I know whether these merchants
were dealers in sugar or in cloth?

The Honourable Sir Jwala Prasad Srivastava: In sugar. They have bLeen
dealing in sugar for fifty years.
t-hisnf::??i Muhammad Abdul Ghani: Has the Honourable Member verified

Tl}e Honourable Sir Jwals Prasad Srivastava: This is the information
supplied to me by the Bihar Government?

Maulvi Muhammad Abdul Ghani: As this is not correct information, will the
Honourable Member make further inquiries and find out whether they were
dealers in sugar for so many years?

‘ '.l'ho’ Honourabie 8ir, Jwala Prasad Srivastava: I do not consjder it necessary
at all, in view of the definite information given to me by the Bihar Government.

Seth Yusu! Abdoola Haroon: In reply to part (c) of the question, mmy I
knovy how much money these merchants have invested in the National Savings
Certificate ? .
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The Homourable Sir Jwala Prasad Srivastava: The question is redundsut in
a way, because investment in national savings certificates is nf)t consldere?d for
the grant of sugar licenses, although ‘the person investing in them will be
regarded as a prudent man. ) ¢

Mr. T. S. Avinashilingam Ohettiar: In view of the fact that there are
Regional Food Cqmmissioners in the place, will the Honourable Mengber I?e
good enough to inqure from him whether the facts stated in the question afe
correct or the facts sent to him by the Bihar Government are correot?

Prof. N. @. Ranga; In view of the fact that the Honourable Member has his
own  Regional Food Commissioner, will it not be possible for him to ascertsin
the true state of things from his own agent?

Dr. Sir Zia Yddin Ahmad: I rise to a point of order. |

Mr. President (The Honourable Sir Abdur Rahim): Let the Honourable
Member first unswer the supplementary question.

The Honourable Sir Jwala Prasad Srivastava: 1f my Honourable friend wants
it, I will make further enquiries, but T do not think there is really any need for
it in view of the definite information supplied to me.

Prof, N, @. Ranga: Since there is a doubt as to the accuracy of the informa-
ton sent by the Bihur Government, since the Honourable Member has got his
own agency . . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Member
is arguing.

Prof. N. G. Ranga: It is only reasonable that the Honourable Member should
use his own agency and ascertain the true facts.

The Honourable Sir Jwala Prasad Srivastava: That is a matter for argument.

Dr. 8ir Zia Uddin Ahmad: I rise to a point of order, Sir. An Honourable
Member of this House has challenged the facts given by the Houourable
Member for Food and ‘requested him to ascertain the true facts again, but the
Houournble Member refused to ~ do so. The Honourable Member Msulvi
Muhammaud Abdul Ghani really gives facts from his own personal knowiedge,
whereas tke Honourable the Member for Food is giving out what has been
supplied to himn by the Bihar (Government?

Mr, President (The Honourable Sir Abdur Rahim): There s no point of
order.

Mr. Kailash Bihari Lall: The Honourable Meruber said on a previous occasion
also that he has got definite informution, but when 1 asserted similarly that the
information was otherwise, then the Honourable Member said that he had
satisfied himsel!. May I know what are the sources through which the Govern-
ment of India satisfy themselves as against the Bihar Government when they
make o deliberate misstutementt?

The Honourable Sir Jwala Prasad Srivastava: The Government have their
own sources of information wh'ch the Honourable Member ought to know.

Prof. N. G. Ranga: What are these sources? Are not the Regional Conimis-
sioners one of these sources?

Mr. President (The Honourable Sir Abdur Rahim): Next question.

Seth Yusuf Abdoola Haroon: The point of order raised by Dr. Sir Zia Uddn
Ahmad has not yet been dec.ded, Sir?

Mr. President (The Honourable Sir Abdur Rahim): What is the pont of
order? )

Dr. Sir Zia Uddin Ahmad: The point of order is this. One Honourable
Member challenged the facts given out by the Honourable the Food Member
snd requested the Food Member to make further enquiries into the matter wh'ch
he refused. ’

"Mx. President (The Honourable Sir Abdur Rahim): That is no point of order.
The whole position has been clarified so far as the Government Member
appérently could do it. ¢ ‘ ’ ’
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Maulvi Muhammad Abdul Ghani: No reply has been given to part ().

Mr. President (The Honourable Sir Abdur Rahim): He has given his reply.
Next question. . .

HyGIENE INGPECTION OF COFFEE FACTORIES

1582. *Mr. Govind V. Deshmukh: Wil the Honourable the Food Member
be pleased to state: (a) whether the factories, at which cpffee is prepared,
have been examined from the point of view of hygiene; and if so, when thcy,
were last examined; and

(b) the precautions taken to prevent adulteration of coffee at the factories
and at the time of sale to consumers? *

The Honourable Sir Jwala Prasad Srivastava: Presumably the Honourable
Member refers to the supply of Ground Coffee. .

(a) The six factories of contractors for the supply of coffee for the Army,
to which the Honourable Member presumably refers, have all been inspected
from the point of view of Hygiene within the last three months except one which:
was last inspected in June 1944. )

(b) Precautions against adulterat'on are perodical inspections of the factories.
during production, monthly statements accounting for the Coffee berries received
and the powder produced; and analysis of samples at the Military Food Labora-
tories. No question of precaution at time of sale arises, as Food Department
purchages Coffee only as a ration for the troops.

Mr. Govind V. Deshmukh: May 1 know the agency through which this-
inspection is carried on? )

The Honourable Sir Jwala Prasad Srivastava: I have already answered that.

Mr. Govind V. Deshmukh: The particular character of the Agency?

The Honourable Sir Jwala Prasad Srivastava: 1t is being carried on by the-
Food Inspection Directorate.

Mr. Govind V. Deshmukh: May I know the name of the factory which has.
been mentioned whose inspection was not carried out from the point of view of
hygiene ?

The Honourable Sir Jwala Pragad Srivastava: That was a factory belonging'
to Messrs Husain Bhoy and Sons ILitd.

Mr. Manu Subedar: Is the precaution against adulteration taken by the
Central Government or by the Provincial Govermmnent? If so, what is the
specific machinery in order to check that the public do not get adulterated stuff?’

The Honourable Sir Jwala Prasad Srivastava: I have already explained that
- at length.

; Mr. Manu Subedar: Is it by the Central Government or by the Provincial.
- Government ?

The Honourable Sir Jwala Prasad Srivastava: By the Central Governinent.

H.;. Govind V. Deshmukh: Are yearly reports received by the Food Depart-
ment '

The Honourable Sir Jwala Prasad Srivastava: Yes.

Mr. Govind V. Deshmukh: Do Government take action?

The Honourable Sir Jwala Prasad Srivastava: The Food Department is very
much alive.

HYGIENE INSPECTION OF CONDIMENT POWDERS FACTORIES

1583. *Mr. Govind V. Deshmukh: Will the Honcurable the Food Member-
be pleased to state: (a) whether the factories, at which condiment powders are
prepared. have been examined from the point of view of hygiene; if so, wha.
the reports about these factories were; and

(b) the precautions taken to prevent adulteration of condiment powders?

The Honourable Sir Jwala Prasad Srivastava: (a) Yes. The reports were
generally satisfactory.

(b) The Precautions to prevent adulteration include analysis,of samples at
the Military Food Laboratories and occasional inspections by officers of the Food:
Department and of the Ingpectorste of Hygiene. .
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Mr. Govind V. Deshmukh: The Honourable Member said that the rcports
were generally satisfactory. What is the mean'ng of that?

The Honourable Sir Jwals Prasad Srivastava: Wherever there was any defect
found it was brought to the notice of thé proprietors and set right.

Mr. Lalchand Navalrai: May I know if such complaints were made and
whether inspect6rs have gone into them, to the knowledge of the Honourable
*Member?

The Honourable Sir Jwala Prasad Srivastava: Oh! yes, they are be'ng made
aF occasion arises. «

Mr. T. 8. Avinashilingam Ohettiar: Do the Government inspect factories

which are producing only' for armed forces or do they inspect factories which
produce for the general public also?

The Honourable Sir Jwala Prasad Srivastava: It is only for the army condi-
ment powder.

Mr. T. 8. Avinashilingam Ohettiar: May I know if there is any provision for
inspection of factories which supply for the civilian needs?

The Honourable Sir Jwala Prasad Srivastava: There is no purchase made by
Government for the general public. We are on condiments now.

Maulvi Muhammad Abdul Ghani: What are the contents of the report?

The Honourable 8ir Jwala Prasad Srivastava: I have not got copies of
reports. Inspections are made from time to time. If there are any defects
they are brought to the notice of the Department by the Inspectors and those
defects are set right.

Mr. Govind V. Deshmukh: In view of the fact that reports are submitted to

the Central Government, is the Honourgble Member in a position to say what
the reports are and from which factories? ,

The Honourable Sir Jwala Prasad Srivastava: I have not got a detaled list
of factories. .

Mr. Govind V. Deshmukh: The names of such of the factories whose reports
he hag?

The Honourable Sir Jwala Prasad Srivastava: None.

Ghee PUROHASING FIRMS OF GOVERNMENT

1584. *Mr. Govind V. Deshmukh: Will the Honourable the Food Member
please state:

(8) the number and names of firms with the names of partners, if any,
appointed by Government to purchase ghee last year;

(b) whether any of these have been given notice that their services will not
be required; and

(c) the precautions taken to prevent adulteration of ghee?

The Honourable Sir Jwala Prasad Srivastava: (a) Only one Agent was newly
appointed lust year, vie., British India Trading Co., Bombay in which Mr. D.
Khandka, Mr. Devji Rattansi and Mr. Gordhan Dass Javdavji are partners.

b) No.

%c) Food Department only buys ghee for the Army which before acceptance
is tested to a cpecification designed to ensure the supply of pure ghee. )

Qazi Muhammad Ahmad Kazmi: What are the special qualifications of this
firm?

The Honourable Sir Jwala Prasad Srivastava: I am afraid, T do not know
what my Honourable friend means by ‘special qualifications’. They are a good
firm. .

! Qazi Muhammad Ahmad Kazmi: Were any tenders invited? Was any
.comparison made between the tenders? How were thev found to be efficient?

The Honourable Sir Jwala Prasad Srivastava: I shall require notice as to
-whether tenders were invited or not. That does not arise out of the question
on the order paper.

Mr. Govind V. Deshmukh: I know tenders are not invited but applications
are submitted to this Department which purchases food for the army. What
.are the grounds on which applieations are granted or rejected?

«
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The Honourable Sir Jwala Prasad Srivastava: We must get hold of a relighle
firm which will do the job. *

Mr. Govind V. Deshmukh: What+is meant by “‘a reliable firm"'?

(No reply* wag given.)

Maulvi Muhammad Abdul Ghani: Is it a fact that a large amount of Nat.onal
Savings Certificates was purchaged by this firm and therefofe they got the
license ? . ’

The Honourable Sir Jwala Prasad Srivastava: No, Sir, ‘therefore’ does not
arise. .

Ghee HEATING CENTRES

1585. *Mr. Govind V. Deshmukh: Will the Honourable the Food Member be
pleased to state the number of Ghee Heating Centres in India, and the places
where they are situated, and whether Government propose to continue all of
them; if not, which of the Centres are to be discontinued and why?

The Honourable Sir Jwala Prasad Srivastava: There are six Ghee Healing
Centres in India located at Agra, Muzaffarpore, Kamptee, Ambala, Karachi and
Bangalore.

At present Government proposes to discontinue only the Ghee Centre at
Kamptee, from 1st June 1945, or soon thereafter, in view of the changed
circumstances of demand and availability.

Mr, Govind V. Deshmukh: What is the meaning of ‘‘changed circum-
stances’’'?

The Honourable 8ir Jwala Prasad Srivastava: Change in demand and avail-
ability.

Mr. Govind V. Deshmukh: Did not the demand originally exist and supplies
made? On what grounds has this centre been discontinued?

The Honourable Sir Jwalia Prasad Srivastava: The military demand is now
less and there is less ghee to be obtained in that area. ,

Mr, @ovind V. Deshmukh: Then will the Honourable Member take steps to
decrease the ration that is given to the army in the matter of vegetable ghee?
Is the Honourable Member aware that the army is given vegetable ghee simply
because animal ghee is not available?

The Honourable Sir Jwala Prasad Srivastava: That question ought to be
addressed to the War Department. I do not fix the ration for the army. I
only carry out the demands of the Quarter-Master General.

Mr. Govind V. Deshmukh: But is the Honourable Member really certain
that the demand for ghee from the army is less?

The Honourable 8Sir Jwala Prasad Srivastava: Yes, it is less.

APPLICATIONS FOR OPENING PRIMARY AND MIDDLE SOHOOLS IN BALUCHISTAX

$1586. *Mr. Abdul Qaiyum: Will the Secretary for Education, Health and
Lands please state:

(a) the total number of applications received in Baluchistan in 1944-45 for
opening new primary and middle schools;

(b) the number of such applications which were granted; and

(¢) whether any new schools are being opened in Baluchistan in 1945-46?

Mr. J. D. Tyson: (a) 10 and 5 respectively.

“(b) None of these applications could be granted owing to financial stringency.
It may, however, bg added that mineteen primary schools and one middle
school were opened in April 1944.

(c) No, the question of opening new schools will be taken up as soon as {he
financial situation permits.

.

EXPENDITURE ON GROW MORE FoOD CAMPAIGN IN BALUCHISTAN
11587. *Mr. Abdul Qaiyum: Will the Secretary for Education, Health and
Lands please state: o
(a) the amount spent on ‘‘Grow More Food’’ Campaign in Baluchistan in
1044-45? . -

t+Answer to this question laid on the table, the questioner hgving exhausted bis quota.
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(b) the amount ear-marked for the above purpose in 1945-46;

(c) the results achieved; and ) .

(d) whether any comprehensive seheme has been prepared; and, if so, the
salient provisions}

« Mr. J. D. Tyson: (a) The amount given in 1944-45 to the Baluchistan
Administration for Grow More Food schemes is Rs. 1,82,000 as grants and
Re. 1,66,000 as loans. : .

(b) For the year 1945-46 schemes involving recoverable and non-recoverable
.expenditure of Rs. 10,54,700 and Rs. 4,28,000 respectively have been sanctioned
8o far. '

{c) It has been estimated that some 14,000 tons of additional food will be
produced by schemes sanctioned in 1944-45. As a result of the scheme for
vegetable seed production about ‘42,000 lbs. of seeds of European types of
‘vegetubles were produced at Quetta valued at Rs. 8,58,000 approximately.

(d) The salient features of the scheme of work for 1945-46 are:

(1) the multiplication and distribution of improved wheat seed.

(2) the distribution of improved ploughs and fodder cutters.

(8) the training of fieldmen.

(4) the composting of town and village refuse, and

(6) the construction of minor irrigation works.

- Sachhuts CONFERENCE AT CAWNPORE

1588. *Maulvi Muhammad Abdul ‘Gbani: Will the Honourable the l.eader
-of the House please state:

(a) whether his attention has been drawn to page 4 (12) of the weekly news
-called Kaukab-i-Hind of Lucknow, dated the 2nd February, 1945, regarding
‘holding a sachhuts conference on the 29th to 31st December, 1944, at Cawnpore;
-and <o

(b) whether Government of India in Reforms Department received copies of
‘resolutions passed at the said conference along with notes of the Organiser of
.All-India Hindu Backward Classes League asking for separate representation for
Hindu Backward classes; if so, with what results?

The Honourable Sir Sultan Ahmed: (a) and (b). I have now seen the news
‘item referred to, and the resolutions which are said to have been passed. It
action is desired on them, the appropriate authorities should be approached.

Maulvi Muhammad Abdul Ghani: What are the appropriate authorities?

The Honourable Sir Sultan Ahmed: The Central Government, the Prowin-
.cial Government and the local bodies.

Maulvi Muhammad Abdul Ghani: Has the Central Government been
approached by these people by sending their Resolutions?

The Honourable Sir Sultan Ahmed: No, Sir. ’

INpUsTRIAL PRODUOCTS OF INDIA

1589. *Mr. Sri Prakasa: Will the Honourable Member for Industries and
“Civil Supplies please give a list of the various industrial products of India about
which Government collects information and also a statement regarding exports
under each of these heads on private and Government accounts during the last
‘three calendar years? .

The Honourable Sir M. Axizul Huque: It is not possible to furnish the li
asked for as information of one kind or another s collected for a large number
-of products, and preparation of a list of all products, for which information of
any kind is collected wquld involve an expenditure of time and labour whizh
‘would not be justified in war time. Moreover, it is not clear what products are
included under the expression ‘industrial products’ and what excluded from its
donnotation.

GRIEVANUBS OF STUDENTS OF LADY HARDINGE COLLEGE, NEw DELAY

1590. *Mr. Lalchand Navalrai: (a) Will the Secretary for Education, Health
and Lands be pleased to state what restrictious have been imposed upon the
-students of the Lady Hardinge College, New Delhi for going out and returning
late to the College? ‘
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(b) What are the rules for visits of-relations and friends to girl students?
Will he please place the same on the.table of the House?

(¢) Why was the Founders® Day eelebrations at the Medical College post-
poned sine die as announced in the Hindustan Times of 18th March, 1945?

(d) What are the grievances of the students which have cassed embitterment
and for which the Governing Body of the College has to meet on the 24th March;
19457

(e) Is it a fact that Miss Lila Pandit, President of yhe College Students’
Union, has written a letter to the President of this Governing Body that the
students’ duily life has been embittered owing to their grievances not having
received consideration? - .

(f) Will he please state how many times the Governing Body met during
1944 and up to March, 1945, and which members of the body elected by the
Indian Legislature attended each meeting of the body?

Mr. J. D. Tyson: (a) and (b). A copy of the rules is placed on the table of
the House. ,

(c) As already explained in reply to Mr. Neogy's question No. 1348 on the
26th March 1945. F8under's Day was not celebrated this year because the
students intimated to the Principal that they were not willing to attend it.

(d) The meeting of the Governing Body on the 24th March was not called
specially to counsider the grievances of the students as assumed by the Honour-
able Member. A copy of the lettor sent by Miss Lila Pandit, Pregident of ths
8tudents’ Union, to the principal explaining the grievances of the students was
laid on the table of the House in answer to part (b) of Mr. Neogy’s question.

(e) Yes. .

(f) The Governing Body -met twice during 1944 and once in March this
year. The following members of the Governing Body, who are Members of the
Indian" Legislature, attended the meetings of the Governing Body held on the
dates specified against each:

Sir Syed Raza Ali and the Honourable Mr. Sapru attended the meeting of
the 25th March 1944 ;

Sir Syed Raza Ali attended that of the 25th November.1944; and
- Bardar Sant Singh attended that of the 24th March 1945 :

Lapy HarpiNee Mepican Corikor, RULES REGABRDING LEAVE OF ABSENCE AND VISITORS
Leave of Absence and Visitors

Students may go out daily after classes end, but must return in time for roll call
at.7-45 r.M, unless a pass has been obtained. Students must sign the book at the front
entrance: on going out and coming back stating ‘their destination, or object in going out
the time of departure and return.

In order to be absent from roll call and out after 7-45 p.M. a student must obtain a

pass from the Warden. Application for pusses are made in s book outside the Warden's
office.  Passes are to be applied for before 2 p.M. daily and before 2 p.M. on Saturda
for a Sunday pass. The Warden's signature must be obtained before the pass is valid. All
passes must be handed to the Durwan at the front entrance on going out. Passes allow
absence up to 10 p.M. only, except in very special cahes. Students must leave and enter
the College by the front entrance only.
. All botels, restaurants and tea shops are out of bounds even when students are spend-
ing the week-end with fridnds, except that students may go to Davico's or Wenger's
between 3-30 and 7-30 p.m.

All parents or guardians supply a list of : (1) friends who may wvisit their daughters

; or wards or (2) friends with whom they may spend week-ends or odd holidays. Students
; Tuay only visit the friends whose names are on the list. When visiting friends students
should ,enter the name of the person in the book. It is not sufficient to write ‘visiting
; if:ell)ldl?:i. Btudents may only write ‘“Home'' if their parents or guardians actually live
olhi,
. Students wishing to stay with friends and thus be ahsent from College for one or more
~ nights, must apply on a leave form through the Warden to the Principal and receive her
permission before absenting themselves.

Stadents wishing to take leave at times other than recognised holideys and week-ends

- must apply on a leave form through the Warden to the Principal and state the . reason
for their application for leave. ’ .

Visitors on the list suppRed by The parents or guardians may come to ses students
between the hours of 3-30 p.M. and 7-30 p.m. on week-days apd between 10-30 A.m. and
7-30 p.M. on Sundays. Goutlemen. visitors will see students in the Hall and Visitors’ room,

. . .
b . .

.4
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but lady visitors are permitted to go to students’ rooms. Permission to see students at

other time in cases of emergency can be granted by the Warden. ,
Students may have visitors to stay in their ,rooms after obtaining the Warden’s per-

mission. The period. of stay should not exceed three ways. !
—_—

Seth Yusuf Akdoola Haroon: With reference to part (s) may I know what
mew restrictions have been imposed upon these students?

Mr. J. D. Tyson: No unew rules have actually been added, but the Principal
has been tightening up the administrdtion of the rules, and in particular, she
has put the quarters of the House Surgeons in the college compound out of
bounds to students. The students can only entertain House Surgeons in the
students’ common room. The reasons for this are congestion in the House
Surgeons’ quarters and the fact that students were meeting sold'ers and other
men in those quarters. The second thing is that she has curtailed the number
of passes that are issued to these lady students on the ground that Delhi is a
dangerous place for young women after dark, especially in the winter months.

Mr. Lalchand Navalrai: Have any arrangements been made for guests,
friends and relatives of these students to meet them? And at what place do
they meet? .

Mr. J. D. Tyson: Yes, Sir. The Honourable Member will find that, in the
rules that I have laid on the table, very adequate arrangements have been
made.,

Mr. Govind V. Deshmukh: Is it a fact that the Founder's Day has oeen
postponed because of the hot atmosphere created by the students?

Mr. J. D. Tyson: Yes. The students intimated that they would not attend;
they presented a manifesto saying that they would not attend it. The Principal
convened a meeting of the staff and decided not to -hold the celebration.

Mr. Lalchand Navalrai: Was it found out from them why they were nok
attending? ‘ .

Mr. J. D. Tyson: Yes; they said that unless their grievances, specially those
to which T have referred, were met they would not attend.

Shrimati K. Radha Bai Subbarayan: May I know, Sir, if there is a tutorial
system in the College, each professor being in charge of a certain number of
students ? .

Mr, J. D. Tyson: I shall require notice of that; it really does not arise.

Shrimati K. Radha Bal Subbarayan: In view of the fact, Sir, that from
questions put in this House and reports in the press it is quite clear that the
state of affairs in this college is not satisfactory, will Government give their

- immediate attention to the urgency of appointing a& committee to make o
thorough investigation?

Mr. J. D. Tyson: No, Sir; we are not at all convinced that conditions are not
satisfactory. The college has got its own Governing Body and they are hand-
ling the matter.

Mr. Govind V. Deshmukh: May I know if the Governing Body have consi:
dered the manifesto irsued by the students and their complaints and grievances?

Mr. J. D. Tyson: The Governing Body had two letters from the students
before them in their meeting on the 24th March and did consider them,—I do
not know with what result.

Seth Yusuf Abdoola Haroon: Did the Governing Body find Delhi a danger-
ous zone?

Mr. J. D. Tyson: I should point out that this tightening up of the rules was
introduced during the cold weather when the nights are long and derk. .

Mr. Sri Prakasa: Is it not a fact that moonlit nights are more dangerous

than dark nights?
PusrLioc UrmLity CONCERNS HELD BY NON-INDIAN INTERESTS
1591. *Mr. T. S. Avinashilingam Ohettiar: Will the Honourable the Labour

Member please state: ) ‘ C
() the number of public utility concerns neld by British and other non-

Indian interests in India; and

'
<
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.. {(b) whether any attempts were made to acquire these public utility con-

cerns ? .
The Honourable Dr. B. R. Ambedkar: (a) and (b). The information asked
for is being collected and will be laid on the table of the House.

EXPENDITURE ON EDUCATION IN BALUCHISTAN

$1503. *Mr. Abdul Qaiyum: Will the Secretary for Education, Health and
Lands please state: ’ )

(a) the sum spent on educatior in Baluchistan in 1044-45;

(b) the percentage this constitutes of the total expenditure;

(c) whether the sum allotted for education is being increased in 1945-46; and,
if 8o, by how much; . . )

(d) how this compsres with the amount spent on education in Ajmer-
Merwara and Delhi; and L

(e) what percentage of the total expenditure was spent on education in
1944-45 in Ajmer-Merwara, Delhi and Bsluchisten?

Mr. J. D. Tyson: (a) The revised estimates for 1944-45 for ‘‘Education’’
under ‘‘Baluchistan’’ are Rs. 5,54,400. -

(b) 652 per cent.

{c) Yes, by Rs. 2,25,200.

(d) The budget estimates for 1945-46 for ‘‘Education”’ under ‘‘Ajmer-
Merwara’' and ‘“‘Delhi’’ are Rs. 7,19,400 and Rs. 20,038,600 respectively, s
against Rs. 7,79,600 under ‘‘Baluchistan’’. .
 (e) The respective percentages in Ajmer-Merwara, Delhi and Baluchistan
were 21-17, 20-2 and 6-52. '

L]
ENFORCEMENT OF ROMAN SCRIPT IN PRIMARY SOHOOLS OF CERTAIN
DistrioTs IN UNITED PROVINCES

1593. *Mr. Kailash Biharl Lall: Will the Secretary for Education, Health
and Lands bé pleased to state:

(a) if the Government of India are aware that the Governmeunt of the United
Provinces have enforced the use of Roman script in Primeary schools of the Dis-
tricts of Garhwal, Bulandshahr and Partabgarh for which text books have been
compiled and are being printed in the Government Press, Allahabad; .and

(b) if the reply to part (a) above is in the affirmative whether the Govern-
ment of India bave enunciated any policy with regard to that?

Mr. J. D. Tyson: (a) Government have no information.

(b) No; the Government of India have not enunciated any policy in the
matter. )

Mr. Kailash Bihari Lall: In view of the importaunce of the question, will the
Government of India inquire into the matter?

Mr. J. D. Tyson: No, Sir, it is a provincial matter. :

Mr. Kailash Bihari Lall: In view of ite importance I suggest that this intro-
duction of the Roman script is an all-Indin matter, and so the Governnient of
India should inquire into it. ‘

Mr. J. D. Tyson: If any province likes to raise it in the Central Advisory
Board of Education, 1 have no doubt that the Board will consider it.

Mr. Kailash Bihari Lall: In view of the fact that the U. P. is a province
ruled by section 93 of the Government of India Act and there is- mo popular
Government, will the Central Government inquire into the matter apd see that
in the interim this rule may not be introduced as it will be very prejudicial to
students ? '

Mr. J. D. Tyson: No. Sir.

PAYMENTS TO CONTRACTORS FOR SILT CLEARANCE AT CHANDRAWAL
AND WaziBABAD, DELHI '

1504. *Mr. Kailash Bihari Lall: Will the Secretary for Education, Health

and Lands be pleased to state:

+Answer to this qmtion'lsid on the table, the questioner having exhausted his quots.
[ ]

- ]

o
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(8) if it is a fact that, total payments to contractors for sut cleurszce, at
Chandrawal and Wazirabad, Delli, under the Uelhi Joint Water and BSewdge
Board, New -Delhi, etc., during 1941-42, 1942-43 and 1943-44 were only spproxi-
mately Rs. 8,000, 12,000 and 9,000 respectively; "

(b) if it is & fact that during the turrent financial year the figure of puy-
ments has gone above Rs. 50,000;

. (c) if it 18 @ fact that the contract of the present contractor is being renew-
ed on the present high rates without inviting fresh tenders; if so, why?

(d) if it is a fact that payment at higher rates is being made for wet sils,
while in actual practice, silt is removed only when it has dried up;

(e) if it is a fact that the Board is, at present, paying an exhorbitant rate
of Rs. 7-8-0 per hundred cubic feet for extra load for every additional chain,
wh;le the rate during the previous years has been less than Re. 1; if so, why;
an N

(f) if Government are prepared to institute enquiries into the working of
the Board and its staff?

Mr. J. D. Tyson: (a) to (f). Information has been called for and will be
furnished to the house when received.

ExoEssivE REQUISITION OF FOODGRAINS FROM CULTIVATORS IN CERTAIN

DisTrICTS

15685. *8ri K. B, Jinaraja Hegde: Will the Honourable the Food Member
be pleased to state:

(8) whether he is aware that in the following districts, excessive requisition
of foodgrains from cultivators was made and that their objections are not heard
and that there is agitation in the press against the method employed and the-
policy followed: .

(1) Madras:—S8outh Kanara District, and

(ii) Bombay:—Dharwar, Belgaum, Bijapur and North Kanara; and

(b) in view of the assurance given by the Honourable Member in his reply
to Starred Question No. 618, dated the 20th November, 1944 that the cultiva-
tors’ requirements would be safeguarded, whether Central Government have

issued any circulars in this regard <1 far; if not, whether they propose to do so
now?

The Honourable Sir Jwala Prasad Srivastava: (a) I have made enquiries and)
am assured that excessive requisitioning of foodgrains from cultivators was not
resorted to in the districts mentioned. Objections are carefully considered and:
where necessary rebates are allowed. In Bombay articles in the Press regard--
ing the levy system generally are reguldrly discussed in District Press Confer--

-ences and misunderstandings removed as far as possible. A report has been:
called for from Madras on this point.

(b) T am antisfied that the need for safeguarding the requirements of culti-
vators which my Department has already impressed on Provincial Governments-
and which was discussed at the last Food Conference, is fully understood, and.
ao special directive on the point is required.

Seth Yusuf Abdoola Haroon: With reference to the Honourable Member's-
reply to part (a) of the question, may I know what he means by ‘‘excessive-
requisitioning of foodgrains from cultivators”’? May I lmow how much grain-
was left with the cultivators?

The Honourable Sir Jwala Prasad Srivastava: I mean exactly what I have-
:aid—no more and no less.

Seth Yusuf Abdoola Haroon: There is no question of ‘no more and no less’.
1 want to know how much grain was actually left with the cultivators for-
themselves and their families?

The Honourable Sir Jwala Prasad Srivastava: That was not the question
on the order paper. ’

Seth Yusuf Abdoola Haroon: The question was ‘whether he is aware that
excessive requisition of foodgrains from cultivators was being made’. . . .

The Honourable Sir Jwala Prasad Srivastava: I am satisfied that excessive-
grain was not requisitioned from the cultivators.

t
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Maulvi Muhammad Abdul Ghani: What are the rules for the requisitioning
of foodgrains? .

The Honourahis Sir Jwals Prasad. Srivastava: We have - made no rules;
“these rules are made by the Provincial Governments. The whole system is
explained in the Butler Report which is in the Library of the House.

Mr. T. 8. Avioashilingam Chettiar: In view of the fact that large com-
‘plaints have been received in this matter, will the Government issue a fresh
_circular saying that proper allowances which are promised in the orders made
'by the Government itself are kept up snd that proper allowances are given?
‘The order is all right but the execution is defective. We do not know
what machinery he has, but may I know if he will issue a strict circular thas
the orders which are being issued are strictly adhered to?

The Honourable Sir Jwals Prasad Srivastava: Yes, certainly.

Prof, N. G. Ranga: Will the Honourable Member enquire from his Regional
Food Commissioner whether his orders are being strictly enforced and whether
the cultivators’ requirements are left with the cultivators?

The Honourable Sir Jwals Prasad Srivastava: As I have already stated in
my reply, so far as Bombay goes I am satisfied with the reports which I have
received that all legitimate complaints are looked into and put, right.

" Mr.T. 8. Avinashilingam Chettiar: What about Madras?

The Honourable Sir Jwala Prasad Srivastava: I am awaiting a reply from
‘Madras. I have written to Madras and as soon as I get information from
here, I will lay it before the House.
¢ Prof. N. G. Ranga: Does it cover both the Government of Madras and the
"Regional Food Commissioner? .

The Honourable Sir Jwala Prasad Srivastava: Yes, Bir.

Prof. N. G. Ranga: Iz it not a fact that the Honourpble Member's atten-
tion has been drawn to actual reports of excessive procurements of foodgrains
from various other districts also, apart from 8South Canara—for instance,
‘Bouth Arcot?

. The Homourable Sir Jwala Prasad Srivastava: No, Sir. I have not seen
gny such reports.
.~ Mr. President (The Honourable Sir Abdur Rahim): Next question.

Avupir or ACCOUNTS OF GOVERNMENT OF INDIA PREssks
. 1586, *Bri K. B. Jinaraja Hegde: Will the Honourable the Labour Member
be pleased to state:
 (8) whether the accounts of the Government of India Presses are annually
sudited by the Accountant General, Central Revenues, New Delhi;
. (b) whether copies of the audit reports are sent to his Department for
perusal and action; and whether such copies were received in the last two
years; if so, the action taken thereon;

(¢) whether it is a fact that serious discrepancies in the accounts of paper
were found in the last two reports and no action was taken on them; if so,
what the reasons are; and

(d) whether Government propose to place a copy of each of the audit
reports for the last two years of the New Delhi Press on the table of the House?

~_The Honourable Dr. B. R. Ambedkar: (a) The accounts of the Presses are
sudited by the Accountant General, Central Revenues and other Accountants
@General who act on his behalf,

- (b) Reports are submitted by audit to Heads of Departments. Reference
fs made to Government of Indis only on points of importance or matters om
which settlement cannot be reached.

(c) The 1842-48 report revealed certain discrepancies which were mostly due
fo wrong entries in registers. The matter is still under cxamjnation. The
1048-44 report has recently been received and is under examination by toe
Controller of Printing & Btationary, India. .

(d) No. Important points are included in the Appropriation Accounts of

the vear by the Accountant General, Central Revenues® These accounts are
. - . - -n
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examined by the Public Accounts Committee and their report is laid before the
Legislative Assembly. o i & ot e

8ri K. B. Jinaraja Hegde: May I lmow with reference to part @)
question whether the Honourable Member will please lay the audit reports on
the table of the “House?

The Honourable Dr. B. R. Ambedkar: No, 8ir. It is not necessary. These
are included in the Public Accounts .Committee reports.

Sr K. B. Jimarajh Hegde: May I Imow whether these audit reports are
incorparated in full in the Public Accounte Committee reports ?

The Honourable Dr. B. R. Ambedkar: Such parts of it as are necessary for
the purposes of the Public Accounts Committee are incorporated.

NEw List or VOTERS ¥OR CENTRAL ASSZMBLY 1N BOMBAY .
$1597. *Mr. Abdul Qaiyum: Will the Honourable the Law Member please
state:

(s) whether only two copies of the registered list of voters for the Central
Assembly are at present available to the Bombay Public; )

(b) the date on which the new list of voters for the Central Assembly was
published in Bombay;

(c) toe last date for prefering claims and objections;

(d) whether a large number of names have been left out from the new list;

(e) whether owing to inadequate number of new lists, people are experienc-
ing difficulty to find out if their names are on the list; . _

(f) whether he has read the complaint in this connection in the Hindustan
Times of 17th March, 1945 (page 4) under the heading ‘Central Assembly voters
list, several thousands of names omitted’ and

(g) whether he proposes to take steps to redress the grievances voiced in -the
news item?

The Honourable Sir Asoka Roy: (a) and (e). In accordance with regula-
tion 2 in Part II of the Legislative Assembly (Bombay) Electoral Regula-
tions, publication was effected at the headquarters office of the Returning Offi-
cer where seven copies were available and at the headquarters office of the
Municipality where one copy was available. The public referred freely to the
available copies and there is nothing to suggest that any difficulty arose.

(b) and (c). Publication under regulation 2 was effected on the 12th March,
and under sub-regulation (3) of regulation 8 claims and objections were requir-
ed to reach the office of the Judge on or before the tenth day from the date of
publication, excluding the day of publication. I would add that publication
under regulation 2 was preceded by a preliminary publication under regula-
tion 7 on the 8th January when 15 days were allowed for the submission of
applications for enrolment.

(d) No. I lay on the table a copy of the report received from the Return-
ing Officer on this point.

(f) Yes, but the report laid on the table in reply to part (d) shows that the
complaint had no foundation.

(g) Does not arise.

Returning Officer’s Report

It is not correct to say that a large number of namws have been left out from the
Electoral Rolls. Every care was taken to include all legitimate names at the time of the
preparation of the Rolls. ‘There was first the Government of Bombay's Notification No.
6805, dated 2nd October 1944 in the Bombay Government Gazette. Then I issued a
press notice, dated 26th October 1844, through the Director of Information, Bombay, ask-
ing all persons intending to have their names enrolled to register them in the Collector's
office.  Again, after the preliminary publication, the public was again informed through
 press communique that qualified persons whose names were not enrolled should apply
o the Collector. Only 205 claims have been received by the Revising Authority by the
22gd instant, which shows that only few pames wcre left out. No complaint has been
received from the persons who actually came to cchsult the lists,

tAnswer to this quest®n laid on the table, the questioner having exhausted his quota.
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* ProDUCTION AXD EXPORT OF CHILLIES

1598. *Mr, Ananga Mohan Dam: Wnll the Honourable the Food Member be
pleased to state:

. (s) the production of Chxlhes in the Gonntry in 1941-42, 1942-48 and 1943-
44; and the quantities exported out of India and to which countnes,

(b) what system was adopted to grant export licences and on what basis,
‘the firms were selected for such licences;

(c) the number and names of firms which are authoriged to export chillies
out of India; and

(d) if in selecting firms Government prefer firms quoting lower prices to
those charging higher prices; if not, why not?

The Honourable Sir Jwala Prasad Srivastava: (a) A statement giving such
information a8 is available s laid on the table.

(b) and (d) Price quoted is not the determining factor in the issue of
licenses. Licenses are, as a rule, granted by the Export Trade Controlicrs to
established exporters on the basis of their shipments in the basic year 1941-42.
The object of confining licences to such exporters is so that, when trade is
‘pestricted, it should be reserved as far as possible to those whose normal
busmeas has been affected.

(c) There are 194 established exporters. It is not in the public interest to

disclose their names.

iR ~ Statement
(a) Production of Chillies during the period 1941-42 to 1943-44.
Production (Tens)

AL

.

Province -
1941-42 1942-48 1943-44
w . . . Figures not available 3,130  Figures not available
'omba.y . . . 7,010 7,381 8,020
Madres . . . 156,695 170,470 Figures not available

j;’"‘“ Data for other parts of the country are not available.
ud (b) Export of Chillies from British India during the petiod 1941-42 to 1043-44.

(In cwis.)
To countries of destination 1941-42 “1942-43 1943-44

Ceylon (exoluding Maldives 128,279 189,201

‘U?:.:d. gclom ‘“"h""“‘ Channel 1,087 e .1.0 7238
Adnn .nd Dcpendencim . . . 2,192

“ . . . . lo sgi .o ..

F.:.‘...u.a. States | | ° 1’645 " ::
;monofmah Africa . 120 12,001 6,700
i (to ocountries (to countries
% oﬁbﬁll; oﬂ:tn than
‘Mouritius and Dependencies . . 1,858 Cey f) Cey i
w - of Austrakia . . ‘887 e - .o
§M States of America . . . :1‘;’ e -

3 countries . . . . . 7583 . )

[ ] s
Total* . 149,181 201,292 113,925
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Mr. T. S. Avinashilingam Chettiar: What is the answer to part (d? of the

stion?
que'i'lll(:nnononnble Sir Jwala Prasad Srivastava: I answered parts (b) and (d)
together. - . )

glr Anangs lohan Dam: May } know if it is o fact that a great quantity

Shill i f nt of transport facilities? '

e %meinggtgi‘g ;;:ud Srivastava: 1 have had no degmte co:ll;
“plaint to that effect, but the shipping facilities are limited as the Honoura
Member must understand. : vors

Mr. Ananga Mohdn Dam: Is it not a fact that if the number of expor
is increased, it would be to the advantage of growers of chillies?

The Honourable Sir Jwala Prasad Srivastava: I don’t accept that, but 1
<an give the Honourable Member certain figures. In the year 1941-42, we
exported 150,000 cewts. of chillies. During the year 1942-43, we exported
201,000 cwts. of chillies, so that the quantity incteased in that year.

Mr. Ananga Mohan Dam: May I know if the Honourable Member is
aware that there was an insistent demand from the Government of Ceylon for
chillies?

The Honourable Sir Jwala Prasad Srivastava: We have met that demand.

Mr. Anangs Mohan Dam: What is the difficulty in increasing the number
of exporters? '

The Honourable 8ir Jwals Prasad Srivastava: I have explained that in my

aDswer.

Mr. President (The Honourable Sit Abdur Rahim): Next question.

Mr. Govind V. Deshmukh: May I know the number of European exporters?

Mr, President (The Honourable Sir Abdur Rahim): Next question.
EuRoPEAN aAND INDIANX 1. M. S. OFFICERS HOLDING ADMINISTRATIVE PosTs

1599, *Mr. Govind V. Deshmukh: Will the Secretary for Education, Health
and Lands be pleased to state:

(a) the number of European Officers of the Indian Medical Service holding
administrative posts as Surgeon-General or Inspector-General of Hospitals;

(b) the number of Indian officers holding similar appointments; and

(c) the number of European officers appointed to these posts since the
beginning of the war; and whether such appointments have resulted in super-
session of Indian officers; if so, why?

Mr, J. D. Tyson: (a) Eight. .

(b) None at present. One Indian officer refused an appointment of Inspec-
tor General of Civil Hospitals, when gelected for it. Another Indian officer
hes recently been selected for appointment as Inspector General but has not
yet joined. .

(c) British officers were appointed to fourteen out of fifteen of these
posts filled since the beginning of ‘the war. Appointments to the posts are
made by selection by Provincial Governments. As these are purely selection
posts no question of supersession arises.

Seth Yusutf Abdoola Haroom: May I know the reasons why the Indien
Officer refused the post of Inspector General of Civil Hospitals? .

Mr. J. D. Tyson: Domestic reasons; it involved service for the whole year
in what is virtually a hill station and he said that his wife's health would
not permit his accepting the appointment. L

Mr. Govind V. Deshmukh: Who makes the selection?

Mr. 3. D. Tyson: The Provincial Governments.

FEMALE SUBORDINATE IN Food DEPARTMENT

1600. *Maulvi Muhammad Abdul Ghani: Will the Honourable the Food
Member please state: . Divis L wd I o

a) the totdl humber of female subordinates Division, I an “in e
De;ﬁaztment of Food and how many of .thc.am (are Bengalis; and .

(b) whether it is a fact that no sel.uonty hs_t of thesg female subordmateg
is maintoined: if so, op what basis their promotions to higher posts are made;
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and if any seniority list is maintained, whether it is combined or separate from
that of male subordinates? :

The Honourable Sir Jwgla Prasad Srivastava: (a) Thirteen in all: two
Assistants, ten Clerks and one confideptial Secretary.

Out of the total of thirteen, three are Bengalis.

.(b) A combined gradation list is maintained for both men and women.

Mr. Muhammad Nauman: What is the duty of the Confidential Secretary?

The Honourable Sir Jwala Prasad Srivastava: She is a Confidential
Becretary. .

Mr. Muhammad Nauman: Is she attached to the Honourable Member?

The Honourable Sir Jwala Prasad Srivastava: No, not to the Honourable
Member. ‘ .

Maulvi Muhammad Abdul Ghani: May I know whether it is a fact that
female subordinates are divided into two categories: (i) those under teens; and
(ii) those above teens; and, if so, those under teens are retained.in the
‘Administration Branch under the direct control of Administration officers and
those above teens are spread over different branches ih the Department?

The Honourable Sir Jwala Prasad Srivastava: No, Sir. We do not do any-
thing so monstrous as that. .

ADMISSIONS IN DHANBAD ScHOOL OF MINES

1601. *Maunlvi Muhammad Abdul Ghani: Will the Honourable the Labour
Member be pleased to state the number of admissions in 1940, 1941 and 1942 to
the Dhanbad School of Mines and the number of Muslims in respective years?

The Honourable Dr. B. R. Ambedkar: 26, 24 and 24 out of which the
number of Muslim was One, Nil, ahd Nil respectively.

Mubhammad Abdul Gbani: In view of the low percentage of Mussal-
mens who have been admitted in the Dhanbad Sghool of Mines, has the
Honourable Member considered the advisability of fixing the percentage of
Mussalmans with minimum qualifications as he has done in the case of the
Bceheduled Castes or Depressed Classes?

The Homourable Dr. B. R. Ambedkar: 1 shall carefully examine the matter.

Mr. Muhammad Nauman: May I know if the Honourable Member has
done it for the Scheduled Castes aund whether the minimum percentage has
not been fixed for them? ’

The Honourable Dr. B. R. Ambedkar: Yes.

8ir Muhammad Yamin Khan: In reply to a supplementary question which
I put on the subject on the 16th March, the Honourable Member replied that
the Governing Body has got full powers to make the reservation for the ‘ad-
mission of students in this manner. Does the Honourable Member confirm
that statement today?

The Honourable Dr. B. R. Ambedkar: Yes, Sir. The Governing Body has
the right to ask the Government to enlarge its functions and if the Governing
Body took the matter up and applied to the Government to have this matter
left to them, Government will be glad to consider the maiter.

8ir Muhammad Yamin Xhan: They have got no such power at present and
they have to eome to the Government to get this power?

The Honourable Dr. B. R. Ambedkar: Yes, Sir.

Sir Muhammad Yamin Khan: The impression was created by the last reply
of the Honourable Member that they have already got this power.

The Honourable Dr. B. R. Ambedkar: They have the power to ask for the
enlargement of their functions.

Sir Muhammad Yamin Khan: I am not asking for the enlargement of their
functions. I want to know whether they have got the power at present o
reserve the seats in the school.

The Honourable Dr. B. R. Ambedkar: Not in the specffic terms in which
my Honourable friend has referred to it. .

Dr. Sir Zia Uddin® : In view of the fact that my name was men-
éioned in the reply of the Honourable Member to, s supplementary quesfion



~2436 LEGISLATIVE ASSEMBLY (4T ApRiL, 1945

on Question No. 1047 on the 16th March, I made enquiries from the Prmonp:i
of the School of Mines and I found that the Governing Body has no su

wer. .
pe The Honourable Dr. B. R. Ambedkar: Not at present. If they move in
‘the matter, the Government will be pleased to consider it.

Dr. Sir Zia Uddin Ahmad: Did the Governing Body move in the case of
the Scheduled Castes? , -

The Honourable Dr. B. R. Ambedkar: Yes, Sir. There was correspondence
with the Principsl. I nlight inform the Honourable Member that the position
with regard to the Muslims, as I find it, is that they do not seem to be keen
to take advantage of the school. (Interrdption.) My Honourable friend will
listen to me. 1 will give some figures. In 1926-27 three Muslims were
admitted, one left. In 1980-31 two were admitted of whdm one left. In
1082-38, four were admitted of whom two left. In 1984-85, three were
admitted, one left. In 1935-36 two were admitted of whom one left. In 1943-
44, two were admitted .and one left. In 1944-45 one wae admitted but &i@
not join.

Dr. 8ir Zia Uddin Ahmad: We had been hesring similer arguments in
connection with engineering and other colleg®, and on investigation they were
found to be incorrect. If the Honourable Member reserves the seats 1 amr
sure I can supply him with three times the number that he has reserved.

The Honourable Dr. B. R. Ambedkar: Phat is a matter which I will

consider.

8ir Muhammad Yamin Khan: As it is disclosed by the reply of the Honour-
able Member that so many Mussalmans left continuously year after year, will
the Honourable Member enquire why every year Mussalmans did join but left?

The Honourable Dr. B. R. Ambedkar: I seem to think that there is some
explanation. I find on éxamining the position of the Dhanbad School thaé
from 1926-27 there has been a general decline of students. In 1926-27 the
total was 51. In 1929 it fell dowr to 10 and it is only in 1941-42 the number
came up to 24. The reason seems to be the general decline in the coal indus-
try and also because there are very few possibilities of the student being
employed afterwards, since most of the mining areas employ uncertificated
people.

Sir Muhammad Yamin Khan: Does it mean that the coal mines do no&
tuke advantage. . . . . .

Mr. President (The Honourable 8ir Abdur Rahim): Next question.

PERMISSION TO CERTAIN BoMBAY COMPANY FOR BEGISTERING A COMPANY
FOR MANUFAOTURE OF RADIO SETS

1602. *Mr. Manu Subedar: (a) Will the Honourable Member for Industries
and Civil Supplies please state if it is a fact that Messrs. Eastern Electric snd
Engineering Company of Bombay have secured permission to register a com-
pany with fifty lacs of rupees as capital and an influential Board for the manu-
facture of radio sets in India?

(b) Is it a fact that the Menaging Director of this Company applied for
priority air passage to America and the grant of such passage was approvad by
the Civil Supplies Department, New Delhi?

(¢) Is it a fact that on the 14th March, 1945, the Chief Secretary to the
Government of Bombay, Political and Services Department, wrote to this firm
that their application for a priority air passage could not be entertained?

(d) 1s it a fact that the Managing Director of this firm has not yet heem
granted a passport to proceed to America by the External Affairs Departmeut,
New Delhi, in spite of the fact that his application for a passport was favour-
ably recommended by the Government of Bombay?

(e) In view of °the declared policy of Government to encourage the manu-
facture of radio sets in India, do Government propose to call for ‘hese payers
and consider whether the facilities requested for passport and travel. to arrange
for equipment and machingry, could not be granted?
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The Henourable Sir M. Azizul Huque: (a) The permission has been given
to the Motwane Radio Manufacturing Co. Ltd., Bombay.

(b) No. The Managing Director did not apply. Mr. V. G. Motwane, Vice-
Chairman of the same Co. did®*however apply and the Industries and Civil
Supplies Department recommended the grant of air passage to U. 8. A. for
him.

(c) Yes, because Mr. N. G. Motwane, the Managing Director of the firm
is already in U. 8. A, to look after the business. )

(d) The Managing Director, Mr. N. G.'Motwane, as st?ted in reply to part
(c) of the question, is already in U. 8. A. and hence the ‘question of granting
a passport to him does not arise. . .

(e) In view of the answer to part (c) of the question, doe§ .not.ame. )

Mr. Manu Subedar: In view of the fact that Government’s attitude _thh
regard to the encouragement of certain types of industries, such as chemicals,
photographic films, radios, etc., is being mxsunderstood.,.mll the Hpnoumbl&
Member consider some extra effort in order to give facilities of the kind asked

for?

The Honourable Sir M. Axizul Huque: Here is a Managing Director who
has already gone to America and there is no question of giving a passport to
him. He is already in that connection there. I would like to know whether
the Honourable Member wants all the Directors to be sent to America.

Mr. Manu Subedar: The Vice-President of the Compsny is now anxious to
go and while the Government of Bombay are agreeable the Government of
India are not agreeable and if the Government of India are agreeable, the
Government of Bombay are not agreeable. Will the Honourable Member make:
in the Industries section of his Depastment some special effort to see that
such things do not occur?

The Honourable Sir M. Aszizul Huque: The Industries Department has to-
find air passage even in these difficult times for not merdly this company but
8 number of others as well and I myself have’ been approached by quite
number of people within the lust few weeks and we have to make arrangements:
for them. I am sure that both the Managing Director and the Vice-President
of a company cannot always be sent to America.

Mr. Lélchand Navalrai: If the Honourable Member wants to know from this
company why two men are going there, may I ask whether it is a fact or not
that the former man, the President, went there not for this purpose? He:
went there for other purposes. Now he wants this Vice President for this
particular purpose. Why should not a passport be given to him?

The Honourable 8ir M. Azizul Huque: This is a company for which the
capital issue was permitted recently. THis gentleman who is in America is
called the Managing Director. 1 cannot understand how a man can go there
and say ‘‘I have come here for another reason. Send me another mnan, even
though I am the Managing Director''?

Mr. Lalchand Navalrai: Will the Honourable Member enquire of this -
company (I have made full enquiries) why two passports should be issued?
Has the Honourable Member enquired that?

The Honourable Sir M. Asizul Huque: I do not think it is necessary,
because it will be difficult for us to find out air passage for two people of
one concern. I would be very glad to do so, when the passage position .
becomes easy.

REPRESENTATION FROM EMPIRE INDIAN LABOUR FORMERLY EMPLOYED IN
BuBMA

1603. *Prof. N. G. Ranga: Will the Honourable Member for Commonwealth
Relations be pleased to state: '

(a) if Government have received any representation from. ,the Emgire
Indian labour, formerly employed in Burma as to théir future intarests regard--
ing (i), the.u' freedom to emigrate to Burma; (ii) their need to be freed from the
former evil of contract system of recruiting and paying labour; (iii) minimura
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wages; (iv) unemployment Insurance; (v) improvement of housmng couditious;
and (vi) provision and other social secyrities;

(b) whether Government propose to meet these needs of Indian labour in

Burma; and ¢ .

(c) whether Government propose.to call a conference of the representatives

-of former Indian. labour in Burma, to ascertain their, needs and wishes? ~

. The Homourable Dr. N. B. Khare: (a) and (b). We have not had any
representation from any organisation known as ‘‘Empire Indian Labour’’; but
-certain representations on the subject have been received. Government are
fully alive to the irhportance of securing satisfactory conditions for Indian
labour in respect of the matters specified. They will continue to make every
-effort to rmeet these needs of Indian labour. .

(c) The suggestion will receive consideratien.

CONSULTATION OF LEGISLATIVE ASSEMBLY ON HyDARI MIssION
RECOMMENDATIONS

1604. *Prof. N. @. Ranga: With reference to his answer to part (d) of starred
-Question No. 1204, dated the 21st March 1945, will the Honourable Member
-for Industries and Civil Supplies be pleased to state whether Government pro-
-pose to consult this House before coming to final decisions on the recommenda-
-tions of the Hydari Mission?

The Honourable Sir M. Asizul Huque: I would refer the Honourable
Member to the supplementary questions and answers to starred question No.
474 on the 22nd February 1945, answered by Mr. Trivedi.

Prof, X. G. Ranga: Is it not a fact that the Hydari Mission has already
.concluded certain agreements or has tgken final decisions?

The Honourable Sir M. Asizul Huque: Hydari Mission has come back.

Prof. N. G. Ranga: It has come back it is true, has it submitted its report
to the Government bf Indis, and, if so, will the Government of India give
-this House an opportunity of discussing it?

The Honourabie Sir M. Asisul Huque: It was answered quite definitely by
Mr. Trivedi that it is not a policy committee and had only gone to explore
“possibilities of certain supplies. It has come back, and it was also answered
by Mr. Trivedi as to what will be done after they come back.

Prof. N. G. Ranga: This is o queer position. I put this question mysell.
"When it came up for discussion the Honourable Member wanted notice. I
gave him the notice. I asked him whether this House would be consulted
st all in regard to the activities of this Mission. The Honourable Member
refers me to some other question which was answered, and does not give &
-gpecific answer.

The Hounourable Sir M. Asizul Huque: This Mission did not go at the
-instance of the Department of Industries and Civil Supplies, but at the
instance of the War Department. Mr. Trivedi answered that the question of
acquainting the Legislature with the results of the Mission will be considered
.after its return.

Dr. P. N, Banerjea: Now that the Mission has come back will Government
give us an assurance that the matter will be considered by the House?

The Honourable Sir M. Axizul Huque: That should be addressed to the
War Department.

(b) WRITTEN ANSWERS
BLUE-PRINT FOR CONDITIONS FOR INDIAN LABOURERS TO BE ALLOWED
TO GO TO BURMA, ETO.
1605. *Prot. N. G. Ranga: Wii the Honourable Member for Commonwealth
“Relations be pleased to state:

(8) whether Government propose to prepare any blue-print for the conditions
..gubject to which Indian labourers are to be llowed to go and be employed in
Burma, Duteh East Il;dies, Maslava, Singapore and other Pacific areas;

‘ €
1 .
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(b) whether be is aware that previous to the Japauese entry into war, Indian
fabour én those countries had serious complaints about the conditions economio,
political and soeial, subject to which they were employed ; and

(c) whether Government gropose to convene a conference of representatives
of the Indian lubourers who had been in those countries and who had come
back after the Japanese aggression and ascertain their views, needs and
demands, before thev make their final blue-prints: °

The Honourable Dr. N. B, Khare: (a) and (b). Under section 10 of the
Indian Emigration Act, 1922, emigration of Indian labourers is not lawful
-except to such countries and on such terms and conditlons as the Government
may specify. Of the countries mentioned by the Honourable Member Burms
and Malaya ure the only two to which emigration has so far been allowed.
The Government are aware of the grievances of Indian labour employed in
the various Empire countries in the East and will see that satisfactory condi-
tions of employment are assured before emigration of Indian labeur is allowed
%0 those areas. The conditions under which emigration will be permitted have
to be determined in respect of each country with special refererce to loeal
conditions and may have to be settled by negotiation. It is not, therefore,
proposed to issue at present any blue-print detailing the conditions under which
such emigration will be permitted.

¢) The Government will take into consideration the views of all represents-
tive bodies interested in the welfare of Indian labour before comsing te any
final decision. They bave already had consultations with representatives of
¥ndian labour in Burma.

CENTRAL GOVERNMENT SERVANTS NOT PROVIDED WITHQUARTERS
1806. *Bardar Sant Singh: (a) Will the Honourable the Labour Member be
pleased to state the percentage of Central Government servants servimg im Delhi
and New Delhi and having a monthly salary of below Rs. 600 who have met so
far been provided with any Government acecommodation ?

{b) Is it a fact that a Government servant whose monthly salary is below
Rs. 800 is not deprived of his quarter when he becomes out of ciass until aceom-
modaticn of a higher type can be provided to him?

(¢) Will Government please state the number of Government servants im
Delhi and New Delbi who were in possession of Government quarters but have
been deprived of them on technical ground of transfer from one Governmen$
office to another in New Delhi e.g. from Agricultural Institute, Pusa, Govern-
ment of India Press, New Delhi, A. G. P. & T. etc., to the Government of India
Main Secretariat Departments ?

The Honourable Br. B. R. Ambedkar: (a) About 85 per cent.

b) Yes.

((c)) The required information is not readily available and its collection at
this stage would not justify the labour involved, but I would inform the
Honourable Member that except in the case of the staff transferred from Gov-
ernment of India Press, Agricultural Research Institute and A. G. P. & T's
Office, who have got their separate pool of quarters, no officer is required to
]v)acl;te his quarter on transfer from one Government office to another in New

elhi.

PLIGHT OF CENTRAL GOVERNMENT SERVANTS DEPRIVED OF QUARTERS ON TRANSFIR
70 ANoTHER OFFicE IN Nxw DeLmx

1607. *Sardar Sant Singh: (u) Will the Honourable the Labour Member
please state if it is & fact that in a considerable number of cases where
Government servants have been deprived of their quarters, the persons concerned
have a total length of permanent service under the Central Government in Delbi
‘and New Delhi for a period of fifteen years or more?

(b) Are Government aware that under the existing conditigns, some of these
‘Government servants who had to wait in the beginning for a number of years
‘before they got Government sccommodstion, will have no chance during their
:pervice-life to get Government accommodation again?.“



2440 LEGISLATIVE ASSEMBLY [41H APRIL, 1945

(¢) Is it & fact that distinction between orthodox and un-orthodox gquarters.
has been abolished with s view to enlarge the scope of a Government servant.
to get accommodation in Delhi and New Delhi?

(d) Do Government propose to consider. the chses of Government servants.
referred to in (a) and (b) above and grant them relief in the matter of accom-
modation by taking, into account their length of service under the Central
Government in Delhi and New Delhi, If not, why not?

The Honourable Dr. B. R. Ambedkar: (a) The Honourable Member’s atben--
tion is invited to reply, to part (c) of starred question No. 1608. "
(b) Officers mentioned in my reply to the last question may have to waib:

for their turn in the general pool, but for how long they may have to wait, I
cannot say.

(c) Yes. . .
(d) The length of service in the general pool is always the deciding faotor.

Government do not consider it equitable to alter this rule in favour of any
particular groups of Government servants.
ScAROCITY OF QUININE IN FARIDPUR DrstrICT

1608. *Mr. A. Satyanarayana Moorty: (a) Will the Secretary for Education,
Health and Lands please state whether the attention of the Government is.
drawn to a statement issued by Dr. Harendra Chandra Sen, President, Medical
Association. Madaripur in the District of Faridpur, and published in the
Amrita Bacar Patrika, dated March 16th, regarding the complete lack of
quinine?

(b) Are Government aware that neither there is any stock of quinine in that
local market nor is the civil surgeon readily making it available to Registered’
Practitioners.

(c) Are Government aware that no quinine is being allotted to the Registered
Practitioners in spite of repeated requests to the Civil Surgeon, who is the ration-
" ing authority in the District of Faridpur?

- (@) In view of the fact that the situation is growing serious due to lack:
of quinine and also of the presence of a number of acute chronic Malaria cases,
do Government propose to make necessary arrangements for the issue of guinine
in the immediate future to avert the situation and to save the lives of a large:
number of persons suffering from chronic Malaria?

Mr. J. D. Tyson: (a) No. .

(b) to (d). The distribution of quinine and other anti-malarial drugs within:
the Province of Bengal is the responsibility of the Provincial Government.

MzemeERs IN NEW DErr MuxrcipaL COMMITTEE

1609. *Mr. M. Ghiasuddin: (a) ‘Will the Secretary for Education, Health and
Lands please state how many members there are in the New Delhi Municipal
Committee? -

(b) How many of those Members are (i) official. (ii) non-official, (iii) norai-
nated, and (iv) elected?

{c) If at present there are no elected members do Government propose %o-
consider the desirability of introducing a system whereby the majority of mem-
bers in that Municipality should be elected? If not, why not?

Mr, J. D. Tyson: (a) and (b). The New Delhi Municipesl Committes-
consists at present of 16 members of whom 6 are members ez-officio and 10-
are nominated. Of the latter number six are non-officials and four officials.

(c) In view of the special circumstances of New Delhi and the large Gov-
ernment interests involved it is mot proposed to alter 1_;he present co.nshtuﬁon
of the New Delhi Municipal Committee which is working satisfactorily.

NoTross For VacaTION oF HOUsES oN RESIDENTS OF WaRD No. 14 DErar
1610. *Mr. M. Ghissuddin: (a) Will the Secretary f.or FEducation, Health
and Lands be pleased to state whether notice under sections 36 and 38 of t&g
Onited Provinces Town Tmprovement Act (VITI of 1919), nas extended tg o

Psovince of Delhi, has been served on the residents of Ward No. 14 Defhi!
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(b) If 6o, when will the residents of that Ward be actually required to vacate
their houses? ol . . -

(c) What compensation will be -given to (i) the zamindars who own the
lgnd; (ii) the owner of the house to whom the buildings belong; and (iii) the
tenants who live in the hired houses of that Ward, and in What form will it be

iven? '
€ (d) Will the residente of Ward No. 14 be given houses constructed by
Government under the Poormen Housing Scheme? .

(® What are the conditions under which poormen are given those Govern-
mexnt houses ? |

(f) In what locality do Government propose to house the men of Wasd No. 14

- when they will vacate their houses?

Mr. J. D. Tyson: (a) to (f). I would invite the attention of the Honour-
sble Member to the reply given by me in fulfilment of the promise made on

the 21st February 1945 in reply to Starred question No. 449.

REVISION OF PROOEDURE RE SPERCHES ON FINANCE BiLL
1611. *Mr. Kailash Bihari Lall: Will the Honourable the Leader of the
House be pleased to state:
(a) if Government propose to revise the rules and procedure regulating the

speeches on the Finance Bill so that even the silent members who count upor
the occasion of the Finance Bill to ventilate the grievances of their constitu-
<noies they represent. may get an opportunity to speak; and

(b) if (.xrovemment propose to so amend the rules and adopt a procedure and
help to bring about a convention, that either all the members desirous of speak-
ing on the Finance Bill may get an opportunity to speak or those who seldom
speak may get preference over those who are known to, speak on all occasions?

The Honourable 8ir Sultan Ahmed: (a) and (b). Government are prepared
to consider whether any steps could suitably be taken with a view to secure
not merely or mainly an increase in the number of Members participating in
the discussion of the Finance Bill but also and primarily the curtailment
of the aggregate amount of time spent on the discussion. In the meantime I
must point out to the Honourable Member that the selection between
members competing to catch the eye of the Chair is exclusively a matter for
the Chair.

STEPS FOR SAFEGUARDING PRIVATE INVESTORS AND SHARRHOLDERS OF INDIAN
COMPANIES AGAINST COLLUSION OF MANAGING AGENTS

1612. *Mr. Ananga Mohan Dam: Will the Honourable the Commerce Mew-
ber vlease state:

(a) if the attention of the Government has been drawn to the Bombay letter
«f the Rovs’ Weekly published on January 21, 1945, at page 12 of the said
vaper, under the caption ‘Post War Plans and the lnvestor’s Future’':

/) if the answer to the above is in the affirmative, what steps Government
vropose to take, as suggested in the said paper, to protect the private investors
»nd shareholders of the Indian Companies against the Managing Agents nnd
the Auditors who collude with and connive at the activities of the Managing
Agents and Directors of the Companies; and
_ {c) if Government propose to consider the setting up of a Central Machinerv
for the Superintendence and control of the Indian companies for their uniform
administration under the Indian Companies Act throughout the country?

The Honourable Sir M. Azizul Huque: (a) Yes, Sir.

(b) The question of according any further protection to private investors and
shareholders of companies under the -Indian Companies Act will no doubt
receive due consideration when the general revision of company law is taken up.

(c) Government have already noted for consideration the question of cen-
tralisation of the administratién of company law in this country. It has,
however, not been possible to proceed with the exapination of this question

-in the present wartime conditions. R R
L] * o
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InrroviNe oF SEEVICE CoNDITIONS OF NURSES

1613. *Shrimati K. Radha Bai Subbarayan: Wil the Secretary for Educs-
kion, Health and Lands be pleased to state:

(a) whether Government have seen the report of the statement by Lady
Louis Mountbatter that unless strong measures are immediately taken to im-
ptove the service conditions of nurses, the situation will not improve; 4

(b) if the answer to (a) is in the aflirmative, whether Government propose
(1) to take strong measures to remove the difficulties regarding recruitment sod
training of nurses, (ii) to make the service conditions more attraetive and to
raise the status, pay and emoluments, (iii) to increase the training facilities for
them, and (iv) to have a centralised health service for the country;

(c) in® view of the urgency of the matter. whether Government propose to
deal with it immediately; and p

(d) if Government propose to investigate whether recruitment to the W. A.
C. (I) affects the medical and nursing professions as there is only a limited num-
ber of educated Indian girls and the reasons why some of them prefer serviee
in the W. A. C. (I) though it involves more separation from home?

Mr. J. D, Tyson: (a) Yes.

(b) and (c). The improvement of the conditions of service of nurses and
the provision of facilities for their training are matters for which Provincial
Government are ' primarily responsible. In 1944 the Government of India
pointed out to Provincial Governments the need for improving the conditions:
of service of nursing personnel and for strengthening the nursing staff. The
Government of India have also started a school of nursing administration at
Delhi for the training of sister tutors who 'are responsible for the teaching of
probationer nurses. As the executive powers in matters relating to publie
health rest with Provinecial Governments under the constitution it is not pos-
sible to centralise the health services.

(d) The Government understand that recruitment to the Women's Auxiliary
Corps (India) has to some extent affected recruitment to the nursing profession,
presumably owing to the better conditions of service in the Women’s Auxiliary
Corps.

CLoTH QUOTA FOR DELHI PROVINCE

1614. *Mr. Kailagh Bihari Lall: Will the Honourable Member for Industries
and Civil Supplies be pleased to state :

(a) if it is not a fact that the quota of cloth allotted to the Delhi Province
is on the basis of 18 yards per head per annum calculated on the population
tigures of the 1941 census;

(b) if it is not a fact that the population of the Delhi Province has increased
by 50 per cent. after 1941;

(c) if it is not a fact that the population of the Delhi Province is 95 per
cent. urban and that the consumption of cloth by the people of the urban area
is comparatively much more than the consumption by the rural people;

(d) if Government are aware that the meagre allotment of cloth per head
in the Delhi Province has created a great dissatisfaction in the mind of the
consuming public and that the great rush of purchasers at the cloth shops is
likely to culminate in riots; and

(e) what steps Government propose to take to ameliorate the cloth situation

in Delhi?

The Honourable Sir M. Azizul Huque: (a) Yes, Sir, it is a fact.

(b) No reliable figures of increase in the population of Delhi since the 1941
Census are available.

(e) No separate quota is fixed for urban or rural areas in any Province. An
over-all quota for'the entire Punjsb Deficit Zone (which includes the Delhi Pro-
vinec) has been fixed on the basis of the est-ima'ted pre-war consumption, and
the pcpulation of the entire Zone.

(d) The quota sallotted to Delhi can not be termed ‘‘meagre’” in anyway. The
per capita allotn.lent of Delhi is in fact higher than that of several other provinces.
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I am informed that there are no grounds.to apprehend any such event on sc-
count of the rush of purchasers and 1 do hope, the Honourable Member will no¢
publicise this impression of his Which may have some encouraging effect.

(e) Government are making every eftort to increase the umount of cloth.
available in the country by increasing production and importmg limited quan-
tities of fine cloth and yarn for the requirements of the Country as a whole. ¢

ISSUING OF PERMITS TO DIFFERENT GROUPS OF DEALERS TO IMPORT CLOTH INTO~
DELEI

1615. *Mr. Kailagsh Bihari Lall: Will the Honourable Member tor Industries
and Civil Supplies be pleased to state:

(8) if Government are aware of the fact that the expenses incurred on im-
porting cloth into the Province of Delhi through a purchasing sgent ranged from
3 per cent. to 4 per cent. while the expenses on importing cloth into Delhi by
dealers holding direct quota from the mills outside the Province of Delhi arc
only 14 per cent.;

(b) if the answer to the above be in the affirmative, whether Government
propose to issue permits to the different groups of dealers for importing cloth
from Bombay and Ahmedabad;

(c) if it is a fact that a large number of A class cloth merchants of Delhi:
have sent a representation to the Director of Civil Bupplies requesting him to
issue permits to their various groups to import cloth from Bombay and Ahmeda-
bad; and .

(d) if the answer to the above be in the affirmative, whether Government
propose to make necessary arrangements to issue permits to different groups
for importing cloth into Delhi? . '

The Honourable Sir M. Azizxul Huque: (a) Yes. The expenses increased in
importing cloth through a purchasing sgent are usually higher than the expenses:
incurred by a quota Qolder receiving cloth directly from a mill outside Delhi
province. -

(bg Honourable Member’s attention is invited to answer to part (d).

(c) Yes, sqme representations have been received.

(d) Imporf permits are issued to licensed importers-selected by the co-ordi-

nating authority of the zone roughly on the basis of one importer for each lot of
200 bales.

CLOTH BALES IMPORTED INTO DELHI PROVINGE

1616. *Mr. Kallash Bihari Lall: Will the Honourable Member for Industries-
and Civil Supplies be pleased to state: -
(a) the number of cloth bales imported into the Province of Delhi per month
iy dealers holding direct quota from the mills outside the Delhi Province; and

(b) the mode of distribution of such cloth among the A, B, and C, class
dealers?

The Honourable 8ir M. Azizul Huque: (a) According to information available,
8,186 bales were imported during the quarter ending 31st January 1945 and
2,088 bales in February which gives an average of 2,568 bales per month.

(b) Generally the quota holders sell the goods to wholesalers (A & B), who
sell to retailers (Class C); but in some cases the quota holders themselves hold
‘B’ and ‘C’ licences and sell the goods to the public through their retail shops.

REpUoED REMUNERATION OF CLOTH CoMMISSION AGENTS OF DELHI

1617. *Mr. Kailash Bihari Lall: Will the Honourable Member for Industries
end Civil Bupplies be pleased to state:

(a) if it is not a fact that the notification of the Government of India. Depart-
ment of Industries and Civil Bupplies, No. TB(1) 85/45, dated the Ist February,
1945, has reduced the remuneration of cloth commission agents, of Delhi from
14 per cent., to } per cent. only;

(b) if Government are aware that the cloth commission agents of Delhi play
an indispensable part in the scheme of distribution of cloth among the zloth

[ ) [ )
. °
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(c) if it is not a fact that Delhi is a distributing centre of cloth which deals
in retail sale us compared to Bombay and, Ahmedabad which deal in mill-packed
bales; . o, ‘
~ (d) if it is not a fact that wholesale businessmen who deal in mill packed
bales incur very.low expenses compared to businessmen who deal in split bales
and in pieces; and . ’

(e) if the answers to the above be in the affirmative, what steps they
propose to take to increase the remuneration of cloth commission agents of
Delhi to keep their business. alive.? .

The Honourable Sir M. Azizul Huque: (a) It is a fact that the profit margin
of the Commission Agent has been limited to a maximum of } per cent. by the
Notification. Prior to the fixation of this limit there was no statutory limit.

(b) Yes. They play a useful part but not an indispenable part.

(c) Retail sales and sales in mill packed bales are transacted in varying pro-
portions in all the three centres.

(d) Yes.

(e) Govornment do not consider that any increase in the remuneration fixed
for Commissipn Agents is justified.

Prio®s oF INDIAN MILL ARTIFIOIAL SILES AND GEORGETTES

1618. *Mr. Muhammad Nauman: (a) Will the Honourable Member icr
lndustries and Civil Supplies be pleased to state if it is a fact that an average
good quality printed art silk of Indian mills in June, 1989, was being sold at
about eight annas per yard, that it was being sold in June, 1948, at Rs. 3/8/-
per, yard, and that in March, 1945, it is being sold at Rs. 8/8/- per yard ?

(b) Is it a fact that printed and plain Georgette Crepe of Indian Mills was
being sold in India in June, 1939, at Rupee 1 and Re. 1/4/- per yard, that in
June, 1948, it was being sold at Rs. 5/- and Rs. 6/8/- per yard, and that in
March, 1945, it is being sold at Rs. 11/- plain and Rs. 18/- printed geor-
gette of average good quality?

(c) What are the ceiling prices fixed under control system for Indian printed
art silk and georgette printed, per yard for retail sale?

(d) Is it a fact that prices are not marked on artificial silk of Indian Mills
.01 georgette of Indian Mills? If so, why?

The Honourable Sir M. Azizul Huque: (a) and (b). Government have no
definite information regarding prices at these diffetent dates, but the prices men-
tioned by the Honourable Member appeared to be fairly correct.

(c) No ceiling prices have been fixed so far but under Section 6 of the Hoard-
ing and Profiteering .Prevention Ordinance prpducers and dealers of these
articles are allowed to add to the cost of production or the price at which the
producer sold the article to the dealer as the case may be, no more than the
addition allowed them by pre-war normal trade practice unless this is speci-
fically varied by the Controller General of Civil Supplies.
~(d) A notification directing mills to stamp ex-mill prices on artificial silk
fabrics manufactured by them is under issue.

CoNTROL PRICES OF INDIAN Sk SUrTING
1619. *Mr. Muhammad Nauman: (a) Will the Honourable Member for
Industries and Civil Supplies please state the ceiling control prices of Silks of
Indian produce fit for Suiting and Shirwani purposes?

(b) What are the control and ceiling prices per yard of printed Kashmir silk
end printed Bengal silk? What are the prices of five to six yards Sariee fixed
for Kashmir silk and Bengal silk printed quality?

(¢) Are prices printed on those varieties of silks or not? If not, why not?

The Honourable Sir M. Asizul Huque: (a) and (b). No ceiling prices have so
far been fixed by the Central Government for silk fabrics of Indian manufacture,
but the question of fixing such prices is under, their active consideration. Prices
of such silk fabrics, however, in the meantime continue to be regulated under
section 6 of the Hoarding and Profiteering Prevention Ordinance. Under this

n
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section the producer or dealer is allowed to add on to the costs of produotion or
to the price at which the producer sells the article, as the case may be, such
sdditions as were allowed by pre-war normal trade practice, unless in any parti-
cular case these have been varied by the Controller General of Civil SBupplies.

(c) Does not arise. - .

PropuoTioN AND ExronrT or CoTTON CLOTH

1620. *Mr. Muhammad Nauman: Will the Honourable Member for Indust-
ries and Civil Supplies please state: .

(a) :the total production of cotton cloth in India in yards, in the year 1944;

(b) the total export of Indian cotton eloth and silk cloth in yards, from
India to other countries in 1944 and in January and February, 1945;

(c) whether an export licence creates any liability or the expenditure to
carry on trade in his own name;

(d) whether .cases have been reported’ to .the Deparimemt where export
licences were handed over to different parties for carrying on export trade; and

(e) what methods ars adopted to scrutinize the bona fide exporters?

The Honourable Sir M. Asisul Huque: (a) 6,400 million yards approximately,
inoluding estimated production of hantlloom oloth.

(b) 500 million yards approximately during 1944 and 70 million yards ap-
proximately during January and February 1945.

(¢) An export licence is not transferable and lapses if it is not utilised by the
shipper in whose name it is issued.

(d) Yes.

(e) Exporjers are required to produce evidence of firm contracts entered into
with consignees abroad and glso, in cettain cases, of having purchased or having
contracted to purchase the required quantity of goods in India for export.

Co-0PERATIVE STORES IN DyLEY DISTRIBUTING FoO0D RATIONS

1621. *Mr. Kailash Bthari Lall: Will the Honourable the Food Member be
pleased to state:

(a) if it is & fact that co-operative stores in Delhi have been recognised for
distribution of food ration; if so, the number of such stores, and if these sfores
ared contemplated for distribution of kerosene oil and fuel also; if not, why nof;
an :

(b) whether Government propose to recognise more co-operative stores for
distribution of food ration instead of opening government shope ?

The Hononrable 8ir Jwals Prasad Srivastava: (a) Yes Sir. The number of
such co-operative stores is 28. The question of using them for distribution of
fuel and kerosene is under consideration.

(b) It is not proposed to replace the existing Government shops by Co-operat-
ive Btores, but the latter will be used as far as possible if and when need arises.
Lioxxon ror DisTRIBUTION OF CLOTH, X70., TO DELEI PROVINOE
Co-orxmaTIVE Sromms Umiox

1622, *Mr. Kailash Bihari Lall: Will the Honourable Member for Industries
and Civil Supplies be pleased to state :
_ (8) if it is a fact that the Delhi Province Co-operative Stores Union applied
to the Government that the selected Co-operative stores be granted licence for
distribution of cotton cloth, Indian woollen cloth, knitting wool and other woollen
garments and also for sale of drugs;
. (b) if the authorities have granted the licence asked for; if so, fo how many;
if not, why not; and
. (o) if Government propose to grant them supplies direct from the mills as
in the case of Government shop in Connaught Circus?

The Honourable Sir M. Axizul Huque: (a) An application was received in
regard to Indian woollen goods only. *

(b) No, because the :pp]ic’nt was not normally a distributor of woollen goods
mat(u;fslgtured by Indian wooljen Mills. ’ )

¢) No.
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- CONDITIONS FOR SANCTIONING A Fare PRICE SroRE  ~ )
1623, *Mr. Kallash Bihari Lall: Will the Hopourable Member for Industries
aund Civil Supplies' be pleased to state:

(a) the conditions for sanctioning’a Fair Price Btore; )

(b) if any co-bperative store in India hes been recognised ss a Fair Price
*Store ;

(c) if any co-operative store in Delhi applied for being recognised as & Fair
Price Store and whether the application was supported by the Director, Civil
Bupplies, Delhi, the Co-operative Department and the Union of Co-operative
Stores; and _

(d) if Government have sanctioned any Fair Price Btore after the receipt
of the request uf the Co-operative Store in Delhi; if so, why the request of the
co-operative stores was not considered? : ’

The Honourable 8ir M. Azizul Huque: (a) Once the necesgity for having a
Fair Price Shpp in the city of the locality concerned ie established, selection is
made from amongst such of the existing firms as are known for their integrity,
business reputation, stability and who possess good situation as are recommend-
ed by the Deputy Controllers General and Provincial Governments concerned.

b) Yes. N

go) Yes. .

d) Firet part: Yes.

Second part: Because before enquiries could be completed on the application
of this Co-operative Society of New Delhi another shop, in respect of which en-
quiry was completed and degision taken, was approved as a Fair Price Shop.
No other Fair Price S8hop has been sanctioned in Delhi since then.

CANOELLATION OF LICENCES OF OERTAIN CLOTH DRALERS OF DELEn

1624. *Mr. 8. K. Hosmani: Will the Honourable Member for Industries and
Civil Supplies please state:

(8) if it is & fact that the Director, Industries and Civil SBupplies, Delhi, on
the 17th March, 1945, has cancelled the licences of twelve cloth dealers of Delhi;

(b) if it is a fact that on cancellation of a licence the licensee is not entitled
to sell the cloth in his possession on the date the licence is cancelled;

(c) the arrangement made for the disposal of that cloth in his possession;
if no arrangement is made, the reasons therefor;

(d) if it is a fact that in spite of the cancellation of .their licences they are
«till selling the cloth at their shops; if so, the reasons therefor; and

(e) the procedure prescribed for the renewal of their licences?

The Honourable 8ir M. Axizul Huque: (a) Yes.

(b) He can dispose of cloth already in his possession under a permit issued
under the Delhi Cloth Dealers Licensing Order, 1944.

(c) Does not arise in view of answer to (b).

(d) Dealers whose licenses have been cancelled are disposing of cloth in their

possession prior to cancellation of their licenses, under a permit issued under the
Delhi Cloth Dealers Licensing Order, 1944.

(e) No procedure has been prescribed for renewal of cancelled licences.

DispeNsING WITH PERMITS FOR PURCHASE OF CLOTH, WATCHES RTO., IN DxLE1

1625. *Mr. 8. K. Hosmani: Will the Honourable Member for Industries
and Civil Supplies please state:

(a) if it is a fact that the Director, Civil Bupplies, Delhi, has announced tha¥
no permits will be required for the purchase of cloth, watches and cycles from
the 1st April, 1945; and

(b) if the reply to (a) be in the affirmative, the retrenchment to be made fn
the stafl of that office from that date and the amount of expenditure to be
decreased consequentlv. if no retrenchment is to be made and no decrease tn the
expenditure is contemnlated, the reasons therafor?

The Honourable Siz M. Asisul Huque: (s) Yes. By cloth the Honoursble
Member 5pp2unﬂy ?:ﬂum imported woollen hclon.
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ive junior clearks on Rs. 40 p.in. and a senior clerk on Re. 60 p.m. who
welg: )agvo‘;n’ted for the purpoge hawg been retrenched on the 81st March 19465.
The reduction in expenditure on account of the retrenchmeént is Rs. 800 p.m.
(roundly)—The 2nd pert of the question does not arise. .
ENPORCEMENT STAFY AT DELEX .

1626. *Mr. §. K. Hosmani: Will the Honourable Member for Industries

d Civil Supplies- please state: .
- (a) the stggngthpin each category of the Enforcemertt Btaft af Delhi;

(b) the total expenditure on that staft; and

(c) the technical qualification of the Gazetted and Inspecting Staft?

whe Honourable Sir M. Asizul Huque: (s), (b) and (c). A stafement is laid
on the table.

Statement

- (o)nommthineoohmofmwmm Delhi Administratio®™
as. Uows:

Number
mm‘rol?:' (MM) . . ) . . . . . . . . {
FProsecuti Inspeoctor (non-ganetied . . . . . . .

Chief In::oa(ﬁg:ﬁnc Impo)ctm((non-putted) . . . . 'l'
Sub-Ingpectors (non-gasetted) . . . . . . . . 7
Addl, Sub-Inspectors (non-gasetted) . . . . . . . . T
Stenographers (non-gasetted) . . . . . . . . ¥
Benior Clerks (non-gasetted) . . . . . . . . . 3
Junior Clerks (no:;gmtwd) . . . . . . . . . 3
Peons (non-gazetted) . . . . . . . . . . 20

(5) The total expenditure ineurred on the above staff upto 81st March, 1945 is Rs. 80,360,
(¢) The technical qualifisations of the gazetted and inspecting staff are shown against eash 1

gnfommncrog:m Ce g:::g gdditioml Sluperint.endent of Polies.
rosequting Police Inspecto! . . i roseouting Inspeotor of Poliee.
Chief Investigating Inspeotor . . Retired Police Officer.
Inspectors . . . . . 3—Retired Police Officers.

4—Lawyers.

1—No police qualifisations.
Sub-Inspectors . 2—Retired Police Officers.

8—No Police qualifications.
Additional Sub-Inspectors . . . 1—No Police qualifieations.

MALPRACTIOES BY CANDIDATES AT ELECTION TO BHAHDARA MUNIOIPAL
CoMMITTES
1627. *Mr, 8. K. Hosmani: Will the Secretary for Education, Health and
Lands please state the reasons for not disqualifying the candidates of Wards
No. 1, No. 3 and No. 4 on their malpractice (forged signatures, thumb impres-
sion and false personification as established by the convictions of persons by

Magistrate on the spot) during the election in January, 1945, of the Shahdars
Municipal Committee ?

Mr. J. D. Tyson: Information has been called for and will be furnished o
the house when received.

UNSTARRED QUESTIONS AND. ANSWERS

SpeolAL OFFICRRS FOR AMENITIES OF SBAMEN

127. Maulvi Muhammag Abdul Ghani: Will th
Member please state: ill the Honourable the Commerce

(a) the number of special officers for the amenities of seamen at i
ports to be appointed during 1944-45 and also 1945-46; + verioms

(b) the requisite qualifications for such officers and sala: sed ;

(c) the proportion of Muslims in such appointments; am;y proposed .

(d) the number of posts resetved for Muslims in the additional establish-

ment as well as addifional officers’ i
Ports and officers :;;pomtments during 184446 and 1045-46

° (]

. o2
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The Honourable Sir M, Aszizul Huqye: (a) Four Officers were appointed
‘during 1044-45 of whom one resigned. During 1945-46 it is proposed to recruif
in all four Special Officers including one in place of the officer who has resigned.
(b) No qualifications have been prescribed nor has any scale of pay been
fized. Preference, will be given to persons with war-time experience of sea-
-gaen’s welfare work, '

ﬁ) One of the existing three officers is & Muslim.

(d) By ‘“Ports and Pilotage Department’’ the Honourable Member is presu-
mably referring to the®offices’ with which the Porte and Pilotage budget is con-
oerned. The following additional appointmen{s were made under those offices
during 1944-45:

(;) Bengal Pilot Service: Six officers were appointed of whom $wo were
Muslims., '

(ii) Office of the Controller of Indian Shipping : Two officers were appointed
of whom one was a Muslim.

(iii) Mercantile Marine Department: Three officers were appointed all of
whom were non-Indians. The posts are highly technical and are not reserved
for any particular community.

(iv) Shipping Offices: Four officers were appointed of whom three were
Muslims.

Additional appointments to be made in 1945-46 are not known.

MzETINGS OF COCONUT CESS COMMITTER AND IMPERIAL COUNCIL OF
AGRIOULTURAL RESRARCH

128. Maulvi Muhammad Abdul Ghani: Will the Secretary for Eduocation,
Health and Lands please state: .

(a) the number of meetings of Coconut Cess Committee held with dates
since its creation; and

(b) the number of meetings of Imperial Council of Agricultural Research
with dates in 1944-45? o )

Mr. J. D. Tyson: (a) No meeting of the Indian Central Coconut ommittee
has yet been l:i{d. T(he)a first meeting will take place in Trivandrum on the

20th April 1945. )
(b) 'Fl)‘he Imperial Council of Agricultural Research held the following meel-

ings during 1944-45: ’
No. of meetings Dates
Governing Bodoy . . . 1 4th and 5th September, 1944.
visory Board . R 1) 7th and 8th July, 1044.
Advisry o (a)) From 6th to 8th March, 1045.
Aanusl General Meeting . 1 7¢h March, 1048.
MERTINGS OF STANDING COMMITTESS FOR LABOUR AND FOR GxorogIoAL
Sorvay

199. Maulvi Muhammad Abdul Ghani: Will the Honourable the Labour
lease state: ) )
Meral;e:hg number of meetiggs of Labour Standing Committee with dates held

i irrent year; an
dm'l‘)l)! ::: x(::xmber of meetings of the Sta.n_ding Committee of Geological Burvey
of India held with dates since its constitution?

The Homourable Dr. B. R. Ambedkar: (a) Presumably the Honourable
Member desires information in respect of the Btanding Labour Committee for
the period from 1st April, 1044 to 81st March, 1045. Two meetings were held
during the period—one on 27th June, 1944 and the other on 17th March, 1945.

(b) Presumably the Honourable Member desires information in respect of
the Advisory Committee of the Utilisation Branch of the Geological Burvey of
India. Four meetings were held as shown below:

1st meetipg. 28th November 1942.

*and meeting, 22nd November 1948. -

8rd .meeting, Bth. March 1844.

4th meeting, 14th Becember 1044.
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Manrivgs oF Sraxpiee CoMurrrrms yor Depustaims iwp Crvi
SurrLiss AXD FOoR COMMEROB ‘

130. Maulvi Muhammad Abaul @hani: Will the Honourable Member for
Commerce and Industries and Civil Supplies please state:

(8) the number of meetings of Standing Advisory Committee on Industries
and Civil Supplies held during the current year; and

(b) the number of meetings of the Standing Committee on Commerce held
during the current year? .

The Honourable Sir M. Azizul Huque: (a) and (b). No meetings of these
Standing Advisory Committees were held during the current year. :

APPLIOATIONS FOR KH48 K8 A8 T ATTIES FROM OCOUPANTS OF GOVERNMENT

- QUARTERS IN DELEI AND N2w DELBI

181. Mr. K. 0. Neogy: (a) Will the Honourable the Labour Member please
state whether he is aware that formal applications in regard to the supply of
khas khas tatties in the residences occupied by Government servants in ]gelhi
and New Delhi during the ensuing SBummer Season, 1945, were invited by the
20th March 1945, vide Additional Chief Engineer (Western Zone) Central
Public Works Department, circular memorandum No. WII/8708, dated the 20th
Febraary, 1945, and No. WII/8708, dated the 18th March, 1945?

(b) Is he also aware that the Summer allotment (1945) is not yet out?

(c) If the reply to (b) above be in the affirmative, does he propose to cxtend
the date for applying for khas khas tattics in the case of those Governmont
servants who will be allotted quarters in April, 1945, but have none at present?
H not, why not? )

The Homourable Dr, B. R. Ambedkar: (a) Yes.

(b) As seasonal allotments have been dispensed with under the latest Rules,
this question_does not arise. )

(c) Government servants who have no official quarters now and will be .al-
loted cfficial quarters in April, will be permitted to apply for khas khas tatlies
upto the end of April, although the supply of such tatti¢s, will be necessarily
somewhat delayed.

PROVINOLAL OFFICIALS TRANSFERRED TO RaTIONING AND CIVIL SUPPLIRS
Orrioss 1N Drrmi ProviNee

182. Mr. K, 0. Neogy: Will the Honourable the Food Member please state:

(a) the number of officials, Provincewise, who have been transferred
places outside Delhi to the Rationing and Civil Supplies offices in the Delhi
Provinoe;

(b) the duties assigned to each of them;

(c) whether any of them have been entrusted with outdoor duties; if so,
how many; and

d) whether Government propose to consider their claims for the posts of
Circle’ Rationing Officers, Godown Officers, eto., in view of their past experience;
it not, the reasons therefor?

Pu'n:: Honourable Sir Jwala Prasad Srivastava: (a) From C. P. 1. From the
njab, 11.

(b) C. P. 1 Director of Civil Supplies, Delhi.

PUNJAB -

One Administrative Officer (Civil Supplies and Rationing).

One Public Relations Officer.

One Assistant Director of Civil Supplies (General).

Two Circlg Rationing Officers.

52“’31"5‘%“””’

e Bub-Ipspector. .

One Clerk.}I poe

(c) Yes, Sir. Eleven. . .

(d) The Delhi Administration will no doubt consider the claims of all these
officers for promotion, when vacancies in higher posts etise.

. L]
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PROMOTION OF STAFF To PosTs oF CIRCLE RATIONING OFFICEES, ETO., IN
. DELHI RATIONING AND CrviL SUPPLIES OBGANISATIONS
183. Mr. K. 0. Neogy: (a) Will the Honourable the Food Member please
state the policy of Government governing the promotion of the staft to the
posts of Circle Rationing Officers and Godown Officers in the Delhi Rationing

and Civil Supplies organisations?

(b) Are Government aware th
Officer was newly created and an outsider was app
perienced staff? If so, do Government propose to
existing staff are not overlooked in future?

The Honourable Sir Jwals Prasad Srivastava: (a) The polioy is to fill up posts
by promotion or direct recruitment, both methods being used, with the object
og obtaining the best man for each appointment. '

(b) The answer to the first part of the question is in the affirmative. The
official appointed as godowns officer had previous experience which made him
especially suitable for the post.

The second part of the question does not arise.

STATEMENTS LAID ON THE TABLE

at in Noveml;er, 1944, a post of 8 "Godown
ointed in preference to ex-

gee that the claims of the

Information promised in reply to part (a) of starred question No. 6
i i / . 851. ask
Mr. Kailash Bihari Lall, on the 21st Ngoamber. 10944 asked by

LITBRARY ATTAINMENTS OF OFFICERS ON THE HINDUSTANI PROGRAMME SIDE oF
AvL INpIA Rapio

Tho required information cannot be prepared as it has been found diff i
what the Honourable Member means by ‘‘writers or scholars of (:-::u '!. c?\lfl t:h:no“ﬂfpg
mentioned in part (s) of the question have good knowledge of Hindi and/or Urau and
lIs:‘v!:. og\:& first class qualifications and experience necessary for their work in the All
0.

Information promised in reply to starred question No. 449, asked by Mr. Kailash
Bihari Lall, on the 218t February, 1945

Noriors ror EvacuATiON oN REsSIDENTS oF DELHI, WARD No. 14.

() Notices were served in accordance with the provisions of sections 36 and
United Provinces Town Improvement Act 1619, upextended to Delhi, in res 3? :ff &
‘Berai Purani Idgah Scheme in January 1042, and in respect of the Ahata Kidara Scheme
in July 1938. Both these Schemes fall within the limits of ward 14.
. &))_In respect of the Serai Purani Idgah Scheme, residents will be uvired (v vacate
}: “t;r“ pr:rrtx;o are :o bedotoq;:irt%d. AActhui';i‘:,ion gan take place only after the scheme

nctioned under section 0 . 1 i
s sanctioned under mction ° e scheme has not yet submitted for

In respect of the second scheme acquisition after sanction is practically complete
such properties have been already vacated. A fi ti i i ud
'Y f‘u)r have beo:i acquired dbnt nzt yet vacated. e properties remain to Ke aoqmnd snd

¢) Compensation is paid in all cases in cash in accordance with the provisions of the
Land Acquisition Act 1894 as modified by the Schedul th i i
Improvement Act, 1919, as extended to De}l’hi. ule to the United Provinoss Town

(d) Yes. All ghou wt}o are eligible for re-hounsing.

m ‘:I m:.o glvin doh:tls :f th:. l:cheme. is laid on the table.

o decision has y een en in reapect of the Berai P i
ds Ahata Kidara Scheme 100 families have been rehoul‘ed ‘;;‘nl'llggkpi‘ojchie:! ok,.ﬁ

Ba?h and 17 families have been rehoused within the scheme area.  All remaining families
will be rehoused in the scheme arca or in other suitable localities &

Norss ox Drurt Rr-Housing Sm

-Scope :
The scheine embraces familier displaced by the execution of slum ¢
tby the Delhi Improvement Trust: - m clearance schemes
m Whose monthly income doss not exceed Rs. 30 per mensem
b) who wish to rehoused, and
(c) Who are willing to accept the terms offered.
Y acy wil b th Al :
wi ree types of dwelling. lotments will be made on the
vn family as follows (two children under 10 years of age counting as ooob:‘di:lt‘))' numbec

. .« *

© L]

<
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Number in family.
One-roomed—Not exceeding 3 adults, .
Two-roomed—Over 3 but not over 5 adults,
Three-roomed—Over 5 adults. *® . .
The one- and two- roomed. dwellings are capable of expansion into the three roomed type

Alotment and terms :
Allotments will be made in accordance with the actual requirements of each individuat
family to be rehoused and will be approved by the Improvement Trust Board. .
It is intended that there should be fixed monthly rents for each type of houss, wvis.,
Rs. 1/12/-, Rs. 2/4/- and Re. 2/12/- for a onesroomed, two-roomed and three-roomed house.
Those able to pay not less than a stated monthly sum, viz., Ra, 3/4/-, Rs. 3/10/- and
Rs. 4/- for a oneroomed, two-roomed, and three-roomed houuse, will be entitled to hire
purchase terms under which they will become owmers of the house after 20 years.
Financtal details :
Cost of the houses :
One-roomed—Rs. 564.
Two roomed—Rs. 711.
Threv-roomed—Rs. 875. .
Taking a concrete scheme, viz., the Paharganj Circus Rehouiing Scheme, 142 houses
are now under construction to acoommodate 515 persons whoss existing houses are being
soquired in the Paharganj Circus, Improvement Schem.

The total cost of the new houses is—Rs. 94,600.

The ‘pooled’ (or .vcr'm) cost per house is—Rs. 665 R
The equated hire purchase instalment ordinarily payable for a house of ‘pooled’ cosh

Ba. 666 is composed of :

(s) Equated instalment of princ.fgol (Rs. 866+ interest at 44 p.c.)—Rse. 50-2-0 p.a.

(b) Ground rent at Re. 1 per 1 uare yards per month. 10-11.0 p.a.
N.B.—The plot unit for this scheme is 88.8 sq. yards.

(]

Rs. 60 13 0 p.a.

————————— ———

(0) Maintenanoe at 1 P. O. of pooled cost . . . . . 6 110 pa.

Total . 67 8 0p.a.
or . 8510 0 pa.

Assuming the family to be re-housed is capable of paying not less than the fixed hire
ur‘ch)ue instalments, the balance is met from the subsidy (proceeds of Entertainments

y

‘If the family to be re-housed is not capable of paying the fixed hire purchass instal-
ments, it will occupy the house as ordinary tenant and the amount paynbi for ordinary
tenancy (not carrying ultimate right of house ownership) is calculated as under :—

Re. 4. p.
Interest on pooled cost at ¢ p.o. . . . . . . . 28 8 Opa.
Ground rent . . . . . . . . . . 1011 0 pa.
Maintenance . . . . . . . . . . 611 0pa
Total . 45311 O pa.
or’ . 818 0 pa.

The family to be re-housed under ordinary temancy terms will be subsidized from the
proceads of the Entertsinments Duty to the extent of the difference between the fixed
Pontbly rents and the actual monthly rent as calculated. above.

Information promised in ﬁply to starred question No. 588, asked by Mr,
K. C. Neogy, on the 1st March, 1945

REsTrICTION ON NEWS ABOUT STREET ACCIDENTS BY MILITARY LORRIRS 1N
CALOUTTA

The Government of Bengal report that a working arrangement exists between them
and the provincial press whereby all incidents in which civiliana on the one hand and
military personnel cn the other are involved are voluntarily sabmitted for press advice.
In the case of accidents involving military vehicles the press is advised not to'publish
the report without deleting the wofd ‘‘mi itary’’. The expression ‘‘special type ve '
is apparently the crestion of the press.
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Information promised in reply to part (b) of starred:question No. 620, asked by
Lt.-Col. Dr. J. C. Chatterjée, on the 2nd Maurch, 1945

InpIAN CHRISTIANS ON OUDH.'AND TYREUT RAILWAY )
The following are the numbers of Indiap Christian employees of the Oudh and Tirhut
Railway .in receipt of salaries—
(§) over Rs. 150 p'm. . . . . . . . . . . '

* (%) over Rs. 100 but below Rs. 150 p.m. . . . e . . )
(#68) over Rs, 50 but below Rs. 100 p.m. . . . . . . . . 38
(év) below Rs. 80 p.m. * . . . . . . . . . . 308

Information promised in the reply to part (b) of starred question No. 621, asked
by Sir Abdul Halim Ghuznavi, on the 2nd March, 1945
OVERCROWDING ON TRAMWAYS AND Busks IN CALCUTTA

The number of tramcars damaged and put ont of order through reckless driving by
military lorrivs resulting in serious accidents and dislocation of tramlines is not readily
available. The number of accidents that occurred during 1844 in which tramcais and
military vehicles were involved and in which the Calcutta Tramways Company Limited,
have preferred claims, is 265. It is not possible to say how™many of these accidents
resulted from the reckless driving of military lorries.

Information promised in reply to starred question No. 656 part (g), asked by
Mr. Amarendra Nath Chattopadhyaya, on the 5th March, 1945
S1ANDARD CLOTH, ETC., FOR BENGAL

Name of firm or individual against whom
prosecution launched. Conviction.

1 2

l.Bono; H:,:t::r. Diamond Harbour, 24 Fined Rs. 20 or R. 1. for 2 weeks.
2. Pnoln):jg‘nlzl..ddu, Diamond Harbour, 2¢ Fined Rs. 15 or R. 1. for 3 weeks.
3. Birendra Purkait, Diamond Harbour, 2¢ Fined Rs. 15 or R. 1. for 2 weeks.
4. Akkas ‘Al Bk., Diamond Harbour, 24 Fined Ra. 16 or R. I. for 3 weeks,

Parganas.
5. Gangaramn Agarwall, (Hawker), Silguri . Convioted uj/s 81 (4) D. I. Rules and sen-
tl:ni»g tolpcy a u?m of Re. 50 in default to-
. L. for 1 month.
6. Abdur Rohman of i Bazar, Convicted and sentenced to pay fine of Re
Bhagwangola P. s..m. 1D 0 pr‘:ln?s? RoL re m:n&'::

7. Harish Chandra Barkar, son of Hiralal Fined Res. 50.
Sn_lnr of Dashmari, P. 8. Poba, Dt.

Rajshahi, :
8. Madhusudan Ruj, Dt. Birbhum . . Fined Ra. 100 in default to 8. 1. for ame-

month.

9. Biswanath Ghosh, Dt. Birbhum . . Fined ul‘h 50 in default to 8. 1. for one
month.

10. Lsichand Parak, Dt. Birbhum . . Fined Rs. 150 I. D. one month 8. 1.

11. Surendra Lal Biswas, Terribasar, Chittagong Fined Rs. 200.

Town.
12. M/s. Prabartak Kutir Bilpa of Bangla Fined Ra. 10.
_Bazar, Dacoa. . .
13. &Knﬁcmm?u:a. :nl :an;hu::bl; 8. Fined Rs. 300in defnult to R. L for $ months,.
14. Satyansranjan Kundu ari ia, R. I for 1 month & fin in defaul
P.8. B l‘:ﬁm Jeasore. R. I. for 2 weeks mo!':fl Re. 100 in .
18. Kiran Ch. Ju of Narikelberia, P. 8. Fined Rsa. 200i/d R. I. for 1 month.

Bagherpara, Jessore,
16. Nandalal Kundu of Narikelberia, P. 8. Fined Rs. 100 i/d R. I. for 1 month
Bagh Jesnore. *
17. Kali undu of Narikelberia, P. 8. R. I. for one month & fined Re. 50 I/D R. L
erpara,‘Jensore. for 10 days more. *
18. Radhakindar Mandal, Patrasayer, Bankura Fined Ras. 25.
16.(ay: B8oleman Mustan . . . . Fined Ras. 5.
19. Boleman Mustan . . . . . Fined Rs. 10,




STATRMENTS LAID ON THN TABLE
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Nath Kundu and Radha

20. Samarendra
Domkol Arzimganj,

Ballav Kundu,
P. O. Domkol.

21. Nilkanto Haldar . . . .
22. Ram Hari Nandi . . . .
28. Nilkanto Mandal . .

24. Baai Bh. Haldar .

26. Baidya Nath Mandal

26. Kader Box . .

27, Tarini Haldar

28. Bankim Haldar .

20. Tulsi Ch. Haldar .

30. Krishna Dhan latna

31, Nagendra N. Mandal

82. Prio Nath Das .

38. Gosto Behari Sadhukhan
84. Ashutosh S8adhukhan . .
36. Gorto Behari Mandal . . . .

* e e e e e o o
.

® * 4 4 e v o o
e * * o 4 ¢ o & o o &

36. Khirod Ch. Badhukhan

37, Bijoy Kr. Haldar . . .

38. im Mandar . .

39. Samsul Haque Molla, Mahammed Btores,
License No. A/2450 (wholesale) area
Calcutta.

40. Chand Molla, License No. 1875 Retail, Area

Howrah, .
41. Ladhuram Gangaram . .
42. Kumerish Chandra Dey, Santipur
43. Monindra Nath Saha of Newapm P. B.

Abho; ra, Jessore,
44. Cambay Bhutia, Kurseong

48. Bhagirath Nasker, Diamond Harbour
40. Inands Nasker, Diamond Harbour

47. Bat Prasad Chaubey, Diamond Harbour
48. !.tyl;” Charan Sadhukhan, Diamond

49. Saroj Kumar G y, Kalna . . .
50. ar Chat! . S .
8l. Pads Das, . . .
88. ani Kanta Doy Ealns . . .

83. Hari Das Nag, Kalna .

84. Kiriti Bhusan Das, Sadar, Birbhum

88. Kumudini Molun Sirkar, Katwa

:9’. Baikuntha Behari oy Bunk, Snda.r A

88. Bidhu ghuun Poddar

89. Kasim Molla son of late Anis Ohund llolls
g‘ .l:andhunibu-i. P. 8. Belkuohi, Dist.

na.
60. Akhoy Kumu Das, B8adar Bub dvsn,

6l. Jagadambn Bmgh, Tamluk Bub.Dvn.

Midnapore.
62. Ramranajan Gun i Nirol, Dt. Burdwan .
Nat.h Dninlut, Burdwnn

Tmllk Sub Dvn

66. T .
m"“:p& Bu:u. amluk  Sub  Dvn,,

7. yan .GquM.R

Laksminars; Dlgn,
Gopalgenf, Dt.
08. Jagindra Nath Paul, Badar §ubdwn.

.

« o e o

(i

Convnooed & sentenced {o pay fines of Re. 200
and Rs. 100 ively, in default to

undergo R. I. for month and 2
ively.
- Fined Rs. 15 or R. I. for 2 weeks.

Fined Rs. 20 or R’ I. for 2 weeks.
Fined Rs. 20 or R. I. for 2 weeks.
Fined Rs. 20 or R. I. for 2 weeks.
Fined Rs. 20 or R. 1. for 2 weeks.
Fined Rs. 20 or R. 1. for 2 weeks .
Fined Rs. 20 or R. 1. for 2 weeks.
Fined Rs. 20 or R. 1. for 2 weeks.
Fined Ra. 20 or R. I. for 2 weeks.
Fined Rs. 20 or R. 1. for £ weeks.
Fined Rs. 15 or R. I. for 2 weeks.
Fined Rs. 20 or R. 1. for 2 weeks.
Fined Ra. 20 or R. 1. for 2 weeks.
Fined Rs. 20 or R. I. for 2 weeks.
Fined Rs. 40 or R. 1. for 2 weeks.
Fined.Rsa. 20 or R. 1. for 2 woeks.
Fined Rs. 20 or R, 1. for £ weeks.
Fined Rs. 20 or R. I. for 2 weeks.
Fined Res. 6.

Fined Rs. 5.

Convicted, fined, Rs. 30 in dofault to R. I.
for a month.

Fined Re. 30. L

R. 1. for 2 months & fined Rs. 200 i/d R.'L
for six weeks more

Convicted u/s. 81 (4) D. 1. Rules read with 3 of
the Bengal Cottton Cloth & Yarn Control
Order 1943 and is sentenced to be de-
tained till riging of the Court.

Fined Rs. 20;/(! R. 1. for 2 woeks.

Fined Rs. 20 i/d. R. I. for 2 weeks,

Fined Ba. 20 in default R. 1. for 8 weeks.

Fined Ra. 20 in default R. 1. for £ weeks.

Fined Res. 80.
Fined Rs. 100.
Fined Ra. 40.

5

i

'in deafult one month's 8. L.

=y
3

gy
B
222

85&288

by

»
-

Ra.
m E
Ra.
Ra.
Rs.
Ra.
Ras.
Rs

. 10 or R. 1. for 3 woeeks.

Fined Rs. 200

Fined Ras. 25 or R. 1. for 2 weeks.
Fined Ras. 50 or R. 1. for 6 weeks.
Fined Rs. 170 or R. 1. for 3 months.
Fined Rs. 200 or R. 1. for 1 month.
Fined Re. 50 or R. 1. for 8 months.
Fined Rs. 850 or R. 1. for ¢ months.

Fined Ras. 10 or R. 1. for 2 weeks. .
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€9. Bibhuti Bhusan Goraih, 8adar Sub Dvn.,,
Bankur
90. Chiranjilal Gsngadhar Agarwalla .

Fined Rs. 20 or R. I. for 6 weeks.
. Fined Rs. 100 or R. I, for 1 month.

71. Mobarak Miaof Laugani, P 8. Jhxkorga.olu Fined Rs. 150 or R, I. for 2 months.

Dt. Jeasore Sadar.
73. Bhujanga  Bhusan ' Mukherjee, Prop
Bmgsluxmn Bastralaya, Khagra, P, O

re.
18. Womh ar Bub Division Rajshahi .
94. Kabir, Sodsr Sub-Divsn. Rojlhbln .
78. Ratait Karkun . .
76. Jainuddih .
71. Dulal Chandra Mandal of Notmgmj
78. Jitendra Nath Kundu of Galsi .
79. Ram Kanaj Ganguli of Galsi.
80. Blmpondr. Nath Mukherjee of Galsi
81. Abdul Gaffur of Tentultals, Burdwan
83. Nalininath Banerjee of Rungcn), Bn'bhum
43, Somjuddm Ahmed .
84. Haripada Sadhu of Kopﬂnum -
45. Baksa Show of Khulna
$6. Thakur Show of Khulna .
487. Darbari Show of Khulna . . .
48. Buk Chand Show of Khulna
9. Rulnd of Ma:dhy. Halisahar P, 8. Double
rry’s Chittagong,
90. MviNH‘b“kudulh Toluh. Noakhali Town,
91. Kanajlal ha of Katwa, Burdm
93. Manikulla yvs Akand
98 iram Parameswaria Prosad
4. Ramendra Nath Talukdar son of R. andn
Nath Talukdar of Shorpnr
Sherpur.
95. Kashimuddin  Munsi of Datmia Beni
Madhab, P. 8. j (Pabna).
96. Hazarimall Thakur of Jaipurhat, P. 8.
Jaipurhat.
97. Muslimuddin Miah of Dhanghors, P. 8.
. Raiganj (Pabna).
Sahx(xi,u%dm) Miah of Jhapra, P. 8. Raiganj
abna
99. Kumud Bandhu Bhowmik of Karilabari,

8. Raiganj, (Pabna).
100. Abdur Rahman Mund or Parba Lakshikola,

8. Raj, Pabna
101 Abdus Bopagen) (Pabna).

108. Muﬁzuddm Almnd
}g: Eman Ali . . .
108. Ismail Hossain Akand . .
108, Nurul Hossain Ahmed
10% Rahim Boksho Sirker .
108, Osman Ghani Khandaker
109. Sufiuddin Miah .
110. Sabber Ali S8haikh .
111. Habibar Rahman . .
113. Altaf Hossain Shaikh . . .
113. Ayenuddin Sarker . . . . .
114. Bashiruddin Sardar . .
118. Harendra Nath Modak . . .

116. Alimuddin Akand . . . .

117. Nashimuddin Shaikh . . .

118. Sauadat Hossain . . . .

.
.
.
.
.

.
. .

.o .

.

. . .

.

.
PO N P )

119, Amiruddin Shaikh . . . . .
120. Amjruddin 8haikh . . . . .
121. Reasuddin Shaikh . . .

128. Kalipada Das of D.in "y . . .

—

Fined Rs. 400 and Rs. 200 or R. L

months and 2 months resepectively.

Fined Rs. 25.
Fined Rs. 25.
Fined Re. 25.
Fined Rs. 26.

Fldel.wor R. Lfor 3 weeks
Fined Rs. 40 or R. 1. for 3 weoks.
Do. Do. Do.

Do. Do. Do.

Fined Rs
Fined Rs.
Fined Re. 30 or R. I. for a month.
Fined Rs.
Fined Re

100 or R. 1. for 2 monthl.'

..o
(-3
<]

r R. I. for 3 weeks.
Do. Do.
Do, Do.

Do, Do. Do.
Fined Ras. 15 or R. 1. for 10 days.

Fined Res. 280, R. I. for 3 months.
Fined Rs. 80, R. 1. for 38 months.
Fined Rs. 25, R. 1. for one month.
Fined Rs. 200 or R. 1. for $ months.
Fined Rs. 25 or R. 1. for 18 days.
Fined Rs. 2 or R. I. for 2 days.
Fined Rs. 60, R. 1. for one month.

Fined Ra. 26, R, L. for 15 days.

Do. Do.
Do. Do.
Do. Do.
Fmod Ra. 7, R. 1. for one week.
Do. Do. Do,
Do. Do. 0.
Fined Rs. 30, R. 1. for one month,
Deo. Do. Do.
Do. Do. Do,
Do. Do. Do.
Do. Do. Do.
Fined Res. 25, R. 1. for one month,
Fined Res. 20, R. I. for one month,
Do, Do. Do.
Deo. Do. Do,
Do. Do. Do.
Finéd Rs. 100.

. for 4

L d
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STATEMENTS LAID ON THE TABLE

1 2
. .

123. Chunilal Haldar . . . . . l‘.‘med Re. 26, R.1.for 2  weeks.
124. Nanda Kumar Bairagi . . . . Fxned Rs. 50, R. L. for ohe month.
125. Amrita Lal Das . . . . . Do. Deo.
126. Prem Chandra Kamar Do Do. Do.
127. Janondra Nath Biswas of K&yamkhoh . Do. Do. Do.

P. 8. Jhaikergacha, Jessore. . .
128. Bhubau Chandra Maity, Tamluk Sub Fined Res. 50, R. I. for 2 moaths.

Dvsn. Midnapore. '
139, Upendra Nath QGiri, Tamluk Sub Divn. Fined Rs. 50, R. L. for 2 months.

Midnapore. .
130. Dma;‘bondhu Sarker, Maharajarhat, P. 8. Fined Rs. 50, R. 1. for one month.
131. Sk. Gohm Bm of Burdwan Town . . Fined Rs. 10. R. I. for & week.

182, Eaxin, Daoca, Sadar Sub Divan . . Finoed Rs. 80, R. I. for 2 months,
138, Batish Chandra Nandi of Burdwan Town . Fined Rs. 10, R. I. for & week.

¢ 134. Ali Ahmed, C/o. Aknali Bhuyis . Do. Do. Do.
138. Mvi. Abdul Bari, son of Abdul Asis . Do. Do. Do.
136. Suresh Chandra and Joy Chandra S3en . Fined Ras. 15, R. I. for $ woeks.
137. Jugal Nandi, Visnupur, S8ub-Diva. . . Fined Ra. 60, R. L. for one month.
138. Harikisun Kalwar . Fined Re. 80, R. L. for a fortnighs.
" 139, Md.: Tobarek Hosssin of Kayunkhol. Fined Re. 200, R. 1. for 6 weeks.
Bazar, P. 8. Jhikergachi.

140. Osman Ghani . . .
141. Abdul Hossain Mia . .

. . Fined Rs. 10, R. L. for 15 days.
148. Afzal Hossain . .

. Do. Do. Do.
143. Abdul Karim Akands . . .. . Fined Ra. 8, R. I. for 10 days.
144. Nur Mammaud 8k. . . . RIS Do. Deo. Do.
145. Siddique Hossain Sk. . . . . Do. Do. Do.
146. Ramjan Ali Bepari . . . . Fined Rs. 10, R. I. for 15 days.
147. Tayeb Ali Bepari . . . . . Do. Do, Do.
148. Rajabulla Adhikari . . . Fined Rs. 15/-, R.I. for 1 month.
149. Nityananda Ghose, Nilm . Fined Ras. 78./, R.I. for 716 days.

180. Mandar Ch. Das of Kishahpur Buar, P.8.Fined Rs. 150/-, R.I. for 6 weeks.
Keshabpur, Dt. Jessore,

151. Sadek Ali Kurikar of Iswardi Bazar . . Fined Res. 40/- R.I. for 1 moath.

162. 8haik Afjar . . . Fined Ra. 200/-, R.I. for 6 months.

153. ngendra Nath Saha of Chanohuri Fined Rs. 180/-, R.I. for 3 months.

164. Sudhl;h"! Kumar Singh, Tamluk 'ub-dvn, Dt. Fined Rs. 128/-, R.1. for one month.
i

166. Paliram Marwari, Vmupnr Bub Dva. . Do.

156. Charu Ch. Dey & Ors. . . Fined Rs. 250/-, and Rs. 50/-

1687. Siva Pada Kundu . . Fined Rs. 360/-, R.I. for 2 months.

158. Bhadu Kanta Debnath of lhhndobpnr . Fined Re. 30/-, R.I. for 3 weeks.
1860. Kedar Nath Kabiraj of Mahadebpur . Do.
160. Karim Mahammad, P. 8.of Mahadebpur Do.
161. Bree Pulin Chandra Debnath of Hnludobpur Do.
162. Mani Gopal Pandit of Mahadebpur . . Do.
i:: Brojesg:r Nath Pandit at'f Halndobpur . Do.
Pran Krishna Adhikary of Mahadebpur . Do.
165. Krishan Gopal Pandit of lhhndobpm' Do

168. Chandi Charan Mallik, Burdvnn . Fined Res. 10/-
167. Atior Rahman of Qahoo . . Do.
168. Bijoy Krishna Hui, Burdwan . . . Do.
100. Biswa Nath Paul of Paraj . . . Fined Res. 35/-
170. Biswa Nath Paul of Paraj . . . Fined Ra. 30/-
171. Mahaden Todsel . . . . Fined Ra, 5/-
172. Gopeswar M&jl of Bhatar . . Fined Ras. §/-
178. Gopal Chandra Sain of Bhater . . Fined Ras. §/-
174. Harowowarimull Agarwullu . . . Pined Rs. 200/-, R.I, for 8 weeks.
176. Eakub Ali Mondal . . . Fined Ra. 10/-, R.L. for 18 days
:;3 gammar AnlinAhnd. . . . . Do. 3

. Gangaram umanbox, Chuadanga Fined Res. 10/-, R.I. for 10 da.
178. Kedderbox Poddar, Mohanlal Bsmvarihl Fined Rs. l(/)/ R.I. for 10 days.

Chuadanga.

179. Jiterndra Nath Bharati of Majdis . Fined Rs. 100/, R.I. for 3 months
180, Kshitish Chandra Kundu of Sarsana = . R tor 78 da
181. Profulls Kumar Roy of Dacean o, . 2o Re Do R 7
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182. Kamals Rani Bjswas of Darsana. . . Fined Rs. 78/-, R.I for 75 days.
188, Hazarilal Kundu of Majdia . . Fined Res. 26/-, R.1. for 25 days.

184. 'Puuh N. Dutta and Amar N. Dutta of Fined Ra. 35/-, R.1. for 35 days.
Darsana.
186. Krishan Kanta Bakshy of Darsana . . Fined Rs. 75/-, R.I. for 76 days.

186. Jasoda Kumar Biswas of Darsana . Fined Rs. 75/-, R.L. for 75 days.
187, Sndhg .dlf‘um-r Dutta of Krishnanagar, Dt. Fined Ra. 28/-, R.I. for one month.

.

188. Budhir Kumar Sen of Krisknanagar . . Fined Rs. 5/-, R.I. of 7 days.

189. Md. Jalil Mia . Fined Rs, 15/-, R.I. for 8 months

190. Beni Bingh son of J:ge.n Smgh of lOB, Hari Fined Rs. 50/-, R.1. for 6 weeks.
Sankar Lane, Calcutta.

101. Baidys Nath Biswas . . . Fined Rs. 50/-, R.I. for 6 weeks. -

103. mea Leal Shaha and 2 others . . Fined Rs. 20/-, R.I. for 1 month each.

198. Chandi Charan Mallick of Burdwan . . Fined Rs. 10/-, R.I. for 1 month.

194. Atior Rahman of Galsi . . Fined Re. 10/-, R.I. for a week.

196. BijoyBKumu Hui of 'l'sntultaln Baur, Fined Rs. 10/-, R.I. for 10 days.

106. Biswa Nath Pal, Vill. Paraj . . . Fined Ra. 80/-, R.I. for 2 weeks.

107. Biswa Nath Pal of . . . Fined Rs. 25/-, R.I. for 2 weeks.

108, ar Maji of Bhatar . . . Fined Re. 5/-, R.I. for & weelk.

199. ev Todoel of Bhatar . . . Fined Ras. §/-, R.1. for a week.
300. Gobinda Chandra Sain of Bhatar . . Fined Rs. §/-, R.1. for a week,

201. Pravulal Bagaogi of Lalgola Fined Rs. 300/-, R.I. for 3 months.

202. Muralidbar Agerwalla of Bogra . . _Fined Ra. 50/-, R.I. for 30 days.
$08. Jameshar Ali Akanda of Bogrs . . *Fined Res. 10/-, R.1. for 10 days.
304. Yeakubali Mondal of B . Fined Rs. 30/-, R.1. for 18 days.
$05. Ramani Mohan 2) Ku-t.io Ohmdm Fined Rs. 10/-, R.I. for a week.
Bnmn.nta of Burub.ur
208. Jagadands Hasra of Burdwn.n . .~ . Fined Ras. /-, R.L. for 5 days.
207. Giunddm of Ma.hadovp\u' . . . Fined Re. 15/-, R.L. for 3 weeks.
!08 Panchanan Bajader . . . . Fined Rs. 15/-, R.I. for a month.
209. Gahorali Shaikh .. . . . . Fined Ra. 10/-, for 2 weeks.
2]0. Priya Nath Moira and anr. . . . Fined both the accused Rs. 25/- R.I, for one
month.

211. Mangal SBhaw Bhowmik and anr. of . Fined Res. 500/-, R.I. for 8 months.
abadwip P. 8. Nebadwip.

In Caloutta.
313 it Kumar Su\ Guptas, Caloutta . Fined Ra. 50/-
Tewary, Caloutta . . Fined Ras. 10/-

ll!. hbnmn Sarma, Calcutta Fined Rs. 50/-
318. Abdul Hai, Calcutia . . . . Finad Re. 80/-
$16. Ram Chandra S8haw, Calcutta Fined Ra. 100/- or 2 months R.1.
317. Ramdeo arain, Onlcutu Fined Ras. 100/-
818. Ramdeo Lachminarain, Fined Rs. 100/-
219. Hanumandas Mundre Mgob Du )lundn Fined Rs. 280/-
280. Bulaki Das Brahim, Calcutte . Fined Rs. 100/-
$2]. Geanpat Roy dh.Odcutu . Fined Rs. 15/- or 1 month R.1.
233. Batya Narain Oo., Caloutta . . . Fined Rs. 10/- or 5 days R.L.

. Ghasiram Bhuramall, Caloutta . S:’tgnood to 4 months, R.1. and fined Rs.

/-

334. Ghasiram Bhurmal, Caloutta . . . Bentenced to 2 months R.I.
235, Sam Narain Bajpai, Calcutta . . Fined Rs. 100/- or 1 month 8.I.
820. Kissoro A nrwalh. Caloutrs Fined Rs. 500/- ’

. Debendra Ch. Bhadra, Calcutta Fined Rs. 50/-or 1 month R.I.
m&hohChBaw , Caloutta . . . Fined Rs. 75/-

289. Gopal Ch. Roy, Caloutta . . . . Fined Rs. 75/-
m Bhudhar Ch. Nandy, Olkum . . Fined Res. 500/-
231. Bishir Gopal Guha Caloutta . Fined Ra. 250/-
338, Sanchay Lal Baid, Calcutta . Fined Ras. 80/-
$33. Makhan Lal Das, Caloutta . Fined Ra. 18/-
884. Matilal Chiranjilal, Caloutta . Fined Ra. 50/-
230, Reshid Ahmad, Caloutte . . . FinedRa. 26/-
238. Batish Ch. Dey Caloutts . . Fined Ras. 3C0/-

|
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237. Radha 8h; Shaw, Caloutta . . . Fined Rs. 50.
238, Mati Lal Shaw, Coloutta . . . . Fined Ra. 25.
239. Bajrangiat More, Caloutta . . Fined Ra. 100.
240. Mall Bajaj, Caloutta . . . Fined Re. 100,
241. dbar Ch. Nendy, Caloutta . . . Ra. 500,
948. Bireswar Bhattacharjes, Calou . . Ra. 350,
343. Hari Krishna Sakul, Caloutta . . . Re. 30.
244. Fatik Chandra . . Rs. 50.
245. Bhagawan Lal, Caloutta . o . e . tenced to 1 month R. L
246. Jagannath Ram, Caloutta . . . 500,
247, Hafis i tta . . . 300,
348. Nandalal Didowania, Caloutta . . R 50,
249. Agarwalla, Caloutts . . . 100.
250, th Das, Caloutta . . . . 40,
381. Fatechand Agarwalla, Caloutts . . 80.
Arjun Shaw, Calcutta . . . . % in default R. L. for 2 months.
254. Shew Prosad Lohis, Caloutta . . . 30.
256. Hari Pada Das, Calocutte . . 30.
256. Mohammed Idris, Caloutta B . . 30.
2657. Srinibash Agarwalla, Caloutta . . . 4,
258. Jangi Lall Ahir, Caloutta . . . Ra. 10.
. Chandrs Sekkar Dubey, Caloutte . Rs. 400.
. Kamala Kinkar Samanta, Caloutta . Rs. 300,L.
g; Alak Narayan P.ndg.dgdoutu . %:. %0800
. Banespopal Gupta, utba . . 2,000,
263. Khosh Nabi, Caloutta . . . . Fined Ras. 250,
284, Jagabandhoo Das, Caloutta . . . Fined Ras. 150,
285. S:?l;u Mohan Chatterjee, Calou . . Fined Ra. 20.
266. Tulsi Singh, Caloutta . . . . Fined Rs. 30,
9267. Sayed Nurali, Caloutta . . . Fined Ras. 100,
268. Kumeresh Ch. Sen, Calutta . . Fined Rs. 100.
269. ilal Daga, Caloutéa . . . Fined Re. 2,000,
270. Sachi Nandan Das, Caloutte . . . Fined Ra. 20.
271. Chandanlal Kshatriya, Caloutta . . Fined Rs. 20.
272. Govinda Ch. Das, Caloutte . . . Fined Re. 10.
273. Ful Chand S8haw, Calcutta . . . Fined Ras. 10.
274. Gopal Ch, Ghottak, Caloutta . . . Fined Rae. 40.
275. Ashutosh Adya, Caloutta . . Fined Re. 40.
276. Bimal Ch. Burmaan, Caloutta . . Fined Ras. 10,
277. Brikishan Khetry, Caloutta . . . Fined Re. 2000,
278. Batish Kumar Dutt, Caloutta . . Fined Rs. 100,
279. Fids Hoesain Md. Ali, Caloutte . . Fined Re. 3,000-8
280. Gour S8hahai Singh , Caloutte . . . Fined Ra. 28,
28]. Amulya Ch. Bhowmik, Caloutta . . Fined Re. 50,
488, Alim, Caloutta . . . Fined Ra. 50.
283. Amir Chand Pain, Caloutta . . . Rined Ra, 100.
284. Hirdey Narain Sukul, Celoutte . . Fined Re. 250.
248. J th Chandre, Caloutta . . . Fined Re. 150.
366. Raj Kumar Bajpai, Caloutte . . . Fined Ra. 15.
387, har SBukul, Caloutta . . Fined Ras. 10,
288. Shao, Caloutta . . Fined Rs. 100.
289. Ram Kissore Dubey, Caloutte . . Fined Ra, 80.
200, Mahammad Yussuf, Caloutts . . . Fined Ra. 185.
291. Rzam Chandra Show, Caloutta . . Fined Ra. 185.
292, Dhirendra Nath Jana, Caloutte . Fined Ris. 50.
293. 8k. Ranson Ali, Caloutta . . Fined Re. 100.
204. 8k. Zahon, Caloutta . . Fined Ras. 100.
206. Sashadhar Mondal, Caloutte . . Fined Rs. 20.

ERRCRLTERLRARRERRTERRL
FEFFFFERRREF

Information promised in reply to starned question No. 871, asked by Khan
. Bahadur Shaik Facl-i-Haq Piracha, on the 5th March, 1946.
NoN-PAYMENT oF CoMPENsATORY DUEs yok OVEBRSTAY BY HAJ SRIPPING

CoMPANIES

No ited at J, f 15 days. The of of compenss-
man’khm" m..'“‘ oe whee thaa ™ uestion of paymemt
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Information promised in reply to part’(b) of starred question No. 769, asked
by Shaikh Rafiuddin Ahmad Siddiquee, on Tth March, 1945.
TRANSFERRING NoN-MUSLIMS To PERSONAL BRANCH OF GENERAL MANAGER'S
OFFI0E OF BENGAL AND AssAM RALway

Ihyunthetabl:ofthoﬂounammmtgiﬂngthomquindhfmﬁm.

Number

of ' Permanent post Tempy. post Method of filling.
Permt. Tempy.
Office Bupdt. ' :
425.25/2-476)/- 1 . . Mr. V.R, Iyer Promotion in ‘P’ Be,
al by the Beleo-
a
tiom Commitise,
‘G"—Re. 330/ 2 . « 1 Mr R, O, Dutte Do.y
210-10-300/- 2 Mr. R. M. Do.
Banerjee
Do, 1 Mr. B, 0. Ganguly Transfer from  Disté.
Office on promotion
subject to approval by
— mm Committee.
8pl. F. 180/- 1 . Mr. K. D, Palit ) Promotion in Personnel
_ Branch in Koilaghat
170-10-220/- Offioe
by the Belection Com-
mittee.
'‘F' —140/- 2 . . ;:.::lﬂiﬂm
. oque Do,
180-10.200/-
Do. 1 Mr, J. M, Do.}
Chakrabursty
‘E' 100-10/3-120/- 2 . . 1Mr. AT Do.
110-10-140/- 2Mr. N, C Do.
Chatterjes
Do. 2 1 Mr, Bﬂtg:a. Do.
2 Mr. B. N, Do.
*D? 85-5/2-85/- 1 Mr. T. P. Bose
85-5-100/- 2 . « 2Mr.E, D. o H Transfer from  Dists.
Banerjee Office on same pay.
Do, 4 1 Mr. 8, Chakre- Promotion in P
burtty Branch in Koilaghas
2 M, Almas Ali offioe on seniority basis,
3 Mr. A, Wahed
ABC' 30-8-45-5-60/- 12 1 Mr. A Wabed 1 A Letff II Direot recruitment.
T ' ssﬁnrr:g.'g.gu' Do.
28-4-40-5-60/3-5-80/- . . Mukherjee .
I3 4 Mr. D. P. Bose gio:.
5 Mr. B. C. Doy Do.
6 Mr, A.A. Biddique Do,
7 Mr. A. Quader Deo.
8 Mr. 8.A. Golder Do.
9 Mr. A, Batter Do.
10 Mr. M, N. Chakraburity Do.
11 Mr. B.N. Maitra Do.
12 Mr. 8, N. Alovi Do.




STATEMENTS LAID ON THR TABLB U5

” -

Numh’ .
Permanent post  Tembpy. post Method of filling,
of posts filled by filled by
Grade filled .
Pormd.Tempy.
‘ABO° 80-.8048-6- . 23 1 lirl.il(d. Ramjan Ditrect recruitmens.
/ 2 mﬁ:: Bultan. Do.
$8-4-40-5-60 i
$-3.80/< / 3 Mr. Abdul Majid Do.
4 Mr. 8, K. Do.
Chakraburtty

8 Mr. N.G.8arkar Do.
6 Mr. N.G. Ghosh Do.
7 Mr. Md. Nowman Do.
- 8 Mr. M. M, Saga Do.
9 Mr, K. Dbara Do,
. 10 Mr. 5. Rahamen Do.
11 Mr. Bk. 8. Ahmad Do.
18 Mr. A. Mannan Do.
18 Mr. M. Hossain Do.
14 Mr. B. K, Ben Do.
16 Mr. R. C. Roy Do.
. 16 My, K. Pramaniok Do.
17 Mr. K.N. Islam Do.
18 Mr. G.N. Chat- Do.

terjoe
19 Mr. 8. Rahaman Do.
20 Mr. A. Ahmed " Do.
21 Mr. J. K. Chowdhury Do.
232 Mr, Alimuddin Do.

Bikder
23 Mr. M. Hossain Do.

Khan

Information promised in reply to parts (a) and (c) of starred gquestion No. 790
and starred question No. 794, asked by Mr, Muhammad Nauman, on the
Tth March, 1045.

IeNoRING CLAIMB OF MUSLIM SUBORDINATES FOR PROMOTION TN CERTAIN
‘WorksHOPS OF EAST INDIAN RalLway
No. 790,—(a) and (c). The reply is in the negative.

QuALIFICATIONS OF CERTAIN NoN-MusLiM CHEF CLERKS OF CHIEF MECHANIOAL
ENGINEER's OFFICE, EasT INDIAN RAILWAY.

No. 794.—(a) The Honourable Member is probably referring to the transfer of Grade I
Ghnr%tnm (Welding Group) which took place in September, 1943, and not during 1944,
The Cha in question had passed the High School Examination (equivalent to Matri-
culation Examination) and held a proficiency oertificate from the Quam Arc Welding, Oo.
London. Owing to ill-health following & biood donstion, the Chargeman had to be found
& sedementary occupation and as he was qualifisd for the post of Chief Clerk, which was
then vacant, he was appointed to it. The circumstances were, therefore, specisl.

(b) Government are informed that s Chargemsn (promoted from the Workmen' grade)
was appointed to work as Welding Chargeman as a temporary measure.
mée) posts of Chief Clerks are normally filled by selection from amongst the clerical

of the Mechanical Department on the Ltln of suitability-cum-seniority. The reply
to the latter part is in the negative, but it is pointed out that ocommunsal considers-
tions are not taken into acoount when filling ncﬂo‘;om.

Information promised in reply to starred question No. B19, asked by Mr. Govind
V. Deshmukh, on the 8th March, 1945
)dMon!m. REQUIRED FOR Rapamms or KBEEDEDIA Fon:‘ Morvu::;'l‘h .
. exact amount of the estimste is not kmown pressnt repeire
uo(. )wmmzum.uwmummwaﬂn&mm
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Information promised in reply to starred question No, 928 asked by 8ri K. B.
Jinaraja Hegde, on the 13th March, 19456.
S8avING DUE To REDUCTION IN PETROL RATION, ‘ETC., IN MADRAS PRESIDENOX

(s) 26,680 gallons of petrol per month.

(b) Public transport vehicles including commercial trucks in the Madras Presidency
oonsame about .62 lakhs gallons of petrol per month. Statistics are not availsble teo
*show the consumption of petrol by those vehicles separately in 1940. Rationing was intro-
duoced g:_l{.ki:. Alflgnnt 1941, 0

O, jons ontn.

{3 213t el Por ™

-(%0)- gallons.

Information promised in reply to starred question No. 1847 asked by Mr. K C.
Neogy, on the 26th March, 1945. :

RaszrviNg FisHING AT CERTAIN GROYNES AT OKHLA ror Eurormax PusLio
No such reservation has been made.

SHORT NOTICE QUESTION AND ANSWER

. PosrTION Ra-Ex18A THEER Pms INcOME-TAX 1N FINANCE BILL 0ONSEQUENT OX
WITEDBAWAL oF THB INcoMB-TAx ANp Exomss Prorrrs Tax (AMENDMENT) Briv

Sir Cowasjee Jehangir: (8) In view of the Income-tax and Excess Profits
Tax (Amendment) Bill not having been moved, will the Honourable the Finance
12 N Member be pleased to state the position in connection with the

00X imposition of the extra three pies on the Income-tax in the Finance
Bill? -

(b) Did not the Honourable Member, state that the extra imposition was
intended to cover the cost to Government of the concessions made in the Bill
now withdrawn?

The Honourable 8ir Jeremy Raisman: (a) As the Finance Bill has now
become law, tax at the enhanced rate becomes effective from the 1st April, 1945.

(b) If the Honourable Member will refer to the concluding portion of para-
graph 47 of my Budget Speech, he will notice that I said that this increass in
the surcharge will make up the loss that would accrue as a consequence of the
grant of the earned income relief only and not all the concessions contained in
the Indian Income-tax Amendment Bill in question.

Sir ¥. E. James: With reference to the latter part of the answer will my
Honourable friend the Finance Member consider the possibility of giving the
concessions suggested or provided for in the Bill in respect of grants made for
scientific research, an object which, I know, my Honourable friend has very
much at heart?

The Honourable Bir Jeremy Raisman: I quite agree with my Honourabl
friend that I am extremely sympathetic to the object which he hzs menf;iohgcf
but the general attitude of Government is that they will not be justified in pro-
ceeding to place income-tax concessions in India on the most modern and
rational basis if they cannot at the same time secure any assistance in dealing
with gross forms of evasion.

Dr. P. N. Banerjea: Is this retaliation?

Sir Cowasjee Jehangir: Will the Honourable Member state, now that the
oconcession on unearned increments will not be given, whether he will by an ardi-
nance withdraw the three pies that he has imposed on the income-tax?

The Honourable Sir Jeremy Ralsman: The situation arising out of the fact
that the scheme of taxation as envisaged in the Budget has not been completaly
enacted will naturally receive the consideration of Government.

8ir Oowasjee Jehangir: Do I understand that Gove i
announcement at some later date in this Session as to wh:[:mtgz; d::ilxl'a“l::kdeo .x::
connection with this extra t pies they have put on the income-tax? May I
pont out to the Honourable Finance Member that he cannot have it both ways:

P
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either he has his $hree pies and gives tl;e concessions, or he takes away the three
ie not give the concessions?*
pxeer::d Hdo()::mlglog,ﬂr Jeremy, Ratsman: I should be quite prepared to justify
the increase in the income-tax without.nny concession. That is not, I admit, the
position which I took up in the Budget speech, but, as I have said, the situation
will have to be considered by Government, und T am not prgpared to give my
Honourable friend any categorical assurance as to what the result of that
ideration will be. .
conssu;.lr F. E. James: May I ask the Honourable Mewmber to state whether,
before he declined to make the motion the other day, he had satisfied himself
that be could not get the support of the principal parties in the House for tle
particular meusures that he had proposed to put in the Bill? )
The Honourable Hir Jeremy Raisman: Yes, I made several efforts to devise u
form. of amendment which would give Government the ginimum whioch it re-
quired, but I regret to say that 1 found that there was no prospect of an amend-
anent being passed by the House. I consider that I went to the limit of reason-
able compromise, and T do not see what further could be dore. The Honse must
acocpt the results of its own action.
8ir Cowasjee Jehangir: May I ask tho Honoursble Finance Member, withoue
.contesting his right to withdraw that Bill or the reasons he had for withdrawing
it, now that he has withdrawn the Bill and now that an extra three pies has
been imposed without concessions, whether Government will not be justified to
give favourable consideration to some change by an ordinance one way or the
other, one way being to give the concessions, and the other to remove the three
pies? The Honourable Finance Member's speech indicated very clearly why the
three pies was put on. One thing or the other must be done.
Honourable Bir Jeremy Raisnfan: I have already said that Government
will take the resultant situation into consideration.

RESOLUTION RE REMOVAL OF SECTIONS 111 TO 121 OF THE
GOVERNMENT OF INDIA ACT, 1985—contd.

Mr. President (The Honoursble Sir Abdur Rahim): The House will now
wesume discussion of the following resolution moved hy Mr. Manu Subedar on
the 2ad March 1945:

“That this Assembly recommunds to the Governor General in Council that early action
be taken for the removal of sections 111 to 121 (hoth inclusive) of the Government of
India Act, 1935."

Sir Cowasjec Jehangir had not finished.

8ir Oowasjee Jehangir (Bombay City: Non-Muhamimadan Urban): Mr. Pro-
sident, it is well over « month ago, or ahout a month ago that I was addressing
this Honourable House in support of the Resolution moved by Mr. Manu Sube-
dar. . T do not know whether the House wants me to resd it again: I presumo
they know what it is.

When I was speuking, the last point I was trying to make or which T made,
was that, when we went to Lngland to attend the First Round Table Confe-
rence, we did pot receive the support that was due to us from Indis. Mr. Pre-
sident, I will remind this Honourable House that those who went to FEngland
then, were characterised as traitors to their country by a certain-sect'on of the
prers.  But in the next Round Table Conference, the second one, we had the
#ood fortunc ‘of having Mr. Gandhi as one of our collcagues. Now, the criti-
wisms in India of the work which we were attempting to do were not very help-

. ful. T mentioned, when I was speaking a month ago, that there wa some ta!
in this country of repudiation of the sterling loans of India. Well, in India
1 was perhaps not realised what a panio that one statement made in England.
Ths reruit was that not only had we to interview the Governor of the Bank
of England, but the Prime Minister actually made a statement in the House
-of Commons agsuring the investors of the stability of their investments. Sir,
1 need not go into detnils. T have not got the time, but I am sure this Honour-

- 9N
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{Sir Cowasjee Jehungir.] ]
sble House heard my friend the Honourable Planning Member with great atten-
tion. He explained in detail the way in which India’s position deteriorated
during the four years in which this matter wub being considered in England.
To the first year there wus u suggestion that there should be an appropriate
-convention basedeon reciprocity. Finully it ended by the British Government
sincluding in the Act of 1935 these clauses against which we still protest. I
need not here go into all these stuges of deterioration, which have already been
so lucidly explained. But I would like to draw the attention of this Honour-
able Honse to what happened in the second year. Again the public in Eng-
land, and perhaps the Government, took fright at what was going on in this
country and began to discuss another kind of discrimination—administrative
discrimination: that was in the second yesar; and if I may be allowed, I will
‘just repeat here a fey words that I uddressed to the preliminary session in 1981
onr this question of administrative discrimination. This is what I said then:
‘“‘What do you mean by administrative discrimination? It is pravtised every day by
you. ‘Buy British goods’ will be interpreted as discrimination.  Prime Minister, what
would your House of Parliament suy to you if you gave a big contract to a foreign firm
because it quoted 2 per cent. less? 1 should call you unpatriotic; I would say you ha
neglected to do your duty; but you would be accused of discrimination under this clause.

You must eliminate this clause; you cannot work it.” . v
Well, us the Honourable House knows, there are certain safeguards against

what is called administrative discrimination which will be impossible really to
work in the interests of this country.

Now, fourteen vears have elapsed since those dnys, and great changes, espe-
eially in the last five or six years, have taken place in the world. The world
has moved at a pace at which it has never moved in its history. In 1981-32
the very word ‘dominion status’ was not-allowed to be mentioned. It was not
cven included in the preamble to the Bill of 1983; but todny we have received
a solemn pledge that dominion status will be granted to this country after the
war is over, and it has been admitted . . . .

Mr. Abdul Qaiyum (North-West Frontier Province: General): May [ know
which p'edge the Honourable Member is referring to?

8ir Cowasjee Jehangir: The Cripps proposals: many a statement made in’
the Houses lof Parlinment have corroborated that statement and I will read out
cre if you like . . .,

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan Rural):
Read out the pledge.

8ir Oowasjee Jehangir: I will read out a statement which is as good as a
pledge.  As T have said, fourteen years have passed, and now we have received
this assurance of dominion status and the Under Secretary of State for India,
spoaking in the House of Lords in connection with these safeguards, said:

"“To make an offer of complete self-government and to exact guarantees for special
British interests was inconsistent.”

Therefore it has been admitted that it is inconsistent with dominion stat:
to have these sections in the Act.

Mr. Sri Prakass: Negative pledge!

Sir Cowasjees Jehangir: We have been told that Government is planning
for the future and a new department has actually been brought into existence
with a very distinguished man at its head, and we were told that planning is
to take place just now and may, be put into execution after the war. Thas
mcans that planning is to take place under the present constitution with these
sections oio Act as the constitution of this country, and these plans are to
be put info execution when dominion status is the order of the day in this
country. May I ask how it is possible to plan with such seetiens in the Act -
if such sections are inconsistent with dominion status? Therefore, you are
plunning {oday under conditions which are inconsistent with, the time when
hozo plans will be put into execution. That is the positien; and if that be
the correct position, we can come to but one conclusion and that is that these
sections in the Act and some of the provisions in the Instrument of Instruc-
tions should be tuken as a dead letter from mow and immediately. 1t is un.

to have a change in the Act or an amendment in the Xet. An exe-
outive action saying thaut the Government in England is prepared to allew the
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Governraent in India, the Governor General and the Governors, to treat these
soctions as & dead letter from mow will meet the position, and then planning
can go on on the basis of dominion status for this country. Therefore I whole-
heartedly support the Resolution moved by my Honourable friend, which talks
of the repeal of these sections. It may be, said that repeals of sections of the
Act are inconvenient. We have seen many sections of the ..‘\ot- repealed and
amended during war time . . . . ' ‘ .

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indiar. Com-
merce): The Act has been changed ten times! .

Sir Cowasjes Jehangir: But even then in this cuse, se fur as I can see, it
can be done by executive action, the Sccretary of State giving instruotions that
these sections of the Act shall be treated as u dead letter. That can be done
immediately and should be done . . . . )

Mr. President (The ITonoursble Sir Abdur Rshim): The Honourable Mem-
ber's time is up. . -

Sir Oowasjee Jehangir: I will finish. 1t is inconsistent to talk of offering
India dominion status and discussing the questiorr of retuining now or in the
future these sections. It is such srguments thut cause doubts in the minds of
my countrymen. You cannot keep your cake und eat it.. You gannot take cre-
dit for offering India dominion status after the war and argue sabout retaining
these sections now or in the future. You cannot tell your allies that you have
offered JIndia dominion stdtus, and that it is for India to take it, and also argue
that oertain safeguards will have to be included in any future constitution. It
is illogical. it is inconsistent and it throws grave doubts upon the intentions of
those who muke the offer. I have not the slightest doubt in my mind after
the stotement made by the Under Secretary of Btate for India in the House
of Lords that there is no intention ome the part of the British Government to
include any such sections in any future Act. Having been satisfied on that,
weo now claim and we now demand that these sections shall be treated as a dead
letter from now onwards.

Mr, Akhil Chandra Datta (Chittagong and Rajshahi Divisions: Non-Muham-
madan’ Rural): Mr. President, I rigse to support this Resolution. Mr. Manu
Subebdar has raised a number of vital issues on this Resolution at a most o
tune moment, now that we are thinking of developing our industries. ]

, ure there provisiona—sections 111 to 121 of the Act? These provisions contain
: in a nutshell the history of British exploitation of India for the last 200 years;
; exploitation,—orgunised, scientific and caloulated. These sections bear Parlia-
4 ment’s stamp oo what Lord Curzon proclaimed with brutal frankness—the o8-
5 pel of exploitation as & handmaid of administration. This chapter of the Gov-
« crnment of India Act, I should like to call it, is the Britishors’ charter for India’s
# sconomic serfdom. Tt is o fetter on the Indian T.egisluture, both Federal and
g Provineial. According to these provisions, neither the Federal Legislature noe
. the Provincial Legislature has got the power to legislate for the benefit of India's
b trade and industry.

Now, t.bpt- we want to construct new industricr snd to reconstruct old in-
dustries which had been destroyed during these years, the question is—can we

- do so with thesc provisions on the Statute Book? As the Act stands at pre-
i sent, I have been told the other day by the European Members, it is not ie
. ble for the Government of India to tukc any measures whatsoever for helping
indigenous industries against the powerful competition of foreign compsnies,
 whether it be ehipbuilding or aircraft or the motor industry or the Indisn che-
tniowl industry or the film industry. The Honourable the Development Mems-
| ber declared in unmistakable language that it is not powsible for {he Govern-
ment of Indin to take any measurcs for protecting Indian industries, so long 8
these sections exist. Tt therefore follows necessarily, from the point of view
of India, tl:u_ut. l.heac_e provisions must go lock, stock and barrel and they ninst
go now and immediately. What is the Government's answer to thix Resolution
of:Mr. Subedar? The answer of the Development Member, T understood, is
this. A trade argeement is part of a general political and constitutionul setfle-
ment.  Therefore His Mujeaty's ‘Government will negotinte n trade agreement

N n2l
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with the future Government of India and therefore he says we must wait till
that time and until that time these sections will continue on the Statute Book.
In other words, he turns down this Resolution of Mr. Subedar.

Let us now gonsider and visualise what will be the position of Indisn indus-
tries if we accept this position, and if we wuit till the new constitution comes.
“The position will be this: that between now snd the uncertain event of a new
«constitution, British companies with .100 per cent. British capital and airecto-
rate will establish tHemselves and control industries in this coumtry and what
is still worse, powerful combines and cartels with international ramifications
‘will be established in this country. As regurds the intrusion of foreign capital,
I take the liberty of quoting & memorable utierance by Rresident Wilson on

this point: -
“A country is dominated by the capital invested in it. It is a fundamental idea thet
in p ions as foreign capital comes in and takes hold, foreign influence comes in and

takes hold. Therefore, processes of capital are in & sunse processes of conquest.”
Ba, in fact, it will be another conquest, in addition to the conquest that there

is slready.

We ig Indis are told that we are now to plan and not to execute but unlike
Indis, all other countries are already not only making plans but they have begun
to oxecute their plans. Therefore our industries will be doomed and foreign
industries will get a fresh start, with fresh capital for exploitation, between now
and the new constitution. What is the meaning of development of industries ?
It is develcpment of industries, owned, controlled snd managed by Indians.
Therefcre, if the position formulated by the Honourable Development Member
is accepted, then the inevitable result will be immeasurable and irreparchle
damuge to our industries. Sir Ardeshir Dalal is a shrewd business man and he
knows that it will not do to wait. He realises that immediate action is neces-
sary. He says that we cannot wait for a constitutional settlement. He also
says that if we wait the industrial development of the country will be hampered.
Having said this, he says at the same time another thing. He first spoke ns
8Bir Ardeshir Dalal of Tatas’ industries und signatory of the Bombay Plan but
a8 & Development Member he is haunted by the spectre of His Majesty's Gov-
ernment, the Government of India and his Furopean collagues. He is over-
whelmed with doubts and difficulties. His courage fails him. He says thut
although an immediate solution of this problem is necessary, the problem ix
difficult. 1t is not only difficult but delicate and that the difficulties cannot e
wninimised. As I have stated, the trade agreement is an integral part of a gene-
ral constitutional settiment. That is what he says: If we seek an immediate
change and an immediate new agreement, and if we seek to encroach on the
Britishers’protected field, then our spirit may be misunderstood. It is just pos-
sible we may lose their good will, their sympathy and support and expert advice
and so on. He says thot in post-war years we are in need of their capital goods
and expert advice. e

We cannot afford to incur that displeasure. We have heard the warning
from Prof. Hill, who is believed to be most favourably inclined towards Inlian
indurtries. He says: ‘‘If you want capital goods, if you want our expert ad-
would ba on a strictly share basis, and that share basis should be 50:50." In
dustry. well, it canot be out of love or for a minor share in controlling but it
would be on a strictly share basis, and that share basis should be 50-50."" In
othet words, Bricish industry and Indian industry will be equal partners. There-
fore in his anxiety to avoid a catastrophe, the Honourable Member for Planning
-and Development says, put off the evil day, and on behalf of Government he
pleads for further consideration. Now, Sir, what is this further consideration
far? Is it a new problem which requires further consideration, which requires
further time. I am afraid this plea of_Govarnment is not quite bona fide, it ir
only putting off the evil day. Why is it done? Did not Mr. Amery himself in
1942 commit himeelf in connection with Cripps proposal that “‘guarantee of
special proiection of British commercia_l interests in Indla wil' not be a sondition
for acceptance of any new Indian constitution”? If that is sincere and honest as-
isurance, then accept thts Resolution and start with a clean slate. We are not

.
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opposed to a new agreement. There must be some agreement. We are not
opposed to that agreement. Mr, Hill proposes to have a new agreement when
Indis will be free. If that is so, why net do it now when you are still in power?
The only question is that the negotiation should be with a National Government
and not with a subordinate Government, or an agreement between a principal.
and agent. e

NogrfnSir, it has been said by the Honourable Member for Planning and De-
velopment that Indian opinion has never reconciled itself,to this. Then, will.
li» fight for the removal of these obnoxious sections? Will he vote with us?
I say, Sir, an immense responsibility lies on the Development Member. He
has (o develop Indian industries, and he has to be on his guard in developing
Tndian industries that he does not develop British industries at the expense of
Indian industries. Within certain limits he can make or mar Indian indue-
tries at thu moment. India expects him to do his duty on behalf of Indin. I
invite tho Honourable Member to support this Resolution and vote with ws im
the "Ayes” lobby. .

Sir Henry Richardson ﬁNominated Non-Official): 8ir, T do not pretend te-
address myself to the Resolution now before the House with anything but mis-
giving—a misgiving which has not been relieved by the stuternent made hy my
Honourable friend the Member in charge of Planning ahd Deveélopinent when.:
he spoke on the 2nd of March last. A number of claims have airendy been put
forwurd for the Resolution by the Honourable the Mover, aund I will not attempt
to traverse all of them in the short time available to me to give the House my
views on this most important matter touching the welfare of the community
which I represent. An opportunity will, T hope, be given to other speakers of
rmy party as the debate proceeds.

Now, Bir, in our opinion, if the debate is to be of practical value it is impor-
taut that its scope should be confined strictly to the immediate object of the-
Resolution; we are not discussing the Indian constitutional problems in general,.
we arc not even discussing the position of British business in a completely self-
governing India. We are concerned only with the question as to whether Seo-
tions 111 to 121 should, at this particular juncture, be removed fromn the Gov--
ernment of India Act.

My Honoursble friend Mr. Manu Subedar in a speech of studied and com--
mendable moderation, based his case upon two different types of arguments—
onc lie characterised as the sentimental argument and the other us the practi-
cul argument.

The sentimental argument for the Resolution amounts roughly to this: that
the existence of these statutory restrictions upon Indiu's power to plan the eco-
nomic life of the country is derogatory to the national dignity and as Mr. Manu:
Shubedur put it, contrary to that new spirit of the world in which Indis so richly
shares.

That urgument nust command the respect of every independent people;.
nevertheless logic compels us "to recognize that any reciprocal arrungement,.
\\:hether in the Act or outside it, must involve some restrictions and limita-
tions. The remedy lies not in the removal of & particular block of sections but
in the complete re-orientation of methods. We in this Group stand fully com-
milted to the principle that Indis must frame her own constitution, and it is in
the speedy application of that principle rather than in tinkering with particulat:
chapters of the Act that we see the means of sutisfying India’s legitimate pride.

I' turn now to the practical arguments for the Resolution. Here, unfortu-
ately, neither the Honourable the Mover, nor the Planning and Reconstruction
Mﬁm!’ef. was as explicit as wg could have wished—ench seemed to display a
oertain unwillingness to state what he would propose to do efter the removal of
the present restrictions. Grecter clarity in tﬁis matter would have made this
debate more real. It is all very well to come to this House and ssy ‘‘These
000"‘1003 prevent us from planning ,India’s post-war development’'—but thg
Hor.oul_’ahle»Member can hardly expect our support if we are left in the dark
as to what he propuses to do after the disappesrunce of these restrictions. The

L]
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sections concerned merely prohibit discrimination in one form or another, against
British interegts. What particular’ aspects of this prohibition interfere with
India’s planning®? To put it in another way, what particular forms of diseri-
mination do the Honourable the Mover and the Honourable the Planning and
Development Member want to practise, in order to further India’s develop-
ment? We are not.told, but we aré given a vague hint.

There iz a danger, we are told, that Indian business will be unable to comn-
pete with great non-Indian combines which will establish themselves by legi-
timate commercial means and that the Government of India will be powerless
4o help by reason of Sections 111 to 121. Mr. Manu Subedsr may be right in
fearing the action of great combines but I doubt whether he is right in supposing
that they will necesearily be non-Indian. It may well be that great Indian com-
bines will be the principal menace to the growth of new Indian concerns in a
self-governing India. Such methods are by no means confined to one country.
It may be that some protection of small companies against great combines of
any nationslity will be needed. That, however, is an entirely different issue.
from that of the relation of Indian business to British business as such. Mr.
Manu Subedar has very skilfully confused the issue. We are not at the mo-
meut discussing legislation against combines: We are discussing diderimina-
tion against British interests.

When my Honourable friend talks of helping Indian business against non-
Indian competition, what has he in mind? Does he want to interfere with and
restri:t non-Indian business? Or does he merely want to help Indian business
in soing positive way ?

Let us remember that sections 111 to 121 are purely negative in their action
—thoy merely prevent discrimination. Discrimination may be of two kinds—
-one positive and the other negative. If you were to say to a British company
“‘Becanse you are 100 per cent. British, vou shall not sell motor cars or buy
jute, or manufacturc tea’’, that would be positive discrimination. If, on the
othor hand, you were to say: *‘We will give a subsidy to all Indian mateh manu-
faoturers but not to British match manufucturers in India’’, that would bhe ne-
gative discrimination.

It 1ouy be that in our deliberations we ought to distinguish between these
two kinds of idscrimination. It may be that the position regarding the grant
of rubsidies does require re-consideration and perhaps modification. When,
however, we come to positive diserimination—the imposition of restrictions on
British companies—I must state our position very definitely. We claim the
right-—born of our long connection with India—to carry on and develop busi-
ness here in fair competition with other interests. If the object of the Mover
is to place obstacles in the way of British business in this oountry and by posi-
tive discrimination ngainst us, to give Tndian husiness an andvantage, let me tell
him quite plainly that we are not prepared to accept that position. We olaim
no commercial privileges as compared with any other community, but we do
claim, and we shall continue to insist that we rust be lefi free to ¢
business in this country without discriminatory restrictions.
tion from which we shall not be willing to move.

Let us consider for a minute how sections 111 to 121 have worked up to
now. These sections have been in the Constitution Act for ten years and I
-doubt whether with the cxception of & handful of specialists and students, the
vast majority of people in the United Kingdom or India had ever heard of t’hem
8o fnr as 1 myself know, they have not, during all this time, been the aubjec;

-of n single reference to the Federal Court which is the legal authority charged
with the interpretation of the Constitution. 8o that, if it is my Honourable
friend’s case that these sections of the Act have been hanging round the neok
of Indiu and impeding her industrial development for a decade, that is n con-
tention which 1 cannot accept for the simple reason that it does not square
with the faots. Honourable Members may be able to bring forward other rea-
sons for the revisiontor modification or abolition of these dozen sections of the
Act, but the allegation tha? they have acted or Inay act as a positive deterrent to

-

on
That is a posi-
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evelopment of Indisn commerce and industry cairies no conviction at all
m&, Big. it so happens timt the period during which these so-called safe-
guards have found a place in the constitytion represents ten years of the most
intensive industrial development in the history of this country—development
carried out almost wholly through the instrumentality of Indian capital and by
the application of Indian technical skill over an ever widening sphere. This is
self-evident at Tatanagar, at Calcutta, gt Cawnpore, at Delhi, at Bombay, at
Ahmednagar, and I could mention many other places where huge Inshan-qvmed
and munsged enterprises have grown up, adopting the same technique in re-

to management as has been so successfully used in the building up of
Indian industries by Furopean-managed concerns for many years past, and
all this has happened despite the presence of the sections in the 1985 Aect
which are the subject of this Resolution. _

Inany view then, the history of the last ten years provides a complete de-
nial of the statement that the operation of these rections of the Act hampers
the development of Indian industry, and I cannot res'st the conclusion that
rome of our Honourable friends mean something quite different from what they
say. Some of them are perhaps concerned not so much with securing fair play
for Indian business interests—an aim in which they have our full support—as
with ensuring the denial of fair play to British business interests. I feel that
in this matter my Honourable friend, Sir Ardeshir Dalal, should come out into
the open and tell us what he really means. Is it his object merely to seoure
the fullest possible opporiunity for the development of Indian industry? Or
is it his wish to place obstacles in the way of British business in this country
and by discriminaton against British business to give Indian business an advan-
tage in competition with us? If that is his object, let him have the courage
to say so, so that the world and Britain may know just how the matter stands.

1t has always been contemplated that Sections 111 to 121 of the Govern-
ment of India Act might be replaced by a convention and of eourse when India
beconies campletely self-governing, the position of the British community will
be a matter for negotiation. When those negotiations take place, each side
will have to be a giver as well as & taker. There is much to be gained by
mutual co-operation. Co-operation between the two is, in our view, vital to
the futwre of India. We, on our part, shall want to be assured of being able
to curry on our legitimate business in this country. It may be that the assu-
rance will take the form of a treaty between the two countries, just as it may
be thet even under the present Government of India Act s convention might
serve the same purpose. We are concerned however not so much with form
as with substance, and 1 say with all the emphasis at my command that we
are not prepared to give up the right to carry on our business fairly and without
discrimination in this country.

A great era of industrial development lies ahead in India and whatever may
be the case in the rest of the world, we here are moving into an economy of
expansion rather than of contraction. Ip such a world there iz room both far
the new comer and for the old established business. What is required for their
mutual benefit-is not discrimination against onc or tle.other, but o helpful
spitit of understanding and co-operation between them. We on our purt ure
willing 1o be actuated by that spirit and must refuse to support a Resolution
which. in it« aim, is a negation of the prineiple of co-operntion.

_ Mr. H. A, Sathar H. Essak Bait (West Coast and Nilgiris: Muhsmmadan):
Bir, 1 rise to accord my wholehearted and unreserved support to the Resolution
that has !)een moved by my Honourable friend, Mr, Manu Bubedar. I am very
:-‘:t;!‘:f:é'slrihi'!mtn“ hen ;m moved the Resolution  he took  the opportunity of

Mg this House of the uncompromising opposition that our great Leader,
Mr. Jinnah, consistently showed against the inclusion of these sections in the
Btate Book. 3ir, 1 have before me the proceedings of the Federal Structure
&nmuuttee for 1881 and I just quote a part of a sentence from the statement
hat he made when he was talen to task by Lord Reading for sticking to hin
orl:m-ndomthainclmim of these sections. There he stated thot
although he might be a single individual, and notwitMstanding the rebunke from

. )
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Lord Reading he still oppoged. That was, "Sir, the attitude of Mr. J.nmah, imd
that oertainly should be the attitude of every Indian with regard to this question.

But so far as we on these Benches are concerned, we have a little difficulty
and that is this: The Muslim League is committed to the revision of the
whole Constitution Act, not only the Act itself but the very basis on which the
Act has been formulated. That being. so, I want to make it quite clear, not
only to this House hut to the country at large, that in demending the repesal
of these sections, it does not mean that we accept the other sections of the Act.
1 am very glad that Mr., Manu Subedar made it quite clear that his object was
not to preclude the revision of the Act in the other sections. But I am still not
very happy about the time chosen for this motion because the question of the
revision of the whole constitution is to be taken in hand now that the war is
eoming to an end. At this juncture that we should be asking in this House to
discuss such a small matter and demand the repeal of what after all, compared
to tho big issue at stake, is certainly a small matter is something about which I

_am not very happy. However the demand having been made, we on
these Benches accord our full support to it.

8ir, the matter which troubles me, which I have mentioned was
exewnplified by the emphasis in the speech of my Honourable friend! Bir
Cowasjee Jehangir, when he stressed on the words ‘dominion status’ so
often. He said that we are going to have dominion status and that the
presence of these sections in the Act stands against that conception. We
know his political history. He will consider it u great gift if this country is
granted dominion status. But, I believe, neither the Congress nor the Muslim
League will even look at it if it is offered now. (Interruption.) That
difference exists in the outlook between us on this side of the House and my
Honourable friend, Sir Ardeshir Dalal. ‘I want it to be clearly understood
both in this country and in England that this is an opportunity which India is
net going to lose by getting into discussions of such small matters. This motion
ie before the House; we want it to be passed, but the greater questions which
are at issue have to be tackled and we will see to it that they are tackled and
settled to the satisfaction of all sections of this country. That being our
attitude, whatever purpose I had intended to serve by my amendment is not
going to be served at present. T would, therefore, with your permission, ask the
leave of the House to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr. Abdul Qaiyum: Mr. President, my Honourable friend, Bir Cowasjee
Jehangir, while speaking on the Resolution referred to various promises and
pledges made by Great Britain to this country—promises of full-ladged freedom
a8 soon as the war is over. Variousr speakers have in the course of thejr
speeches roferred to the fact that the war is soon drawing to a close. At a time
like this people in this country and outgide this country are thinking of peace,—
a peace which has been long denied to them, a peace which is coming nearer and
nearer. In view of the repeated promises of freedom by Great Britain, it was
really strange to hear the remarks which fell from the lips of the Honourable the
Leader of the European Group. 8ir, the Honourable the Leader of the European
Group displayed the mailed first under a velvet glove. His words were very
sweet and the manner in which his speech was delivered -also showed that it was
a speech which was delivered without any excitement, without any heat, but at
the same time the iron-hand was visible under & very thin muslin glov'e, The
Houso will pardon me for using the word muslin instead of velvet. This is he-
oause of the approach of the hot weatherl,

Sir, he said, if I have understood him correctly, that he h
for the sentimental reason which was behind this Resolution, n:::ememdsg‘lg
on the part of Indisns to have industries of their own and to be treated as
equals by the rest of the mankind. But he wenf on to say that when he Jooksd
at it from the logical poin} of view, he could not induce himself and his Party to
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tend thei 't to this Resolution. I waited patiently that something of
:l:atnlogice]:n B:lff O:core of :vlﬁch the Honourable the Lb?a ﬁre of tt'he Ew;z
Grou, ithholding his support to this very reasonable Resolution woul
peated to Tenourable B but nothing of that kind has happened.

vouchsafed to this Honourable House,
The fact is that the Honourable the Leader of the European Group really means

gelf-interest when he was using the word ‘logic’. If the European community
in this country, in the year 1945, are not prepared to forego all these privilges,.
as & result of which they have a dominant voice in the industry and

e M. commerce of this country, it shows that there is absolutely no desire-

on their part in practice, in spite of pious pronouncements to the contrary, o
part with power or to part with the privileges which are mainly responsible for
their dominant position in this country. When we begin to mistrust British
promises, when we say that we have got absolutely no faith in British promises,
we are fully justified, because the long course of British practice, the long course
of British business transactions and political dealings in this country, proves
that these pious promises were never meant to be translated into action. I
may inform the Honourable the Leader of the European Group that it would be
much better for their class interests as well as for the European community in
Indin if, instead of hanging on to these sections of the Government of India Act,
Sectibns 111—121, they should change their attitude and begin to rely in the
future on something which will be more useful to them, something which will be:
more remunerative in the long run, viz., the goodwill of the people of this
country. Are you prepured to depend on the goodwill of the people of this
country or are you going to rely on these sections of the Government of Indie
Act, Sections 111—121, the only sanction behind which is the British Army of
occupation in India and the British bayonets and the British guns? Sir, this.
policy of diserimination is masquersded as equality between the British subject
domiciled in the United Kingdom and the British subject domiciled in Britigsh
India, between a British company incorporated in the United Kingdom and
carrying on business in India und an Indian company incorporated in British
Indin. This so called equality is really u cleverly conceived design to kill all
Indian enterprise snd Indian industry. After all you cannot have equality
between unequals. Indian industries sre just beginning to rise. They require
development, they require organisation, their resources have to be marshalled,
experience has to be pooled, and how can this infant industry in the early stage
of development be treated on termu of equality with well catablished Britisk
industry supported by political power and supported by the resources, the expe-
rience, the skill and the capital which is behind all those big concerns. My
Honourable friend, the Leader of the European Group, in the course of hnis

speech stated that the danger to Indin was not so much from British cartels and

bhig British firms but from Indian cartels. Among the very sections of the Gov-

crunment of India Act he will find one section, where his community have agreed

to the principle of cartels and big trusts, only if they were allowed to share it

with the Indign capitaliste on a basis of 50:50 proportion. Tt is this policy

which finds expression in this scction of the Governmeni of India Act, which hae

been responsible for the nbsence of large and heavy industries in this country.

If vou look ut section 115 of the Act. vou will find—T will read only the

relevant portion:

“No ship registered in the United Kingdom shall be subjected by or under any Federsl
or Provincial law to any treatment affecting either the ship . . . . . . which is discriminatory
in favour of ships registered in British Tndia.’

As long as this section .of the Government of Indin Act remains on the
Statute Book, how are we going to develop our shipping industry and our ship-
building vards in India? We were told the other day in the course of & s
which was delivered hy a British Admiral in the Assembly Library that if you
want to have a strong navy in wnr-time, you must have a strong and efficient
mercantile marine of considerable and respectable size in peace time, because
it ie only the mercantile marine and the people who man the mercantile
matine. the trained personnel, who can be converted inéo a fighting Navy when:
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a war is on. With this section 115 remasining od the Statute Book, it is small
wodor that the Indian shipping canuet make any headway at all and that eveu
in the matter of ceastal shipping, British shipping enjoye & dominant position as
sigaingt Indinn shipping. 8o much overpowered are the British community in
Indin nnd their compatriots in Great Britain by this desire of self-interest, that
they would not allow India in peace time on one.pretext or unother to have uny
large scale industries like chemicals, automobile factories, shipbuilding industry,
aircraft factories. Even locomotives could not be manufactured in India and we
discovered, when the matter was first brought up on the floor of this House, that
there was such a thing as an Act of the British Parlismnent which forbade the
manufscture of locomotives in this country. What was the position when the
war started, when the German submarines became very active and machinery

and manufactured goods could not be brought into this country and India was

invaded by Japan in the East? In the absence of these heavy industries the

position of Indis became very precarious. The sawme sort of spirit is at work.

Do they have these sections, sections 111 to 121, or some corresponding sections

in the constitution of the British self-governing Dominions? Is it not s fact

that Australin was able, during this greut war, when Australia was practically

«cut off from the rest of the world, to set up a big aircraft industry and the

Australians have become self-sufficient in the matter of aircraftsa? Before the

war various questions were put on the floor of the House to the Members of the

‘Government of Indin demanding that aircraft factories should be set up in India

and it was really minazing to be told by gne Honouruble Member after another

from the Government Benches that the materials which were necessary for the .
manufacture of aircraft in this country could not be obtained on sufficiently

-economic basis in this country. These arguments really conceal the real argu-

ment, namely that as far as heavy industries are concerned, Britain must supply

uk and we musrt continue to receive it.

Among these very sections we find section 118. My Honourable friend Mr.
Manu Bubedar referred to this section 118 in the course of his speech and I think
& reference was made to it by Bir Cowasjee Jehangir, I mean the power to
secure reciprocal treatment by convention. I have read this section two or three
times and I find that it is laid down therein, and I would like to be corrected if
I am wrong, that these sections will remain till such time when & convention is
agreed to hetween Great Britain and Indis, whereby the provisions which are
laid down in these sections become the law or are placed on the Statute Book
in Indin nnd the United Kingdom, and then these sections will become redund-
ant and not be enforced. What is the use? You force India to enact laws,
embodving these very pernicious sections which have been responsible for_ killing
Indian industry and enterprise and it i only then that vou would he prepared
to forego these sections 111 to 121,

Sir, 1 find that the spirit which lies behind the uttitude of the Britigh in
India is not a very helpful one. It is not the kind of spirit which we expeot
from them. Indis hae changed, und has changed tremendously, and greater
changes are in store in this ‘country. If you arv going to rely on the type of legis-
lation which is the subject matter of this debate, if you ure going to rely on
force, then in this country also people will lose all faith in constitutional methods
and organisc themselves and resort to force to meet vour force with equa] or
gms_utor force, if they can. But there is another method, In this world now no
Mation can remain in seclusion or isolation. Distances have been abolished,
pations are n:uch more interdependent to duy than they were before the second
world-war began. India may be dependent for certain things on Great Britain,
but Great Britain will be much more dependent on India for the very many
things which we can give her after the war. S‘urely without that co-operation it
will be impossible for gations to carry on. Now, if you are going to have that
type of co-opgration, then the type o{ speech whisch was deli by Sir Henry
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Richardson is not the kind o‘ speech which is really going to help British indus-
try or British enterprise in his country. You must give up Jour relinnce on
these sections of the Government of Indis Act, and I would urge upon the
European community in India to rely more and more o the good will and
spirit of vo-operation of the people of his country. This present Mn»quﬂs;a.oi
equality for the United Kingdom's citizens and incorporated companies is no
real squality, but it is u deliberate attempt to stamp out or crush or cripple
Indinn industrisl enterprise. Sir, 1 rm very grateful to mmy Honourable friend
Mr. Manu Subedar for having broughf forwuard this Resolution, and for having
.drawn attention to these sections of the Government of India Act, which are no
less than s scandal, and I hope something will be done to remove theso
-obnoxious sections from the Btatute Book. * 8ir, 1" support the motion.

Mr, X, 0. Neoogy (Dacca Division: Non-Mubhammadan Rural): My Honour-
.able friend Sir Henry Richardson's speech indicates that there has not been
the slightest change in the sttitude of the British interests in India from the
sttitude that was taken up by their spokesinan in the years 1080 and 1981 at
the two Round Table Conferences when. they put forward propossls which
have resulted in what 1 may compendiously term ss the Benthall clauses of
the. constitution. Sir, it was on the 16th November 1981 that Mr. Benthall,
a8 he then was, in u frank stutement, for which I should like to congratulate
him, made it quite clear that unless their rights were protected—I am quoting
his words—in the clearest and most unequivocal msnner, they must reserve
their consent to the transfer of power. Sir, in s less direct language my
Honourable friend, Sir Henry Richardson, has virtually given expression to
that threat. He says: well, if this is what you intend, you had better tell
England about it. Now, 8ir, my Honourable friend, 8ir Edward Benthall, on
that occasion, also made it clear that they could have got ahatever they
wanted for the mere asking from His Majesty's Government. He referred to
the two different courses that were open to them. He said: ‘‘we could of
<course have gone to His Majosty’'s Government direct, ond if we did so, we
should have gone with confidence of support in the fullest possible manner.'
But he preferred. he said, to have their demand agreed to by British Indian
opinion as a result of negotiations on this subject.

Mr, President (The Honourable Sir Abdur Rahimi): The Honourable Mem-
her will continue hie speech after Lunch,

The Assembly then adjourned for Lunch till Half Pust Two of the Clock,

The Asserubly re-assembled after Lunch at Half 1'ust Two of the Clock,
Mr. Deputy President (Mr. Akhil Chundra Datta) in the Chair.

Mr. K. 0. Neogy: 8ir, before the adjournment, 1 was deuling with Bir
Edward Benthall's statement bhefore the Second Round Table Conferenee. He
continued that the commercial rights of the Britisher in India were not  for
hegotiation, und then he emphasised that those rights had been won by them
legitimately “‘by years of industry and integrity”’. 1 am very sorry that 1 do
uot find the Honourable the Finance Member in his reat just now, hecausa 1
should like to ask him as to whether having regard to the nccumulated sterling
reserves to the credit of ludia at the present moment, the Britih rights, what-
ever they are in regard to commercial matters, are or are not subjects, appro-
prate subjects for negotiation. We know what: hax  been done in  several
mlom_es in this regard where British investments have bean  bought up by
hegotiation through the good offices of government; and India is entitled to
expect action on those lines being taken. With regurd to the question of the
rights having been won by ‘‘years of integrity”, T find that my Honourable
friend Bir Henry Richardson maker his claim on long connexion or assosiation
with Indin. Whether it is association, or whether it is iutegrity, let us oxamin®

we have benefited by the past policy of the®British industrialists and
commercial magnates in India. ’ » - 4
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I do not want to give any opinion of 'my‘ own ia this connection; but I will
content myself by quoting a few lines from statements made by sober and
sedate persons like, Sir Phiroze Sethna and Sir Purshotamdas Thakurdas on
this point before the Round Table Conference. Sir Phiroze Sethna was specially
reforring to the interests which the British commercial people claimed and he
said ; .

“It is o vested interest’ which was created by discrimination in favour of Europeans
against Indians in the past.’” .

Sir Purshotamdas Thakurdas said that Mr. Benthall was—

“suffering under the reaction of what has been done till now by thes present constito-
tion and our predecessors, the racial discrimination which has been exercised by the
Government of India ever xince India waws taken over from the East Indin Company
practically up to to-day’'.

My Honourable friend Sir Heury Richardson ssid that no action hus been
necessary to be taken under these clauses of the constitution during the last
ten years. If that is uny srgument at all, it mnight be utilised for the purpese
of making out that the discrimination that.there hus been in the sphere of
administration, has ull along beeu in fuvour of the Britisher; and there is
nothing in the constitution which entitles us, poor Indians, to ask for protection
aguinst that kind of discriminstion to which reference was made by men -like
Sir Phiroze Setbna und Sir Purshotamdus Thekurdas at the Round Table
Conference.

My Honourable friend did not, I am uiraid, do justice to the Honourable
Member for Planning when he said that he could not make out what he was
driving st, what his difficultiex were. I huve gone through the transcript of the
Honourable Member's specch. and 1 find that he specifically referred to the
question of shipping us a test cuse. He pointed out that if the provisions of the
Act had to be adhered to, then if Government decided to give a subsidy to a
comparatively small Indian shipping company to promote the interests of
Indian shipping, then they would be compelled to give similar subsidies to the
P. and O. and the B. I. companies—two most powerful concerns that have in
the past succeeded by cut-throat competition in strangling all attempts at the
establishment of an Indian mercantile marine. I should like in this connection
to refer to certain articles which Mr. 8. R. Bomanji wrote to the Bombay
Chronicle in 1987, which have been reprinted in the form of a leaflet, which I
um prepsred to hand over to my Honourable friends of the European Group.
There Mr. Bomanji gives his personal testimony as one of the three pioneers.
who had taken the initiative in starting an Indian shipping company some years
ago, and he testifies to the attempts that the P. and O. company made to crush
the attempts of Messrs. Tote and Sons, when they started their Bombay-
Japan line. Messrs. Tata and Sons issued a small pamphlet giving the details
of the case and these are n few extracts from that pamphlet:

‘‘Having been instrumental in destroying the old Indian Bhipowning trade, it has
heen unceusingly employed, ever since its cstablishment, iu raising the rates of freight, and
consequently hampering facility of intercourse, between Indin and the further East.'

Again it says:

*‘With scores of liners. English and foreign, plying in these waters, which our petted
and much glorified Anglo-Indian company can sfford, and perhaps finds it good policy
to tolerate, it iz only jealous of & small enterprise like ours, and while it con lovingly
tako forvigners and poesibly future enemies of Eugland to its bosom™—(the reference is to
ihe Japanese intereat which .t.lue P & 0 Company wcre then [mvouring’)-"it, discards the
poor Indian, for whose special benefit it professes to have come to India and from whose
pocket it draws tho greater part of its subsidy.”

This is an extract from & leaflet published by such a responsible firm like
Messrs. Tata and Sons; and if my Honourable friend Bir Frederick James were
here, I would have asked him to verify these statements, (hecause T understand
he is now connected with that firm) and after having verified these statements
give the benefit of hin knowledge to his colleagues on those benches. This
pamphlet goes on to point out how this polioy of the P. and O. coiupeny
actually ruined the Indian yarn trade and how ruinous the rate war was that was
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waged. Then agsin it refers to another interesting thing. Bays this

psmphlet: .
“1t is notorious bow a mislading report io the effoct that the steamer ‘Linaisfarne’

run by the Tata Line was unseaworthy and unsuitable for the oarriage of cargo wus
airculs interested parties; and wheon a ‘protest was made by Messrs. Tata and Sons,

the P. & O. Company through their lawyers apologiscd saying: ) )
‘we have ulso since ascertsined from an underwriter who bad a considerable line an
cotton and yarn to Chine by the ‘Lindisfurne” thut she discharged her cargo ther: in good

wondition, . . .
Under these circumstances, we bheg to withdraw unreservedly our said letter of 6th

June and regret the mistake which occasioned it'."”

Now, Bir, if we wanted more evidence of this kind, the pages of the evidence
wolume of the Report of the Indian Mercuntile Marine Committee would give us
smple material for coming to the conclusion that the position which British
shipping compzuies occupy today is not due to the “integrity'' to which refer-
ence was made by Sir Edward Benthall, but to very iniquitous methods.

Naturally, therefore, tho question is, are we or are we not going to muke it
impossible for firms like the P, & O and the B. L. compenies, as referred to by
my Honourable friend the Planning Member, to derive any benefit from uny
policy that India might adopt for the purpose of developing an Indian mercan-
tile marine ? I have no time to refer to the relevent evidence, but I may refer
to a.few pugcs—page 899, pages 482 and 446 and so on of the evidence volume
of the Indian Mercantile Marine Committee. And then again I should like to
refer to a statement which Mahatma Gandhi made on this point before the
Round Table Conference. He said:

“Some of you Tny have heard of a hudding company between Chittagong and Rangoon.
‘The directors of that company, poor stréggling Muhammadans, came to me in Rangoon
and asked me if I could do anything. My whole heart went out to them, but there was
nothing to he done. What could be done! There is the mighty British Indis Steam
Navigation Company simply underselling this budding. company and practically taking the
passengers without uny passage money at all.”

“I could quote instance after instance of that character'', says Mubutma
Gandhi,

That the charge is fully established is admitted even by a deputation coni-
posed of Bir John Thompson, ex-Chief Commissioner of Delhi, Bir Alfred
Watson, ¢x-Fditor of the Stateaman and Mr. Edward Villiers, sometime
Preside v of the European Association, who gave evidence before the Joint
Parliamentary Committee on bebalf of an organisation, and this is what Bir
Alfred Watson says:

“l am bound to ssy, speaking as an European, that the Indians have o case for a
large share in their coastal shipping; and, slthough I opposed the Bill very stromgly

becausc it suvoured of expropriution, I recognire that Indiau company after Indian com-
ny which endeavoured to develop s coastal wervice hus been financislly shattered by- thy

eavy combination of the British interests.'
'f"his is & testimony from unexpected quarters. Now, I put it to my Honour-

sble friend Sir Henry Richardson—can he justly claim any consideration on the
ground of his long associntion with Indis? Can Bir Fdward Benthall claim that
mtegrity has characterired their commercinl activities in India?

Bir. in the year 1915 when the Industrial Commission was appointed, it was
possible for the (lovernment of India to contemplate, and even approve, the
idea of Indian industrien being started by Indians with the help entirely f
Indian capital, controlled wpd manned hy Indians. In the year 1928-24, again.
when the Governmeunt of India appointed the Indian Mcrcantile Marine Con-
anittee, the Government of India thought that it was possible for the Govern.
ment to have n genuine Indisn mercantile mnarine set up—nand I find chat in
the recommendations which were made by that committee they definitely
‘8uggested constal reservation for Indian shipping—the recommendation will le
found on puge 27 of the report of that committec . . . . .

Mr, President (Mr. Akhil Datta): Your time is up.

Mr, X. 0. Neogy: On page ,29, it will be found that that committec
suggested that a particular concern—I think it is the Asintio—which was about
‘to be sold—should be transferred in favour of Indisn cognpanies. I understand

L] »
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that{; although this (::%}m{mny has c¢hanged hunds, it has gone into the hands of

the B. 1. . . ) .

Now, Sir, it is a strange irony that what was possible to be done in 1915,
and what was contemplated seriously by the Government of India in 1928-24, 1t
is_absolutely unconsfitutional for us to contemplate at the present moment, and
that it is not possible under the constitution as it stands to give effect to the
recommendations of the Indian Mercantile Marine Committee to which people-
like Sir John Byles, Semior Partner of s Consulting Naval Architect firm, who-
was employed by the Indin*Office, and Captain Headlain, later Sir Edward
Headlam, head of the Royal Indian Murine were parties. That is an eloquent
commentary on the present constitutional position of India. 1 support the
Resolution.

Mr. N. M. Joshi (Nominated Non-Officiul): I support this Resolution from
the point of view of the freedom of India, of the Indian Legislature and of the
Indian Government. There is no doubt that the -sections which are sought to-
be repealed are sections which impose very large restrictions upon the powers
of the present Legislatures and of the present Government of India. These
1estrictions, if you read the sections, are indeed very extensive. They relate to-
companies, trade, professions, employment in Government service and all
walks of life. No Government which claims to be free will tolerate such restric-
tions and as we all Indians want freedom of our country, we cannot allow these
vestrictions to remain. We want these restrictions to go from now, because we
want freedom .today und there is no reason why these restrictions should be
allowed to continue. These restrictions are founded upon the distrust which
the British people have for Indians. The British people feel that Indians are
not friendly to them and Indian Governments and Indian Legislatures may do
harm to their interest. [ consider that such a distrust is an insult to the
people among whom the Britishers are living. 1t is an insult to the Indian
Legislatm~s and to the Tndian Governments, even the present (iovernment of
India. I would like to ask our European collengues of this House what reason
they have to show this distrust of the Indian people. If we can judge from the
conditions under which European business has prospered in this country, judge
the way in which Europeans in different professions huve prospered, if we ‘can
judge from the positions which the Britishers hold in Government service im
this country, I feel that there is ubsolutely no justification for the Britishers.
here or in Great Britain to show any distrust of the people of this country.
They have prospered in every walk of life. They are perhaps the one single
community in India who have occupied the topmost places in trade, business,
industry and in Government service. Their position has been secured by Gov-
ernment by various methods and therefore when these Britishers show distrust
of the Indians, they are doing un injustice to the Indian community from whom
they have benefited. 1 would suggest to our British friends in this country and
to our colleagues in this House, if they cease to show distrust of the Indian
people and if they show that they are prepared to give freedom to the Indian
people, the Indian Legislatures and the Indian Government, they have nothing
to fear and I -would go so far as to say that if they show good will towards the
people of this country, they will prosper in this country much more than they
have done.

Therefore, T would suggest to them in their own interest thag they should
give up their distrust of the Indian people and show themselves ready to give
freedom to the Indian people. By this Resolution, we are seeking to ‘seguro
the freedom for the Indian Legislature and the Indian Government. gBy pussi
this Resolution, we are not suggesting that the Legislature here and now decidug
to adopt a policy of discriminating against lluropeans whether that discrimina-
tion is in favour of Indian interests or not. By this Resolution today, we are
demanding that the Indian Legislature and the Indian Governments sl'\oixld be
free to ﬁo}low whatever polioy they like, whatever policy they think ia in the

. the
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interest of this country and the British people must show why that freedom
should not be given to the Indian Government and the Indian Legislature. If
Indian Government and the e«Indiun Legislature finds that it is not in the
interest of India to discriminatc against British business in the country, why
should the Indian Legislature or the Indian Government diser'minate against
Britishers? If they find that discrimination is absolutely necessary in the in-
torest of India, then Sir, why should they not discriminate. After all even the
Britishers it: this country will admit that the (Government and the Legislatures
ine this country must look to the interests of this country and to nobody else.
That is the claim even of the present Government that they conduct the affairs
of this country only in the interest of Indian people and of India I therefore feel
that our British colleagues in opposing this Resolution have not shown any argu-
ment why these seotions should not be repealed. As regards justice, my Honour-
nble friend Mr. Neogy has shown that large parts of the vested interests they
have in this. country, have been created by discrimination. The whole Govern-
ment was in their hands and the Britishers have discrimninated aga’nst Indians
and built up then interests here. But, Sir, we are not claiming freedom to dis-
criminate against Britishers, although that discrimination may not be in the
interests of India. But if Iudians want to develop their own industries and jf
Indians find that discrimination against the Britisher is necessary in the
interest of the country, then Indian like any other people in the ‘world are
entitled to discriminate. If Britishers will trust Indians and will show good
will towards Indians, then they will find that there are & large number of
people in the country who do have good will towards Britishers. But if they
continue to show distrust towards Indian people, then, Sir, many people who
have good will for Britishers cannot show their good will, because we stand for
owr freedom tirst,  Our freedom comes first, and our good will to Britishers or
to uny other people comes afterwurds. I therefore suggest to our European
colleagues that they should depend upon the good will of the people in India, if
they do that, then, Sir, they will find that there are many friends of them in this
country. Many people in this country have good will towards Britishers. Bub
today they cunnot show it becausce the Britishers are the enemies of our free-
dom.  We cannot show good will towards people who are enemies of our free-
dom. If you insist upon these clauses being kept on the Statute Book, then
rou are the enemies of freedom and so long as you ingist upon these clauses.
rem:;ining, we cannot show good will towards Britishers who are against our
freedom,

The Honourable Member for Planning ‘and Development told us that the
Government of India is considering the question of a treaty between Great
Britain and India. I would like to warn him .that we would like to have a
treaty with Great Britain or with any other country, but that treaty must not
be a treaty which is forced upon us under which our freedom will be as much
curtailed as it is curtailed by these sections. Sir, I have studied that section
also, which talks of convention between the two countries. Sir, qonventmp is
n good thing, if it is a voluntary convention, if it is a free convention, bu.t if it
is a convention which is forced upon us, then it is as bad as the sections in the.
statute book. I therefore suggest to the Government of India let them first re--
peal all these sections. If these sections are repealed ‘then let a treaty be nego--
tiated as a free traty between two independent countries. ‘We are not agamst a.
treaty with Great Britain, but that treaty must be on a vo.unfary basis, it must.
besa free treaty and not a conditional treaty. '!f thg Britishers say that if you
make u treaty embodying the principles or conditions in these sections, then these
sections must be ded. That is no voluntary treaty. That is as bad as the:
sections themselves. I therefore warn the Government of India that if they
are thinking of n{aking o treaty as o sort of su_bstlpute for these sections A
treaty which is not a free treatys or & treaty which is not approved of by this.
Legislature and is forced upon this country by the Government, then that treaty

will not be respected by this Legislature. I therefore appeal to the Government
[ ] ° °
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.of India to bear this in mind, let them first insist upon the repeal of these
ections and then by all means let them negotiate a treaty which will be uccept-
able to this House. I remember a fow years ago the Government of India made
& treaty regarding textile industry befween Grest Britain and India. A Mem-
ber of the Governinent of India went to England and negotiated a treaty, that
treaty was not approved by this Legislature and still it remained & treaty. If
that is the view of the Government of India that they can negotiate a treaty and
impose upon this country without the approval of the Legislature, then they
will be committing a grave wrong. 1 therefore suggest to them that they should
not negotiate & treaty and make it final before they secure the approval of this
Legislature,

The Leader 4f the European Group stated that they wanted fairness, fair
competition, There cannot be fair competition botween people who have estab-
lished interests here, and people who have not got power. In this country all
the power is concentrated in the hands of Governor General and the Governors
who are all Britishers. Therefore this talk of fair competition is not a sincere
talk and it should not be used by Britishers at all who today are getting the
benefit of power being concentrated in the hands of British Governors and
British Governor General. I therefore feel that it is in the interest of British
traders and Britishers who want service in this country, of the Britishess who
wint to follow professions in this country that they should give up dependence
upon these artificial props, artificial safeguards and they should depend upon
the good will of the people of the country. I have no doubt that if they show
trust in the Indian people, if they show that they are not agsimst the freedom
of Indian people, then they should have no fear in this country. But so long as
they show distrust for us, so long as we feel that they are against our freedom,
my fear is that Britishers may find that they have made a mistake in
distrusting the Indian people. Trust would have given them much
more but on account of the distrust they stand the risk of losing something
which they do not want to lose.

Mr. 0. P. Lawson (Bengal: European): Sir, I have listened to Mr Joshi's
-speech on this Resolution before the House. He first asks us why we have this
distrust. He calls it distrust and he asks us why this distrust exists. Sir, I am
very sensible of the extremely moderate manner in which this debate has been
conducted and [ min 1nore than anxious to avoid anything which may
cause heat. I am also sensible to the expressions of good will that have come
fromm my Honourable friends opposite, and 1 need not tell you, Sir, that we on
this side greatly appreciate those expressions. But it would be idle on ‘our part
to shut our eyes to certain evidence which comes constantly before us, evidence
that perhaps our competitors in this country are a little too anxious to slip into
.our shoes. It is not a matter gf rcoent occurrence; it .08 been growing with the
growth of Indian commerce ahd industry in this ccuntry. T might perhaps
quote very briefly an extract from the Eastern Economist of this time a yenr
-ago. Commenting then upon the speech recently inade by Sir John Burder, the
then President of the Associated Chambers, the FEastern Economist said:

“British industrialista might have suffered initial losses as part of subsequent profit.
But it is puerile to claim sympathy for something that happened during the courss of an
economic process. Equally untenable iz his expectation of equality of treatment in trade
.and commerce for his community in India,” .

Then, Sir, weshave had frequent resolutions passed by the Federated Choun-
“bers urging expropriation of our interests. And indeed only recently in this
‘House we heard from the benches to our right a Member say, on the debate on
-inland waterways, that if he were pressed he would have to admit that his atti-
-tude was purely racial. Now, Bir, I am confident of the good will of most
.of my Honourable friends opposite; but in the light of that cvidence and in the
light of such remarks whicl include a racial bjas we naturally feel that we nred
-protection.

3 2 u
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- 8ir, this debate has taken a very largely business line, but it is not merely
business and commercial matters that.are covered by those seotions. The righf
of entry, travel and residence, %cquisition and holding of property, holding of-
public office, ocoupation, trade, business amd profession,—all come within the
purview of these sections. And, Sir, to me the value is the value of reciprocity.
The Reciprocity Bill was piloted through this House, enshrining a similar prin-
ciple, and it ‘was piloted through not by the official benches but by my Honour-
able friend Mr. Govind Deshmukh. And I must remind the House that these
sections apply not to the dommions, not to the States; they are sections pro-
viding for reciprocity between Great Britain and India. Now, Sir, the poin#:
that I wish to make is this; Mr. Joshi says there is no freedom until we geb
rid of these sections. S'r, I confidently believe that very shortly we shall not
ruerely get rid of these sections but get rid of the whole act. But when-Mr.
Joshi says that there is no freédom until these sections go, I want to kno. what
is gcing to be put in their place. ~He says, a freely negotiated treaty. Sir, in
due course I ucpe also that we shall have a freely negotiated treaty. But in.
the rneantime we ask for this protection and I think in justice we can ask that.
this Act is not amended piecemeal. Now, Sir, national pride, impediraents to
free planning for this country, have both been put forward as reaons why ‘hese
sections should be removed. Let me deal first with the question of national
pride. * This House is aware that recently a Commission, by name the Soulbury
Commission. ha: visited Ceylon. That Commission has received evidence
regarding the constitutional future of the island. May I quote very briefly
eximets from the submission made to the Soulbury Commission by the Tudian
Mercantils Chamber in Ceylon? They say:

“Indians have been associated with the internal trade in Ceylon from very early times
and have occupied an important place in the commercial life of the island, next only to
that of the Europeans.” i

I think, Sir, we can in justice claim the same position in India. The sub-
mission of the Indian Mercantile Chamber continues:

“As regards the Indian mercantile community, it has set the pace of commercial

enterprise in the island, aroused her people’s interest in com: i i
example for thrift, hard work and cf:u:ercinl integrity."’ mer cial porsuits and st sn

I contend that we can claim the same position. Bir, let me go on and let
the House note carefully the next submission of the Indian Chambers:

“I} is f}:g’ther necessary to provide for safeguards against discriminatory legislation
affecting British subjects domiciled in India or the United Kingdom by providing safe-
guard, analogous to those provided in the Government of India Act of 1935 to safeguard
interests in India of British subjects domiciled in the United Kingdom.' ’

In other words, Sir, the Indian Chambers of Ceylon, the Indian commercial
community of Ceylon, are demanding from Great DBritain precisely the safe-
guards which thi¢ House now requires to remove from the Act. Sir, I am no§
trying to make a debating point; this matter seems to me deeper-rooted than
that. I think we have got to take a wider view of the whole s'tuation. We have .
got to consider the repercussions of everything we do. The time is almost gone
when we can take this or that action and leave some cne else to carry the baby.
I think, S{r, that we must remember that there are Indians in Ceylon, a million
and a half in Malays, and other millions in Burma, Indo-China, and other places.
I think that we have got to understand what will be the effect even of every
gesture that we make, and I ask my Honourable friend opposite to agree thaf
in the present state of things the removal of these clauses could be no more
than a gesture. We hope in the near future that the whole Aut will be replaced
by somethmg new and-we equally hope—we certainly cn this side hope—that
by fx.'ee negotiation we may continue in this country, as we have done-in the past,
bearing the burdens equally with Indians. ' :

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): On terms of absolute equality.

Mr. 0. P. Lawson: There is a considerable bogey in the minds of many people
that by the operation of these sections, there is danger to the advance of Indian
industry. 1, on the other hand, contend that it is by the principle of reciprooity
that this country is most likely, to develop. Th:.ro is %an inclination to the
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narrow viev’ thut the sole value of an industry is in the dividends that arc paid.
That, to my mind, is a totally erroneous view. Fhe velue of an industry to this
country i8 the resources that are opeued up, the taxation that comes to the
Btate, and the employment that it gives to the peopie. Let us not blind our
eyes to the fact that, for some years to come, this country will need every bit
of technical belp it can get. There may be u feeling of satisfuction because of
the fat sterling balances which exist and can be used. These balance as revenue
may sound good, but as capital for planning they will go nowhere. I am con-
vinced that if help is needed in this country, 1t will best be got by negotiation
and certainly not by a policy of the *'closed door’. .

8'r, there are many other points which I could mention but in conclu-
sion 1 should like to utter just this word of warning. In thig talk of sections
in the Government of India Act and their ceéntral implication, we are apt to forget
the diverse nature of the problem that is before us. Members in this House
may feel that help from abroad has a certan value and they may adjust their
attitude of a closed and open door accordingly. There is no reason to think
that all the units that now are and will be in this country will take an identical
view, and there is no doubt that the help that is so greatly Leeded will go where
it is most welcome. 1 think that we have all got to regard this thing in ite
wider implication and I personslly look forward to a future of mutual coopera-
tion, . . . . . e

Mr. Deputy President (Mr. Akhil Chandrs Datta): Honourable Member’s
time is up.

Mr, Op P. Lawson: . . . to the time when the tumult and shouting will
have died, when India undoubtedly will b free and when there will be complete
vo-oparation between Great Britain and a self-governing India.

Mr. T. T. Krishnamachari (Tanjore cum I'richinopoly: Non-Muhammadan
Rural): I rise to support the motion and in doing so I feel that the task of
supporting the motion has been made easy by the type of upposition that this
motion has encountered in this House so far. I do uct want to beat about the
bush; my Honourable friend, Mr. Lawson, has recognized that if I have many
taults, 1 have at least one virtue—that of candour—and it is true that we have
been provided with a reply to this motion from the real opposition to the best
interests of the people of this country. '

Sir, need we mistake that tone adopted by the Honourable the Leader of the
European Group when he challenged the Honourable Metmber for Planning and
Development to come out in the open if he dared, knowing. full well that
the Honourable the Member for Planning and Development will perhaps find
that the climate of Delhi is not congenial to his health if he continues to court
the displeasure of the Eurgpean Group. I do not want to embarrass my Hon-
ourable friend, Sir Ardeshir Dalal, but facts are facts &nd facts must be faced.

1 would like to refer to one or two matters in reply to what my Honomeble
friend of the European Group hus seid. Sir Henry Richardson was quite clear.
He said if we based our objection to these clauses on sentimental grounds, he
will sympathize with us, but if we based our objection on practical grounds he
will say no, and that is exactly the answer which my Honourable friend, Mr.
Manu Subedar, has got. 8ir, let us say in this House that we are not appealing
to anybody’s sentiment. It is not a matter of self-pride, but really a matter
of accumulated wisdom of years. The moderates and «lders in this country have
often appealed to the sentiments of the Britigher, appealed to be judged by
those principles which he holds near and dear to him, and have asked him to
look at India from the same angle and concede to India the same privileges as
they themselves enjoy, their bleating to the Britisher was of no avail and now
my Honourable friend Mr. SBubedar has heen bleating yerhaps like @ lamb—and
these painted lions have been roaring in reply to indicate that it is of no avail.

« We understand that if we want we can press upon the Government and Sir
- Ardeshir Dalal to approach the British Government with a request to them to
‘



REMOVAL OF SECTIONS 111 TO 121 OF THE GOVT. OF INDIA ACT 2479

act on the ‘terms laid down by section 118 and here and now establish a con-
vention, & convention which will for the time being uver-ride the clauseg that are
offensive to us, but if the convention breaks down for aay reason and if one party
to the convention feels that anything has been done to violate the convention,
these clauses will come buck into operation in all their severity. Therefore any
insistence of action under section 118 is of noe value tou$, and Sir Henry
Richardson need not feél that we are gullible enough to be persuaded to resort °
to the way out provided by this section. |

My Honourable friend, Sir Henry Richardson, has been telling us that the
facility that is granted to British industry is of negative character and that they
get no practical benefits therefrom. He asked, ‘Where is the case that has been
taken to the Federal Court where an infringement of these scctions has been
found in the ratter of Legislation that has been enacted since the 1985 Act came
into being.

8ir, the question of going to the Federal Court was for him and h's Group and
1 know they all along have found no reason to go to the Federal Court. How
could this Government which is just a Government which carries out the hookum
of the Secretary of State amd the British Parliament, which cun be made to do
what the British commercial interests in this country wants them to do, and
which have a representative in the cabinet chosen from the British commeroial
community to keep the community fully informed of the visws and proclivities
of this Government, how could this Government ever undertake any piece of
legislation that would conflict with sections 111 to 121. May I ask Sir Henry
Richardson to tell us that if he knows when a Banking Bill iy framed, in which
inadvertently the framers, perhaps the, Reserve Bank of Indis, not being aware
of sections 111 to 121 in the same mauner as some of the people in Britain are
not, frame clauses imposing certain restrict'ons not of very serious nature, merely
in the matter of furnishing routine returns, in the matter of satsfaction of
certain conditions regarding capital structure, leave out the United Kingdom, the
Legislative Department of this Government very hastily adds to the worde
**Bunks incorporated in British India’’ wherever it is found the words ‘‘and in
the United hingdom’’. T will ask Sir Henry Richardson, if he has eyes t.; see, 6
get a copy of the Banking Bill and to satisfy himself that those two letters of
the Alphabet U. K. have been added hastily, eo much so the structure of
the whole Bill is vitiated by it. It is an ugly scar on any piece of legislation
that is enacted by this House and wbich every Indian finds hurts not merely
his sentiment but his pride also and he &ven wishes for the day when a revolu-
tion will overtake the country, so that he will at least breathe in peace no
matter what the troubles the revolution might bring in its wake. May I
ask if Sir Henry Richardson remembers, as he ought to remember, about the
views of his Group that certain provisions of a WBill.that will come before
the House in due course contained provisions that carried with them the
flavour of discrimination, Sir, he and his Group have tclegraphed to the Secre-
tary of Btate, if rumour be true, and have persuaded other European interests
in this country to exert pressure on the Government, so that that spirit of
discrimination can be erased from that particular Bill that is to come before
the Legislature. With all these recent events T dare say, indelibly imprinted
in the mind of Sir Henrv Richordson, honest man as he is who is here to
represent the integrity of the British nation, how dare he come and challenge
us to tell hith what they have done, what has been done so far to prove that
these provisions have operated adversely to Indian intercsts.

One word that fell frons the mouth of Sir Henry Richardson which, much
@8 I am inclined not to deviate from the subject of discussion, really revesls
the crux of the situation. Sir Henry Richardson by a «lip of the tongue con-
fused Ahmednagar for Ahmedabad.” Ahmednagar, with all that history will
tell posterity about that fort, with all that the history ¢f India will tell about
it to the people of the world,—that fort is the key behind the whole power,
and prestige for which my Honourable friend Sir Henry Richardson stands.

° k2
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Sir Henry Richardson told us that there ha%e been ten years of pheno-
menal development in this country in, the industrial field. 1 am sure if Bir
Henry Richardson and his friends had had the power to stop it, they would
bave. It is only the force of -circumstances, those forcegs which were far too
powerful for them to stave off which have probably helped India to becorne
industrialised. In this House we have heard times without number questions
from people on this side of the House asking why India has not progressed
industrially as Cenada and Australia have Jdone during this war. Those people
will find the answer in the fact that the British interests in this country did
not want it. I understand that the Secretary of State sent & hookum last
year that those industries which were not on a production tasis in June 1944
should not be encouraged. Can we do anything in this country today without
the Secretary of State putting his imprimature on it? Could we at least get
:back some portion of our exports surplus for purposes of financing and starting
industries in this country except a bare pittance of 8 crores of rupees, which
my Honourable friend, the Finance Member, in a spirit of generosity bas pro-
posed to set apart each year for this country? Why really beat about the
bush? Why not say that the European community in this country do nof
want o change. What is the use of saying that s future constitution will ‘come
and then the Indian might have all that he wants. It is not about the future
that we are speaking. My Honourable friend Mr. Essak Suait was quite right
when he said that we are not_ speaking about the [uture copctitution. If the *
future constitution comes, it is going to be a const'tution under which we
would be able to exercise our rights and that appeal which my Honourable
friends Sir Henry Richardson and Mr. Lawson made, if not made n a d'fferent
tune saltogether, will be of no avail. B8ir, so far as we are concerned, the
basis on which the economic dharma of this country will be based will rest
on the words of the greatest man, so far as this country is concerned, Mahatma
Geandhi spoken in this connection. I have hefore me an article contributed
by him to the Young India of the 26th March, 1981. Describing the position
of the Indian he says:

“In the administration of the country, the Indian generully is a mere clerk. In business
he is at best a commission agent."

Further on he says:

“Britigh trade where it is not hurtful to India's interest can be placed, when we
reach 4 stafe of honourable assaciation, on.a favoured basis™—and he winds up by saying
~—*"That is a dream I shonld love to realise.”

Those nre (he principles on which we are and shall be guided, not cn those
principles which my Honourable friend Sir Edward Benthall spouted out in
the Round Table Conference, to which my Honoursble friend Mr. Neogy
referred the other day,—

o i i v itimately won by vears of industry and integrity. We
are I::: d:lfa’;‘:di::mal;m::hikg :neE:E‘but t.\'msr retontiu‘r]: of something wlg_:h we _ahwei‘:dyy have;
and no one would willing allow themselves to be depfwed of spmut.hmg which they have
justly earned and which they value very highly. T think you will agree with me that that
in a fair claim.”

Hitler felt that Czechoslovakia was 8 country the rights over which he had
earned very rightly and legitimately. ‘H? felt that & portion of Poland was
his due very rightly. It is that totullta:rmn' spirit r'f which the Britishers in
this country accuse the people on this side which has mnade Sir Edward
Benthall spout out those words in the Round Table Conference.

ing further the speeches of *Sir Edward Benthall on that occasion I
ﬁndH:}:g:, %e has enunciated a policy with regard to private property. When
he referred to the rights of private property he Fnea.nt Bptlsh property in India
and when the Chairman, Lord Sankey, interjected with the words ‘‘some-
thing like the French Revolution of l'?ﬂ'b_' he %xclgtmec'l that he was not aware
of it. T cannot blame him for not knowing anything about the French Revolu-
tion. He sagnot be familiar with the French Revolution. He will' only be
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familiar with it when it overtakes him and his community with all its con-
sequences, .

What is the integrity on Yhich Sir Edward Benthall has expatriated® 1
have before me a book ‘‘A short History of India’’ written by an Englishman
and an Indian Civil Servant, and here is a story of Lord Clive. Clive himself
is reported to have spoken of the history of his period as a history of chicanery;
intrigues, politics and Lord knows what. And here is mentioned a disgraceful

~story of how Clive took something like half a million sterling Home and how
he cheated a poor man Umi Chand. That is the type of integrity on which
the claim of these people is based and that is the integrity which we have to
uphold here by agreeing to a‘convention under the provisions of section 118
which can be broken at their will and the whole gamut of the provisions of
sections 111 to 121 will be restored again.

My Honourable. friend Mr. Lawson said that Indian competitors want
to get into his shoes. I have no idea as to what exactly is his trade and I do
not know where exactly he feels that the Indian is trying to get into his
shoes. 1 suppose he was speaking subjectively but I cen assure him that he
is very safe in this Government’s hands. That the entire Government and
the -Indian Member in charge of tne portfolic in which he is interested are out
only to protect his interests and anothing else. Sir, my Honoursble friend
finally said that after all it will only be a gesture if the terms of the
resolution are complied with. Yes, it might be a gesture but we fegl, Sir, that
the existence of Sir Ardeshir Dalal is superfluous—I do not mean in this world
but as & Member of the Government of India. The existence of his Department
will be superfluous unless the departinent amd the industries which it wants
to support cease to be encumbered by the provisions of sections 111 to 121. I
think the interim period, between now and the time a new constitution will
come into being. Whether it will be a short or a long period, is quite important.
Whether it is.a gesture or a mere bogey, we in this House want the effect of these
clauses neutralised, and if my Honouruble friends on 1ay left want live in peace
in this country—and the people of this country will certainly let them live in
peare so long as the people of this country hold the name and the ideals of that
great man Mahatina Gundhi dear—let them come forward and support the

motion. 8ir, I support the motion,
.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urhan): My Hon.*
ourable friend, Mr. Manu Subedar, in the course of n lucid end persuvasive speecin
traced the history of the insertion of the sections 111 to 121 in the Government
of India Act, und made out & very strong and convincing case in favour of their
deletion. The Listorical background of such insertion was further emphasized
by my Honourable friends, Sir Ardeshir Dalal and Sir Cowssjee Jehangir. It
is clear that between the vears 1918 and 1930 there wus no desire on the part
¢f Britain . itnpose statutory restrictions on Indian industry and trade in the
name of commercial safeguards. But a change came over in the year 1931, and
in the course of the next three vears their attitude further stiffened. Ncw, what
was the cause for this change ? It hus been suggested that the boycott of British
goods and the irresponsible utterunces of some Indian politicians were respon-
sible for thie change. If that be so, these sections wege incorporated in the
Government of India Act. not on a well-throughout basis, but on the basis of
temporary irritation. And, now that boycott of British goods does not exist
any more, and now that irresponsible statements are not heing msde by Indian
politicians, the time has come when these sections should cease to exist.

What is the nature of these sections? It seems to me that these sections
cannot be given proper application without resort to fiction and falsehood. The
Hcenourakle Sir N. N. Sircar, then Law Member of the Government of (ndia, nt
the time of introducing Indian Insurance Bill, said that under sectiop 118(a)
of the Act & United Kingdom company was to be deemed to be an Indian com-
pany. Then he made a significant comment with the dbservation: ‘‘Whenever

. . .
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white is asked to be taken as black, we say whitle must be desmed to be black’’'.

Sir, this is the nature of these safeguards.

Now, what was the object, the ostensible object, of the insertion of these
clauses. The object was to provide against discrimination to be made by Indians
against British. Is there any justification for this fear? My Honourable friend,
the Leader of the European Group, I am very sorry to say, disturbed the even
tenor of the debate in this House by a fighting speech. He said that discrimi-
nation by Indians was a real thing. He not only made many misstatements,
but he also threw out a challenge to the Honourable the Ilanning Member.
‘Now, is this a right attitude? 1ls thig a correct attitude? Sir, it is well-known
history, told us by English historians, that British capitalists here resorted to
many methods other than fair-play in building up their industry. Let Mont-
gomery Martin give the reply to the words that fell {rom 11y Honourable friend,
Sir Henry Richardson. Let Horace Hayman Wilson, the great historian, give
the reply to him. I will not quote from them because their statements are
well-known. Even as late as 1926 the inequitable Cotton Excise Duty existed
in India. And what was its object? Its object was to hamper the growth of
cotton industry in this country. It is therefore the guilty conscience of my friend
and his colleagues which creates this fear of discrimination from the Indian.side
against the British. -

8ir, it is clear that Indians are a generous people, and given goodwill they
will respond to it, and they will never adopt uny measures which will do the
British any harm without doing any good to the Indian. Sir, "the real reason
for the insertion of these sections was that Indians should not be able to get
a8 much protection as was due to them against the unfair competition of the
British.

My friend, the Deputy Leader of the Furopean Group, referred to reciprocity.
But can there be real reciprocity between India and Britain? The condit'ons of
‘the two countries are not on a par. The British people have built up so many
industries on a large scale in this country: how many industries have been built
up by Indians in Britain? There can be no reciprocity. Th~ British people have
monopol'sed the entire shipping of this countrv: but how many Indian-owned
ships trade with Britain or have a share in the coastal trade of Britain? Can
there be any comparison between a weuak person and a strong person? No.
Therefore, it is that India does require protection against unfair competition.
That is what we want. We do not wish to hamper British industry, but we
want fairplay for ourselves. )

Next comes the question of nutional self-respect. India is determined to
win freedom, with the good-will of Britain, if possible aud without their good
will, if necessary. Now, is it not wisdom on the part of Britain to show their
goodwill? My Honourable friends of the European Group talk of co-operation,
but can cooperation be one-sided? If there is to be eo-nperation between
Britain and Indis, there must be some gesture from the European Group; but
I am very sorry to find that my Honourablc friends of the European Group took
up an attitude which is far from wealecome to us sitting on thece benches. Even
at this late hour, if wisdom dawns on our European friends, there will be
both to India and to Britain, but if they persist in the'r attitude of selfishness
there will be harm both to Britain and to India. Tet us now hope that they
will give up their selfish attitude and look at things -from a broader angle of
vision. That is what T expect of men who ure well versed in the affairs of the
world and who have spent a great part of their lives in this country.

Sir, this Resolution seeks nothing more than the deletion of 11 gections of
the Government of India Act. What harm can ensue f these sect'ons are
removed? I do not think any great harmn cAn ensue because Indian industries
are still in an jnfant stage and they will not be able to oust the British industries
in ‘the courf.e of a fovf vears Therefore let us all unite and let us all agres to

.
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the deletion of these sections which have disfigured the Government of India
Act for these last ten years. . . .

I support the Resolution.

Mr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muhammadan
Rural): Mr. Deputy President, I find myself in a somewhat difficult position
in th's House today. The Government through their spokesman have declared
to the House that they are entirely neutral in this matter. Therefore it appears
thut the only issue lies between us and the European vested interests in this
country. It is one of the most extraordinary things that bhas ever occurred in
this House during its life of many years; and therefore it would be right for
me, without surrendering anything which we believe in, to speak in terms as
measured as 1 can, because it is no longer a matter of words only. If the
Government of India felt as they now feel rightly, that during the course of
the Round Table Conference none of the representatives of India agreed to these
proposuls; but nevertheless by reason of the vote of a house over which we have
no control and who govern this country by brute force, one naturally thought
that they would put in provisions which, in the matter of constitutional langu-
age is culled law; and that is where this law is made; and hence it is that the
Government of India, at all events now, recognise that the time has now arriv-
ed when they cannot resort to- the same kind of policy as has hitherto been pur-
sued. If my friends on the other side feel that, one may even be thankful for
fittle mercies, and I expect that after that declaration and after the feeling in
this House over this question, the only opponents probably would not have been
opponents @t all; and I wish to say t{is, that throughtout the many years that
1 have been here, I have not yet heard one word from my friends of the Euro-
pean Greup ever sayiug that the time has now arrived when India should be
free; and yet thev profess that ‘‘in matters of sentiment we are with you; but
in the matter of interest we are with ourselves: so that sent‘ment is respected
only to be broken and enlightened self-interest requires that we ~shall o¢laim
who 18 right"’. N

.. wish to say & few words before I come to define the position which this
side of the Fouse, wh'ch as Bir Henry Richardson said might easily be the
other side of the House. if they mean what they say—and I am entitled to take
every word as perfectly sincerc—before I come to define our pos'tion, I wish
tn say a few words sbout what Sir Cowasjee Jehangir spoke before this House.
Bir Cowasjee Jehangir reminded this House that some persons of influenge 1n
the politics ot this country said something which aroused the suspicion of the
British people. I think my Honourable friend may have heard that state-
ment, but I think it is right that he should know the circumstances under which
that was spoken. The Ind‘an National Congress apponted a National Debts
Scruliny Committee, and T am one of those who sst on that committee for a
period of six months, and if a just examination of the imposition of burdens
on this country rouses suspicion, there must be something more diseased in
those who look and find their suspicion than those who claiin a just examina-
tion of their rights. That committee has publ'shed a report which s, I believe,
perfectly %ell known and probably deserves to be a little better known than
the publicity which has been given to it hitherto; and my friends of the Euro-
pean Group of all others ought to have examined that; and even 'f they have
not done so, they should do so now. It was reported by that comm’tiee that
not only hus India been conqueréd by its own money but for all the wars waged,
including the annexation of Burma, the money has to be paid by and debited
to Indian funds and during the course of that cxamination we pointed out that
if ever there is going to be any just dealing on what you may call the British
-stnndgrd and nol mine, even then most of these burdens would have to be re-
Bxamlnqd. _For it is quite easy to be very uneasy ubout sterling balances when
they exist in their favour; but I do not see any sign of uneasness when ster-

~ling balances exist on my s'de and in my favour; so that what Sir Cowasjee

Jehangir says amounts to ihis, that at the time when the sterling debt existed
hnhru!tmnpimth):dja it pecame a matter of suspicion, but when the
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sterlng debt exists in favour of India, it becomes & matter of complete indiffe-
rence—sn extraordinary justice even according to British jurisprudence. So
that, I want you to know the exact facts and we know where we stand, and 50
that we may nof, think that merely because by habit of life I am earnest in
. the causes T plead that there is anything but justice. I should like to call at-
tention Lo the advice tendered to the Europeans here and to the Europeans out-
side by the London Times during the last two weeks. 1 read out the first cable

of the 9th March from the London Times:
““Arti-British sentiment if not replaced by Leiter understanding may atiain a pitch ab

which it will imli::ril that close cooperation between British and India in the world after
the war upon which the future of both these countries and indeed of general security

largely depends:."’ . \
The sume very highly respected paper in London wrote again on the 20th

March and I will read it lest my friends here may not realise the gravity of the

way in which they clam their rights: ' .
‘‘Britain should now begin a gradual remodelling of the structure, staffing and procedure

;inté:e"govcrnmentnl machine in preparation for the complete transfer of power to Indian:

These are the sentiments which I expected my friends to support in this
House. My friends talk of a right of free trade in this country, of free com-
pet'tion in this country without restriction. Of course they call it a right and
of course they remember that that right is a creature of law and for the mo-
ment undoubtedly that right has been conferred upon them by the force of
British arms, because they claim the right to legistate and place restriction
oir our powers of legislation. They themselves, I believe, recognise thal if not
now, within'a very short time, India has got to have a complete right to govern
the country through its own representatives and to make its own laws. Re-
member therefore that what is now claimed as a right can be equally wiped out
in a second, by that legislature wh'ch will claim to make laws in its own inte-
rest. 8o thal, this word ‘right’ is extremely relative and I wisb e¢ much ent-
phasis had not been placed upon it. But let us face the facts, particulary in
the light of past experience that we have had in this country. My Honourable
friend said that so far as these provisions ure concerned, they have done no
harm to anybody and hence we might as well leave them alone and when the
time for dominion legislature comes we shall see whether this thing can be re-
gulated by s treaty. I will not speak in the terms in which my Honourable
frien1 Dr. Banerjea spoke. I will not say—we have done no wrong, please
excuse us and therefore take it away. On the other hand, I am one of thosz
who claim the right and intend to claim the right, when 1 have the right to
leg'slate unfettered, to legislate in the best interests of this country. When
the intercst of this country conflicts with the interest of any country, inclu-
ding Br'tain, 1 am proud to say we will legislute against you. There is no need
to bant about the bush. Indeed we must conserve the resources of this country
in our cwn interest and when 1 and my countrymen have the right to legislate
for themuelves, 1 do not see why they should not.

I give you a most outstanding example of an outrageous character which
will clear'y show that without the exercise of that right we will not be able to
progress. I am fully fam’liar with the controversy and the agreement that was
brought about—and I know all the details, including some secret ones, as they
ate called-—between the P. and O. Co. on the one band and. the Sc'ndia Steam
Navigation Co. on the other. It was preceded by a rate cut which threatened: .
practicaliy to destary the capital of the Scindia SBteam * Navigaton Com any.
My friends are fully aware of the rates that were then being charged from gndia
to Burma and 1o the Persian Coast. The whole object was—either you agree
to share with us on & small bas’s or we destory you, because even though we
may loss in the long run, that loss we can afford to bear, so that.in the end,
having killed you, we will raise the rates again and will have an undsputed
supremacy. These are the actusl facis of the guse and ultimately the Bcindia
Bteam Navigation Co. had to subm’t to that pressure and come to terms, %o
that therc wpe an arrangement between them in regard 1o she nature-of the
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‘oturc of the work and the natare of the places where they could go.
ﬁa(tll‘:érghreml;;)t:g ?ri t(;his country who can honestly say that when we are faced
with unfettered competition with péople who have built ocean go.ng ships !or;
many centuries, there is any chance of our shipping trade being kept alive or gf
its' making any progress ? Supposing that we wanted to protect the inland t{la lo
at all events of this country and wanted to protect the Indfan people and 1(: eg
them to build up their own mercantile marine, are we to be told by argyl othe
people, except by brute force, that we are not to have the right to legislate in
gsuch o way that we can bring about the growth of that trade?

rhat happened to the sugar trade? My friends are fully aware of that.
1 r?mlzxtlbarplt)he happenings ggf that time. There were certa'n small ]3r1txsh
interests in the Java suger trade and at that time we legislated so as to impose
an import duty. It is only by that means that we were able to build up the
present sugar industry in India. I do not find my fr'end Mr. Jamnadas here.
He was very proud of the progress of the industry as if he had done something
to support it but the fact remains that it is by that means that we have been
able to build up some industries. What else is a country to do, which is,
though old in civilisation, an infant in its industry and progress? My friends
will say—if you get out of our hands, you will get into the .hands of our brown
corapetitors.” The question arose about the boycott of British cloth. I do not
feel shy in the least about it. At that time it was pomted out to me by a_
very esteemed European friend of mine—instead of paying Rs. 8 to me you pay
Rs. 3 to Mr. Ambalal Sarabhai who happens to be one of the mill owners of
Ahmedabad and the poor man gets nothng. I asked him a question in return.
1f Ambalal has got the money, I shall be able to use it some day but if you h'ave
given it, it has gone for ever out of this land. It is no use warning me against
the brown competitors. I am quite aware of what they are and how we can
deal with them when the time comes and when the Legislature is in our hands
completely. 1 am not afraid of that.

So that we are left with this proposition only. It is not a matter of senti-
ment. What is the good if I get up and honour you in all humility because
by your strength you are able to subdue me. It is not a matier of
pride to me that it is so. The question is, do you stll think at this
time of the world that you should get everything from me, men, money and
munitons, except willing co-operation, because you will not trust m€. When
the war is over, you will still continue to think in terms whether you should
have the right or freedom as you call it and crush everybody who comes up in
this country in order to satisfy the progress of this country. Is that what you
call right? Is that what you call justice? Is that the reward or return for
200 years of progress? I have myself been a witness to the study of ‘Expan-
sion of British Empire’ by a British Writer, Col. Beely. If I may trust him,
I should like you to read that book. He says that but for the exploitation of
this country in good time, you would not have been in ihe world where you
arc, ut all events 25 years ago. I should ke every Englishman to study
Seely’s ‘Expansion of British Empire’ which is written in cold blood no doubt
with a view to flatter the vanity of his own race. He tells us the great truth
that bub for the exploitation of this country in good time in the 19th century,
the earlier and the latter part of it you would not have acquired your position
in this world. Instead of being grateful, as if we are going to inflict any in-
justice, you come and remind us of the right of freedom. I beg of you, friends,
you are sitting here also by the same brute force, otherwise, 11 of you are sit-
ting here as the pretended representatives of India but merely to protect your
own interests. You sit there in this House, probably you would not find a
similar place when a proper Indian legislature comes into being when law is law,
that is to say, admin’stered by my own countrymen aid by nobody else. I am
reminded in this connection of Lord Macmillan when he went to America the
other day he said, law approximates to justice when law is made by those for
whom it is meant. But if law is e for those for whom it is meant- by
somebody else, then it is a species of oppression, but none the less equally
oppressive in tyranny. It is therefore no use relying. -on these kinds of laws,

[ ]
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may be notwithstanding the Resolution which js bound to be passed by ths -
House, we may still not be able to get the provisions repealed.

Put 1 can tell you this much. T can say that, because the Honourable Sir
.Edward Benthall is present in this House. Some years ago we were travel- *
ling back from Europe by air. I discussed with him many problems including
this one. I am not at liberty today to disclose any d‘scussion that took p}aoe
then and what he thinks about it. But I am at liberty to say this that if a
more enlightened and better spirit prevails, then only you will be able to main-
tain the same Honourable co-operation which you desire, but it must be genuine
real co-operation. It is not like the co-operation in which you have invited
me here to sit in this Assembly. You tell me, what is the good of you people,
you do not co-operate. But I tell you we have been co-operating all these six
years out of ten, but not a single thing we passed in this House has ever been
accepted by that side. Why do they ask us to co-operate unless what they
meun is this, that you come here to embroider us. But that is the last thing

we propose to do in the very near future. We can tell you that, so that we
are here we are going to co-operate, but you should behave like gentlemen.
Wherever you lose, you come and argue with us, come and compromise with
«us, understand our point of view. But that is not co-operation according to
you. It is no use calling people here and when they do come, then say, you
«do not co-operate, what is the good? I put the same question to my Honour-
-able friends over there, please do co-operate, but do not put on the word ‘co-
-operation’ a mesaning different from what we do. According to us, co-operation
does not mean imposition by a superior on an inferior, that knid of co-operation
I will not willingly grant, but if co-operation means equality of opportunity
having regard to my own interests to the extent to which I am free to support
them, then that co-operation is at your disposal. I still like to hope to hear
-sons day before the House is dissolved, that you stand there for the complete
drcedom of India. That is your best protection. But I have not heard one
word about it, day in day out these ten years, We have been absent for 44
Jyears. What has happened has happened, right or wrong. The Government
think that theirs is the only right stand. If that is your attitude, then
Jou cannot blame us, if we tell you frankly what we are thinking. You are
entitled to tell me what you claim to be your right, but when it becomes a
right, you will remember that right is a creature of law and law is a creature of
legislation, and legislation is a matter wherein, I think, it is restricted by com-
plete power of autonomous legislation. You must remember that any Domi-
nion today can legslate as any of the other Dom:nions. It is no use to quote
t> me what some of my Honourable friends claim in some other place. It is
4 pure debating point. 1 think my Honourable friend was conscious of that,
T will only refer my friends so the London Times, a very noted, a very wmodcr-
:ate and a very highly respected paper. There is still time for you to profit
by it. There is still time for locus poenitentias. You co-operate with us in
getting our complete freedom and we will see to it that in so far as your trade
‘hera is cuncerned, we will accept you as honourable friends. But if you are
goiag to oppose this in the manner in which you are doing now, how can you
say that there is distrust on my side. What is it that brought this provis‘on
in the Act? It is because you are fully conscious how badly you treated us for
the last 156 years and more and that is why you think that when India comes
to her own, she is not going to give you the same right as you call it. It is
really the painful consciousness on your part that you realise how you have
‘besn lording over us. If you had not done any wrong to India, why do you
anticipate it? What makes you think that discrimination will take place? It
you are conscious that you have not done well by India, and if (hat
iis so and if you feel there will be some difficulty about your future posi-
-tion if India is left to her own, then the fault is entirely yours and not mine.
THere is no bitterness, but there is all the earhestness and there is all the ain-
cerity in our ultimate claim to manage our own affairs in our own way.in the

best interests of Indis,* My Honourable friend 8jr Cowasjee Jehangir tells me,
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but, oh! these provisions are entirely inconsstent within the meaning of the
statute law, let alone freedomy Supposing it is, and he tells me in dulcet words
what does it matter, planning is not ours, because after all planning made under
those conditions is no good. Suppose you plan something, you plan the estab-
lishment of an industry, you plan aircraft industry, you plan any other indus-
try of that kind, if it only means that it is going to be done under those res-
trictions, then 1 am afraid that I must tell plainly to the great .comxperoml
magnate cf my city the plain truth that planning under those conditions is use-
less, But he wants me to go into a fool’s paradise when he wants me to think
that th's particular provision would be treated as a dead letter. I am not
young enough to believe such stories, nor am I credulous enough to believe the
stories that I have been treated to. Therefore here and now a plan is nade
without any restriction and entirely in the interest of India, in the interest of
my country, or that plan had better be postponed.

Sir Cowasjee Jehangir: I rise to a pont of personal explanation. My
Honourable friend is trying to imply that I meant to say that these sections
in the Act are already a dead letter. I did nof mean to say that. I did not
say that. What I said was that by executive act’on, from tomorrow these sec-
tious in the Act should be treated as dead letter. That is my demand and that
is very much the same as the Resolution. So I would beg of my Honourable
friend not to put words into my mouth which I had not uttered.

Mr. Bhulabhai J, Desi: Why does he want to differ from me?

Sir Oowasjee Jehangir: I have not differed from it; I supported it. The
Honourable Member has got into the hab't of trying to put words into the
mouths of others which are not correct. v

Mr. Bhulabhai J. Desai: I will not give way any more.

8ir, the position therefore is th's. We demand that we should be in a posi-
tion to legislate in a manner in the best interests of India. If these restrictions
come in the way, I think the House will be unanimous,_—including Government
—in saying that they should be repealed. That, Sir, 1s the Resolution; I
suppait it.

The Honourable Sir Edward Benthall (Member for Railways and War Trans-
port): S8ir, I well recall the occasion to which my Honourable friend the Lea-
der of the Opposition referred, and I have always felt from that day that I
owed him an apology. Whereas I enjoyed the entertainment of his conversa-
tion I am aware that I stood him a very bad dinner!

Sir, my Honourable friend Mr. Neogy hus an unerrng eye for an inconve-
nient quotation, preferably a quotat'on of at least twelve or preferably twenty
years old. -1 wonder whether my Honourable friend is a fisherman, whether he
belongs to the Okhla Fishing Club; because my Honourable friend rarely throws
a fly without getting a rise. On this occas’on he has thrown a fly to a very small
fish which is hardly worth his consideration. But mry Honourable friend some-
times forgets that he cannot always get away with a quotation out of its con-
text; other persons have access to books in the library, and I have just as many
books under my desk as he bag. 1 might, ‘or instance, go back to that memo-
rable session of the Round Table Conference to which he referred, and quote
fromn the speech of Mabatma Gandhi who said:

‘‘But baving said this I want to associate myself, completely with the British mer-
chants in European houses in their legitimate demand that there shall be no racial dis-
crimination.”’

But that would not be fair because it would be out of its context. He
then goes on and refers to a white elephant, that was not a reference to me
but to the city of Delbi! A little further he says:

“And then about the ccastal trade too, the Congress undoubtedly has the greatest
sympathy with he desire to develop nationul coastal tradeg but if in the Bill about the
cosstal trade there is any discrimigation against Europnbl as such, I will join hands
with the Europeans and fight that Bill or the propnsal which discriminates agsinst English-
men_because they are ishmen.”’

But, Bir, it would not be fa'r to make any thing of that because it is out
of its context. N . ¢ . -
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Mr. K. O. Neogy: Many I take it that the Honourable Member accepts the
formula which Mahatma Gandhi propounded on that occasion as an alternative
to the forynula which he wanted ? . ' N _

The Honourable Sir Edward Benthall: I am not giving way, as my time
is “limited .

* I now wish to be rather more serious in my quotations and to say ‘thal my
own pogition today as a Member of the Government of India is precisely the
same as Mr. Benthall’s was in 1931 as a business man, but not in th? distorted
sense that my Honourable friend Mr. Neogy referred to. What I said on that
oceasion was:

“We contemplate that if we can arrive al a commercial agreement on general principles
between the two countries, not imposed but negotiated fully at this Conference, we should
perhaps have established & bond between the two countriee which ‘would put the past
months once and for all behind us and wounld cnable the traders it both countries to-

get on with their work on a real basis of identity of inlerests
And a little further on I said:

“We contemplate that the result of our discussions would be set forth in the form of
an agreement as a schedule to the Act. We believe that this will be a more satisfactory-
and 4 more permanent method of dealing with the problem than a restrictive clause in the
Act -J'Band it is based on the idea of honourable cooperation.’

ut, Sir, when we attempted to translate that into fact we found it more
difficult. The legal pundits attempted to frame an agreement but they* found
that the political relationship which existed then, and “which exists today, be-
tween His Majesty’s Government and the Government of India made it cons-
titutionally inappropriate to execute such an agreement, however unanimous the
consensus of opinion at the Round Table Conference might have been. We
were therefore reluctantly forced back from the ideal of a freely negotiated
agreement from which we started and which held the field at the first Round
Table Conference to the clauses in the Bill. And the only survival of the ini-
tial vuggestions is section 118 of the Act which makeg provision for a conven-
tion but which, I understood from the'r speeches, does not commend itsel! to
sor:: of my Honourable friends.

Now, 8ir, that is in brief my version of the h'story of the past. Where do we
stand today? The position today has been made perfectly clear by the Honour-
able Mover when he quoted the Duke of Devonshire and by my Honourable friend
the Member for Planning and Development when he quoted the Secretary
of State, Mr. Amery, who in 1942 said that any such provisions—such as are
conta'ned in the ciauses— would more uppropriately be a matter for negotia-
tions with the future Government of India. Sir, there is no dispute about
that at all; 1 do not think there need be any argument on that point. But
the Resolution and the speeches which have supported it press for earlier action,
largely on the grounds that the Government of India are entering on a scheme
of planning for industrial development and that therefore a change should be
brough: about. Now, Sir, I have listened carefully to the speech of the
Leader of the European Group,—for whom 1 must say 1 have great sympathy
a5 he has inher'ted the rather delicate position in these mafters which I at one
time held,—and I did not find him unsympathetic to the exploration of the

ositicn. An impartial observer would not, 1 think, find h'm undympathetic to
he explorntion of the position ifehe knew with greater precision what wap in-
tended. Well, 8Sir, Government have for some time been alive to this problem
and they are fully alive to it at the moment. But I am not sure, from certain
discussions which have taken place in this House, concerning San Francisco in
particular, whether the Honourable Members opposite realiy wish this Govern-
ment to enter into a trade agreement with His Majesty’s Government. (4
voice: ‘‘No.”) I thought that would be the answer anfl that is one of the di-
ficult’es. Any complete agreement bet_w_reen His Ma]esty‘n_s Government and
India must form part of g3 complete political settlement. 8ir Cowasjee Jehan-
ir gaid that there was n‘ need to alter the jct, that it could be treated ag a
Elercd Jetter. I do not think the problem is quite as easy as that. We live
under the rule of law, as the Honoursble the Lesder of the Opposition has

P L]
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ai J. Desai: Very much so.

ghf; g:;;l::?tblo Sir Edwaxd %eﬁth&ll: « . .. These clauses exist in the
Act and they can be challenged n the Courts, t}nd if they are challenged the
courts have to nterpret them. So you cannot just treat tl}em as a dead
letter. v .
Sir Cowasjee Jehangir: Then they must be repealed. Either you treat
them 83 a dead letter under execusive action, or have t.,hem repealed. There is
no other alternative.

The Honourable Sir Edward Benthall: That is just what I am say'ng. It
is not quite such an easy matter as the Honourable Member suggests, and on
reflection he apparently agrees with me. The House will appreciate that the
Government ~of India contemplate such a bold way as my Honourable
friend suggests nor if they are to meet with success, can they approach the
problem ir the bold way which the Resolution suggests, but the Government
of India will proceed to frame suggestions with greater precision and will take
up the matter with His Majestyy Government. As the Honourable Member
for Planning and Development ht already assured the House, the matter is
actively under consideration. v

This is a very complicated and a difficult matter one which calls for the
'highes£ statesmanship and it can only be settled in a sprit of mutual goodwil}.
I think, Sir, that, on the whole, the House has shown a recognition of the
importance and' complexity of the problem by the high tone of the debate. 1
would like here to quote in all seriousness another remark of Mr. Gandhi on
the same occasion when he said:

““Having said this, I want to close with this remark. I do not despair of finding a
common formula that would satisfy the Kuropean friends.’

I hold the same faith, that with goodwill between the two countr'es and the
-earnest endeavour of everyone concerned, a happy outcome will be found. I
hope that the Government of India will be successful in securing at least a tem-
porary understanding if we cannot, as I hope in due course we shall, make pro-
gress on the principles which would form the basis of a future agreement to
be freely negotiated by the future Governments of the two countries. Sir, my
Honourable colleague, the Planning and Development Member, who is in charge
of this subject, has no easy task. I know of no one who is more suited or more
capable of initiating and consummating an act of statesmanship of this soré
and I am sure that the good wishes of all sections of the House go with him. .

(At this stage, Mr. President (The Honourable Sir Abdur Rahim) resumed
the Chair.]

Mr. Manu Subedar: We have had an appeal for fairplay from the Members
of the European Group, having denied fairplay to Indians during the last 150
years. We have had an appeal from them for partnership having kept us oyt
for the last 150 years from the economic advantages to be gained out of activities
in this country. Now we have sr appeal for reciprocity from the same quarters,
having denied that reciprocity to this country during the last 100 years. Mr.
Churchill spoke of princip™ 4 of British fairplay when he addressed soldiers”
recently on the German so... When I think of the raw deal which this countrsi.
has had in hundreds of matters whenever there was a conflict between the"
interests of India and England, raw deals which have been recorded in the
economic history of India for generation after generation, I feel really that the
Members of the European Group are straining our imagination and our credulity
a little too far.

Sir, the Honourable Leader of the European Group, Sir Henry Richardson,
spoke of logic with regard to the dealing of this question. I wish he had not
invoked my logic because then I am going to ask him whether England, having
major interests in the trade of many other countries—in South Amerigs—in

Asia, in South Africa, and elsewhere—, has anywhere a representation in the
Central Legislature of the kind and type which my friends here enjoy? Are
they not satisfied with the key p@sition in this Legislature and in the Provinces
which they are enjoying, which is contrary to the practice anywhere else where
they have major trade interesfs as in India? Are thep not sntxs.ﬁed with the
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protection which section 298 gives them in common with every other minority?
Are they not satisfied with this administrative discrimination, which Sir
Cownsjez referrcd to, which is part of the Instrument of Instruction in the
discretion vested il the Viceroy and Governors of the Provinces which we want
to destory but which this Resolution does not at the moment claim to destory.
Are they not happy with these things? I have never been able to understand
the position of my Honourable friends in the European Group. Whenever we
speak of difficulties of food in this country, they talk of the increase of popula-
tion. When we speak of protection to industries, they talk of the consumers or
they talk of reciprocity, as my Honourable friend Mr. Lawson talked today;
they claim protection for themselves as some of them did in the speeches today,
but resist protection for Indian industries. @~ When we draw -attent'on to the
heavy military charges which have gone beyond the capacity of this country,
they immediately try to divert the attention by talking of civil expenditure! Sir,
when I talked of cartels and pools and powerful bodies, with or without the com-
bination of Indians. coming and attacking this country, my Honourable friend
of the European Group promptly tried to deflect me by saying that there are
Indian cartels, why don't you deal with them. Every time we are asked to go
and deal with something else than what is the most important thing which we
bring up here.

The position of these people is even more subtle and complicated than that.
When His Excellency the Viceroy expanded the Executive Council on the plea
of Indisnization, who was it that got into the Executive Council? One of the
European traders in the person of Sir Edward Benthall. It may not be known,
Sir, that there was a vigorous protest from the Federation of Indian Industries
and Commerce against this very unfair use made of the so-called expansion and
Indianization of the Executive Council. It was in response to the Indian
agitation that my Honoursble friend, Sir Ardeshir Dalsl, finds his place there.
If his appointment is not going to be just an empty balancing—an empty ballast
to the wrong action taken in getting Sir Edward Benthall in the office, then
these particular sections must, in our opinion, go before Sir Ardeshir can do any
useful work. And look at the most extraordinary position in which the
European commerce has found itself today. My friend Sir Edward Benthall
has not supported the plea which has been made by the Leader of the Europesn
Group.  He rather half-heartedly was obliged to make an appeal to no other
than Mahatma Gandhi whose words and whose doctrines and whose actions on
other oocasions he has no sympathy with and he does not derive any strength
or support therefrom. These sections are the hall-marks of India’s dependence
and humiliation, as I said once before, and they should go.

" The position of the European Group is very peculiar. Events would occur
in the world shattering many more things than the position of the Europeans in
this country. Lord Wavell can go to U. K. with a programme the purport of
which is not yet known fully. Sir Henry Richardson can tglk glibly about
the changes of seats in this House, even before the next Session begins; but,
Bir, the sections must remain. Anything may happen in the world but the
sections eannot go, because they are sacrosanct. This reminds me of the story
of the man who had a donkey. He believed in the sacredness of the river Ganges
and he was a very devout believer. 8o he took his donkey day after day to the
Ganges and after one hundred baths, he still found that the donkey did not
become & horse!  Things are moving on and fast in this world but it seems that
my friends of the European Group cannot adjust themselves to any situation of
any kind. We are put off from the major issues dealt with by the Leader of the
Opposition and the Honourable Nawabzada Liaquat Ali Khan in their speeches
on the Finance Bill on the plea that there is not sufficient unity in India. But
there are other problems on which there is unity. There is for example the
preblem with regard to the examination of military expenditure in this country
incurred behind our back, about which no infofmation is possessed by anybody.
We merely ask for its ,examination by the Leaders of the Opposition Parties.
This demandewas made in mgny speeches on thg floor of this House and the
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' vet in spite of the fact that there is complete utity on this subject,
ﬁit:i: \Eia;z’n ihis denl:and conceged yet? Itisa united snd reasonable demand.
It has been evaded, Bir. As Durke smd_: “The age of chivalry is gone and tha
age of chicanery and evasion has come . '/ _ ‘

Similarly, Sir, this other demand with regard to these gections, is one omn
which there is complete unanimity. The House will have noticed only two*
and half speeches which were made. While the two speeches were full-blooded
opposition to the Resolution from the European Gr'oup,'I must say that .‘Snr
Edward Benthall’s speech really was a vulgar fraction, if I may say w0 \_mt.h
regard to it. It was neither the one nor the other. 1 wish he had said in &
full-blooded and direct manner that these sections must remain, they are neces-
sary, they are my right. He did not say that. He was evolving some kind of
a substitute but let me say here and now that while we want the repeal of all
these sections including section 118, we want no substitute whatsoever. This
Government uses India as and when they like. They are using India to recurs
a vote at the San Francisco Conference—a vote which I am not sure whether
it would not be cast for the enslavement, continued enslavement of ot!:er
pations including people of this country. These people are not above using
India when it suits them. But when we ask for this simple thing, a ¢imple
repeal of these provisions which, as they themselves said, were only negative.
there s evasion. I ask if they are negative, why continue them? You are
talking of giving dominion status to this country. If dominion status is coming,
why not start with this gesture of goodwill, which is a simple article of faith,
which will arouse goodwill and trust also from the other side. ’

T do not desire to deal with Sir Henry Richardson’s speech, because more
important persons like the Chairman of the London Chamber of Commerce and
the Chairmean of the Federation of British Industries have spoken with 1egard
to the relation of India and England in terms very different from those used-
by my friends here. . They are threatening the Planning Member to come out i
the open. They ask ‘‘What is it you want’’. ‘‘Do you want to discriminate
against British industries?’” Bir, they are inciting us so that we may come
out and say yes, that is what we want. In introducing this motion I made it
quite clear and I repeat it now that we have no desire to interfere with any
legitimate interests established in this country. Let that legitimate irterest
trust us.  As for reciprocity, when there is a free India capable of arranging on
equal terms, capable of negotiating freely, that free India will certainly give all
that my friends desire. ~ And, as théy themselves said, they have got something
to give us and we have got something to give them. I am all for such an
agreement as and when India is free. In the meanwhile this blot on the
Statute Book should disappear. Here is Prof. Hill, who says that you cannot have
things for love. He does not like & minor ordinary share in controlling industry.

- "*If they want to develop they must go equal shares with the people here.
Going halves always seems fair'’ says Prof. Hill. May I ask Prof. Hill and
those who are behind him and those who brought him out to this country, why
was it not fair hitherto until 19457 How does it become fair today? Why have.
Indians been kept out of all legitimate opportunities in this country? Who has
got the best mines? Who has got the best forests? Who has got the most
lucrative utility services, such as electrification tramways, railways, etc.? Who
has al_waya the ear of this Government? Who has taken a privileged position?
Who is getting the most advantageous military contracts and who is, takin
all in all, deriving the lion’s share out of the economic activities of this country
These things do not fit in with the simple half shares which Prof. Hill is asking
for today. Tf you want this half share, come first with some goodwill towards
us. Bir, I'wgnt to read a quotation from that great statesman, Mr. Baldwin,
the most distinguished and powerful statesman of England for a long time, so
much 80 that he was able to throw out 8 monarch from the throne. Mr. Baldwin
addressing the union of Conservative and Unionist Association in 1981 says: .

“Whatever a Government may do,"you cannot prevent a population nowadays, and es-
pecially an oriental as opposed to an’ occidental population, if it considers it has been
unjustly treated, from expressing its feelings by refusing to by goods. 'The refussl to

. L ]
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buy goods commonly called a boy:ctt, has been broughtrto a fine art in the East. The
Japanese have experienced in China what a boycott means. We have some experience of
‘what it means in India.” '

He goes on to say:

“There has been a great talk about safeguards. All the safeguards are being oxamined
by the Joint Select Committee but, whatever safeguards we have, the real safequard is
the maintenance of goodwill. If there is not a hasis of goodwill, your trade will even-
tually wither away_ and I regret to say that some of the measures which have been suggested,
and which Lancashire people have been asked to support, have, in my judgment, been
calculated to destroy rather than to further anmy possibility of goodwill.”

And may I say that the speeches of my two friends here are not calculated to
dncrease that fund of goodwill, to rouse any enthusiasm in us with regard to
teciprocity for which they have pleaded. Therefore I suggest, that the time has
come when everybody must take stock of his position and make claims which
cqn be only supported by justice and by the reasonableness of the cause. You
cannot gain anything in this country without the goodwill of the masses of this
oountry. I plead that for the honour and for the self-respect of this country,
for the honour and self-respect of this Assembly which is governed by these
sections, these sections should be abolished at once. -

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That this Aasembly recommends to the Governor General in Council that early.action
‘he taken for the removal of sections 111 to 121 (both inclusive) of the Government of
Tndia Act, 1835."”

The motion was adopted.

RESOLUTION RE ENACTMENT OF LAWS CONDUCIVE TO WELFARE
OF PEASANTS AND LABOUR.

8ir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): Sir, 1
want to raise a point of order. The resolution of Mr. Amarendra. Nath
Ohattopadhyaya cannot be moved in this House because many clauses refer to
action which can be taken only in the provinces.

Mr. President (The Honourable Sir Abdur Rahim): These clauses may be
rejected or amended. .

Sir Muhammad Yamin Khan: Can discussion be allowed on giving effect to
the findings of the Floud Commission, giving more rights and privileges to the
ayriculturist, ctc.?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem-
ber forgets that there is a Department of Education, Health and Lands here.

Mr. Amarendra Nath Ohattopadhyaya (Burdwan Division: Non-Muham-
madan Rural): 8ir, I move:

“That this Assembly recommends to the Governor Genmeral in Council to take such
steps an would make the present Governinent enact such laws as would be conducive to
the welfare of the peasants and lubour of the country who form the majority of the popu-
lation on the following lines :

(1) giving effect to the findings of the Floud Commission,

(2) radical changes in the land revenue system of the country as a whole, giving more
rights and privileges to the actual agriculturist, i.e., tiller of the lands,

(3) promotion by the State of large scale co-operative production and co-operative distri:
bution by setting up societies re{i:tered under Co-operative Societies Act,

(4Y productivity of labour, to promoted by introduction of modern mechanical means
of production by the State. - .

(5) all disabilities created by the prevailing Tenancy Act, to be withdranwn for the
benefit. of the actual tillers of the land and there should be only an unitary system of land
tax realisable by the State and all small agriculturists 4o be amalgamated for the purpose
of collective production, .

(6) production in fields and the factories should be more for use of consumers than for
uncontrolled profits of the investors, . .

(7) there shall not be any landless lahour in the fields of production and unemployment
of labour shall 'be adequately compematqd, and

(8) there shall not be any landless tiller of land and all compulsory factory labour shall
be either adequatel® compensated for or shall be employed bﬁ the State.” .

“ Just a few minutes back we passed a Resolution here which was in relation

to discrimination between Indian capitalist and British capitalist. Just now
T want to regresent the grievances of the poor peasants who form 70 per cent.
or even more of the populatiof of India. Here We represent propertied classes
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and not the peasants. Of course ag Indians we claim to represent all people
here, but we come here on tht votes of propertied classes.

Mr. Bhulabhai J. Desai (Bombay Northern Divisions: Non-Muhaiumadan
Rural): Franchise is one in three for males and one in ten for females.

Mr, Amarendra Nath Ohattopadhyaya: We do not represent the peasants
at all. Our esteemed Leader has.perhaps made a mistake in this matter. For
the last ten years I have been here, and I know of no single, enactment in this
House which has been for the benefit of the masses, particularly of the peasantry,
the landless peasantry.  Bir, it is high time for us to take up the ocause.of
these people for whom there is a very small number to speak in the Legislature.
All speak for those who have vested interests. _Almost every Session we have
amendments relating to Indian Insurance Act, Banking Act, Indian Companjes
Act, but we have not moved any Bill which really related to the peasautry and
the unrepresented masses. Of course there are some enactments in regard to
labour, and they too are half-hearted. '

Now, Sir, I am speaking of an Act which was passed by the East India
Company in 1798, now, 162 years ago. This Act which conferred permanent
settlement was passed for the benefit of the Company out of which a few men
in Béngal reaped great benefit: they were the Zamindars. This Act seems to
be anachronism now. The world has passed through various vicissitudes,
particularly we have seen how this permanent settlement has caused great hawoc
in Bengal. In 1948 it is these tillers of the.soil who died for want of food.
Some of them might have lands.

(Interruption by Mr. D. K. Lahiri Chaudhuri.)
I know you are a big Zamindar. You have failed to look after your ryots.

Mr. D. K. Lahiri Ohaudhury (Bengal: Landholders): Question.

Mr. Amarendra Nath Ohattopadhyaya: Had you not failed, these people
would not have died.

Now, I shall read the criticism by the Government of India as published in
the Floud Commission Report with regard to this permanent settlement:

““The memorandum on the Land Revenue Policy of the Indian Government issued in

1902 referred to the evils of absenteeism, of management of estates by um{mp.the&ic
i

agents, of unhappy relations between landlord and tenant and of the multiplication of
tenure holders or middlemen between the zamindar and the cultivator’” and 1t described

the P'crmaue;w Settlgnitlgntdm a :yclemhqfhagraru:n tcnuged“;rhic‘l: is not supported by the
experience of any civilised country, which is not justifie the" si

t.hft has been mtyde in India, am;y which was fonndJ in the llyttor ‘e:c?g:: m tﬁp.t:mnt:
so unreservedly at the mercy of the landlord that the State has been compelled to employ
for his protection s more stringent measure of legislation than has 'been found necessary
in temporarily settled areas. At the same time it is not necessary to deny that there have
been und are fublic spirited and charitable landlordsa who have contributed to the social
und educational welfare of the Province.”

Sir, there is another observation by one settlement officer of Bakarganj: in
the report, he has described the position as the most amagzing caricature of an
ordered adystem of land tenure in the world. This has been the feeling for 152
years and today I am moving this Government to do something—this Givern-
went wh:c!x no doubt is bureaucratic, which no doubt is unrepresentative, bul
which yet is responsible for the weals and woes of the vast population of India,
They may be irresponsible to us, to the Legislature, but we know they are
responsible for the weal and woes of these 400 millions of people. We have
censured them in many cases for their acts of omission and commission; yet we
have to tell them that it is their responsibility to take up this matter in right
earnest, in all seriousness and to find out ways and means to make an end of
this old effect obsolete settlement which was made in Bengal 152 years ago.
The question no doubt is very intricate and there is no doubt that the Govern.
ment will have to take up the responsibility of undoing .the thing which the
East Induf Company had done g8 long ago and which has created a lot of com-
plications in the whole of the revenue system of the land. Except the Govern-
ment, nobody can take charge of this, and thgrefore *I recommend with sll
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earnestness that they should take up this question and try to give effect to the
findings of the Floud Commission. , The Floud Commission is definite abouv
this matter: they have said in definite language and in unambiguous language
. that this must go; and though there are people in the commission who formed
a minority committee and tried to defend the retention of this, yet the majority
of the commission had agreed and definitely said that this should go. With this
in hand, the other will follow—radical changes in the land revenue syster:
of the country as a whole. That has to be done by giving more rights and
«privileges to the actual agriculturists. ~Why should there be any question about
the rights and privileges of the tillers of the land with regard to ownership of the
‘tand? From the days of Manu and up to the days of Todar Mul, this land has
‘been in possession of the agriculturists. The state only claimed a portion of the
¢rop—the quota was one-sixth, one-fourth or one-third. But the agriculturists
‘ave been divested of their rights in various ways: in Bengal they have been
denuded of all that they possessed and the country has been impoverished to an
extent from which it is very difficult for us to get them restored. I therefore
way with all the emphasis at my comnmand that it is time for us when we are
@oing to claim freedom, we must free this vast mass of people from economic
dependence from the idle zemindars. The system has created a class of people
who have fattened on the labour of others: all these years they have reaped the
<'benefit of this settlement and now it is time for them to say ‘‘Let us have some-
thing else in lieu of this system: let us leave the real tillers of the land and 'the
agriculturists more of their produce and their primary wealth of the land: that
s the ownership; let them have.all the rights and all the privileges’”’. Why
should there be any question about it I do not know. I am sure my friends
on my right and my Congress friends and my Muslim friends will all join hands
with me to say that it is their right to get back to them all their rights and
_-privileges which they enjoyed before this settlement system which the British
Government had created. Today we have already given notice to the British
Gowernment to quit India. Mr. Jinnah says ‘‘Quit India, but before that
divide India”’. I shall say *‘If you quit India, you have to undo the mischief
that you have done for so many years and that mischief lies in this Act which
« has impoverished the country to the utmost’’. T am sure at the end of this war
we are to have freedom and before that, we must see that this Government
which has been so much derided by us on this side, this present Government
takes the credit of creating a situation which will make them eternally happy
opd sefia place in history of India's freedom that they have achieved success on
oge ot at least in the civil administration.
In the civil administration, they have failed to feed the people; thev have
. failed to clothe the people; they have failed in many aspects of things; though
the emergency of war has covered all sins of omission and commission on their
part. But this is not an emergency aflair: the agriculturists have helped the
war frow all points of view. They have given up their own food to meet the
demands of the Government; and now it is time for the Government to return
their rights and privileges.  Sir, the radical changes which are required are
many; and within a few minutes they cannot all be stated. I am on thc Food
Committee and I have always been talking of the necessity of co-operative
concerns being started for distribution and of eco-operative producers societies
-being set up. But nothing has been doqe in that direction. I would therefore
.request that the Government take up this matter in right earnest and see that
co-operative producers societies and co-operative distributors societies are set up.
With the advent of the new order, which is called post-war reconstruction I am
not at all concerned. I am concerned with the present. We do not know
when the war is going to end. We do not know how long we shall have to
fight Japan; we do not even know why we fight with Japan, when British and
American can easily take oharge of them. But we have to fight; and during
this period this Government can, if they so choose, if they seriously think so,
~eet up these oo-operative producers societies and the co-operative distributors
-eocieties . ., . . ' . . ’
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Mr. President (The Honourable, Sir Abdur Rahim): I think the Honourable

Member has ten minutes more. If he wants, he can continue his speech on the
next day. He has ten minutes more. ’

Mr. Amarendra Nath Chatiopadbyaya: I will continue later.
Mr. President (The Honourable Sir Abdur Rahim): Very well: I think the
Honourable Member will stop now.
But before the House adjourns, I ought to explain what I meant to lay down
- in connection with the point of order raised by Sir Muhammad Yamin
8.P. M. Rhan. I have held, after careful consideration of the whole position,
that it is not for the Chair to rule whether any proposed enactment is ulirs
vires of this Legislature, that is, whether it is within the competence of this
Legislature or not. That is what I meant when I gaid in answer to Sie
Muhammad Yamin Kan’s point of order that the House is at liberty to reject
or amend any clause of this Resolution, if the House so chooses.
The Assembly then adjourned till Eleven of the Clock on Thursday, the 5th
April, 1945,
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